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CORRIGENDUM. 

In the Legislative Assembly Debates, Vol. V, 
No.7, dated the 10th September, 1935, page 724, 

"t last line, for " weakers " read " weakness". 
1 



LEGISLATIVE ASSE'MBLY. 

Monday, 23rd September, 1935. ..: : ) 

The AlEembly met in the Assembly Chamber at Eleven of the mock, 
Mr. Pmrldent (The Honourable Sir Abdur Rahim) in the Chair. 

QUESTIONS AND ANSWERS. 

BoALB OJ' DIBT GIVEN TO CERTAIN PmSONEBS IN TBB CELLULAR JAIL, 
ANDAMANB. 

565, *Mr. Mohan La! Saksena: (a) Will Government state how 
does the scale of diet given to division II prisoners in the cellular jail 
eompare with that given in Bengal jails' 

( b ) Is it a fact that there was a change in the scale of diet in the 
case of division III prisoners after the hunger strike by them involving the 
loss of three lives T Is it also a fact that the new scale is meant for good 
and well behaved prisoners only and it can be stopped by way of punish-
ment T If so, will Government state the number of prisoners in whose 
.ca!!es it has been reduced T Do Government propose to consider the 
feasibility of modifying this rule and seeing that the scale of diet is under 
no r.ircumstance reduced' 

The Honourable Sir HeDl'Y Craik: (a) I would refer the Honour .. 
ablo Member to the statement laid by my predecessor on the table of the 
House on the 5th December', 1933, in rcply to Mr. llitra's starred ques-
tion No. 942. The allowance or vegctables and potatoes is slightly highet 
in the Andamans. In other respects the scales are identical. 

< (b) Certain changes were made in the sc::ue of diet prescribed. for 
C class terrorist prisoners. The revised scale of diet is not subject to 
IJOOd behaviour and cannot be reduced as a punishment. The question 
Qf modifying the rules, therefore, does not arise. 

• Mr. Mohan La] Saksena: Will the Honourable Member read the 
~  that was laid on the table of the House in 1933 , 

The Honourable Sir Henry Craik : It was laid on the table of the 
~  on the 5th December, 1933. 

. Mr. Moha.n La1 Saksena :  H my Honourable friend has got ~ 
~  with him, he may read it out now, so that I may put supple.. 
Dientary questions, if any. 

The Honourable Sir Henry Craik :. It is too long to read. 

Mr. MohanLal Saksena : Will you, Sir, allow me to put supplement-
"!y quest!ons t.omorrow ~  this , ...... _ . 
r. 1Ir. President· (The t1onortrable Sir ~  Rahim) ·:·Yea. 

.. ( ·11S8f· F  -.:; :. -:: 
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ColrlPLAINTS BY PRISONERS IN THE CELLULAR JAIL, ANDAMANS, AGAINST TO 

TREATMENT OF DB. TODD. 

566. *Mr. Moha.n La! Smena: (a) Have Government received any 
complaint by the ~  a«airist thtl treatBient t>f Dr. Todd Y If so, 
what action did Government take in the matter Y If not, will Government 
enquire ~ to what has happened to the applications made by the prisoners 
to the ~  as stated in the article, in the Aclv4tW6, dated 27th 
June, 1935 Y Are Government prepa.red to consider the advisability _ ol 
appointing a medical officer, who has had experienc.'e of some civil 
hospital Y 

(b) Is it a fact that there are several qualifted medical practitioners 
amongst prisoners and that they offered to work in the Hospital but per-
mis.'Uon wall not granted to them , 

(c) Is it a fact that a large percentage of the prisoners suffer from 
m.alaria and have lost in weight , 

(d) Is it also a fact that Mr. Sudhanshu Sen is suffering from 
T. B. and has lost about twenty pounds in weight and still arrangements 
aave not heen made for proper medical aid and adequate nourishing diet 
fot him Y 

The Honourable Sir Henry Craik: (a) No complaints have been 
received by the Government in regard to the treatment of prisoners by 
Dr. Todd. The Superintendent of the Jail is oompetent to deal with aU 
applications _ and prisoners have facilities for bringing their grievances to 
the notice of the higher authorities, if they desire to do so. Government 
do not propose to institute any enquiries in the matter. Dr. Todd is a 
C&!nperent medical o.ffi.cer and Govertlment 'See no reason fo:r replacing 
hhn by anoth"r omcer. ThemediealaM"a'llgements of the jail are ~  

the general 8uperm{Qn bt the Senior Medieal Oftieer, whO is an I. M. S. 
OBleer. 

(b) Yes. There was no need to make use of their services as the 
~ staJ! pro-ndtld by Go'V'ernment is adequate. 

(f:) 'l'hb ~ of malaria in the Cellular Jail in ~  (the 1_ 
year for which we have ~ figares) was less than in the jki1a 
iJ). . a . number of theprovinOtlS in India. In the first seven mOJ1das of 
1\tM 't\e adml.s.s into hospital on aecount of malaria averaged &bollt 
ten percent. of the prisoners: in the same penod in 1935 the admissions. 
M:\'e awNg'ed ~ o'\lt!lr five per oent. of the priso11ers. 

(d) Prisoner Sudhanshu Sen was examined l\v the Sem.or Madical 
otftcer ~  ~  14, 19ft'S, Witb louftd 110 sign, or By:ttI.ptom bf ~ 
~ hu ltM about ten pbunat. weight but be is given careful medical 
treatment and is on a special diet. 

Pandit t.abhml Kanb Irmtr .. : Are Government taking any /lteps 
f6 ..... WlIlflfi' frfJll thM '. • _ 

The Honourable air H8Dr7 Cratk: We are takilll aU poasible 
steps. 

Pandit Lakahmi Kama. ~ :lsthe Honourable Member pre-
~ to allow external medical help in the case of this tuberc .... 1!II*nt , 



QUBsrtoNS AND AN8WE1t8. 

fte HO!101ll'&ble Sir Hell1'1 01"Iiik : He i8 not tubercular. I ~  

the Senior Medical Officer of the Settlement, who has nothing to (\Q 
with the Jail, examined him and found no sign or' symptom of tuber-
oulosis. 

Pandit Lakshmi Kanta lIrIaitra : Why is then this loss of ten pounds 
weight' 

, The Honourable Sir HenryOraik :  I cannot say without seeing the 
medical report, but there are many other causes of losing weight than 
tuberculosis. 

BOOKS FOR PRISONERS IN THE CELLULAR JAIL, ANDAMANS. 

567. *Mr. Mohan Lal Saksena: (a) Will Government be pleased to 
stal.e ~  the total number of .books in the jail library and their 
cost, 

(b) Is it a fact that Government recently granted Rs. 300 (three 
hundred) for purchasing new books and the prisoners asked that books 
on History, Geography, Economics and 'general science be purchased out 
of it, but their request was not accepted and books mostly on fiction 
were purchased T Are Government prepared to sanction a sum of at least 
rupees two thousand for the purchase of new books, the selection to be 
made by the prisoners themselves subject to the approval of the Secretary 
to the Government of India in the Education Department f 

( e ) Is it also correct that about 200 books were deposited by the 
relations of the prisoners and most of them have not been given to them on 
the pretext that the Superintendent has not been able to scrutinise them f 
Do Ilovernment propose to consider the advisability of making arrange-
ment for the deposit of such books with some official in India for approval 
bemg sent to the prisoners without much delay , 

The Honourable Sir Henry Oraik : (a) The Government have not 
the information. 

(b) An initial grant of liB. 500 was made for the purchase of books 
and a further provision of Ba. 100 has been made by the Bengal Gov-
ernment for 1935-36. I understand that the prisoners were invited last 
'tear il.nd have igltin been invited this year to submit a list of boob 
they would like to read, but the final selection must necessarily depend 
on the suitability of the books for the majority of the prisoners and the 
funds .... ailable. Government do not consider that any larger grant is 
required for the purchase of books or that the existing procedure for the 
selection ot books requires a change. 

(c) I have no precise information about the number bf books re-
ceived at the Jail from outsicle sources ; but I undcmand that a large 
number of books, in61uding proseribed eommuniet literature teceived 1.;y 
~  loeal autJlorities, are entirely unsuitable for issue to the ~  
~  do not ooDSider that any ell.aage in the esiBtiDg procedure 
. for the issne ef books to the prJsonera is neeesser)'. 

Prof. N. G .... : Who makes thHillnal selection' 
The Bonoutable'Sir lhDl'J' Oraik! The lGeal autbcmtiea,-I W,eIieve 

the CIli.f O&mDriIIJoJl8t'. . 

~ it. G. ....,. : h ~ ~  a'tithtirity ~  , 
Ll3'1LAD .&I 
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The Bonourable Sir Henry er..ik: That I cannot say without 
Dotice. 

Pandit Lakshmi Kanta Itfa.i.tra. : Is it a fact that books supplied by 
outsiders have to pass through a Board of Censors for approval before 
they could be passed on to the prisoners Y 

The Honourable Sir Hemy Cra.ik : Yes, that is the practice. 

Mr. Mohan Lal Saksena. : Is it a fo.ct thnt. many books deposited by 
the relations tlnd friends of these prisoners have not been reviewed by 
the Censor up till now , 

The Honourable air ReDlY Oraik : I have no information. 

Mr. Mohan Lal Sa.ksena: Will the Honourable Member kindly 
make enquiries in the matter' 

The Honourable Sir Henry Cra.ik : No. I have no reason to think 
that there is any undue delay in reviewing the books. 

Mr. Mohan Lal Sa.ksena : The Honourable Member can take it from 
me that I have received complaints from their relations and friends 
that they have deposited books, but they have not been given to the 
prisoners yet. 

The Honourable Sir Henry araik : If the Honourable Member will 
send me the complaints he has received, I will investigate. 

NEWSPAPERS SUBSCRmED FOR THE PRISONERS IN THE CELLULAR JAIL, 

ANDAMANS. 

56f.. *Mr. Mohan Lal Saksena: (a) Will Government state the 
names of papers and the number of copies ~  for the prisoners' 

(b) Is it a fact t.hat the prisoners offered to subscribe at. their own 
~  the Daily Statesman and the weekly issue of Manchester 
~  but they were not allowed to do so, Do Government propose 

to consider the advisabilit.y of allowing some daily paper and increasmg 
;1;he number of. copies of the papers already supplied and also ~ 

. Andaman Bulletin, published from the Chief Commissioner's office' 

~  The  Honourable Bir Henry Craik: (a) The following papers are 
~  to the terrorist prisoners confined in the Cellular Jail, Port 
::.Blair: 

(1) Illustraled Times of I Mia Weekly 
(2) Statesman Weekly .. 

(3) ~  

10 copies. 

.1: . copies. 

12.copies .. 
... ':-
'\ (4) Bangabasi 6 oopics. 

'.;' (b) Ye$. The terrOrist prisoners in the ·Andamans.are supplie4 wi.th 
.ff·greater ~  of papers than in any Bengal Jail .. Government ~  

f·teason for supplying the A'1&daml:l"'s Bulletin Or any ~  daiJy ~  
The question of increasing the number of copies of slOme IOf the paperS ·at 
present supplied to the prisoners is under . considera_ . 

. Pandit LpJrabmi Kant&. lWaitrr.· !·May rkn.ow. if there is any par-
ticular ban IOn papers like the Hindustan Times, the: Am;;ta.Ba.zIW· Pilt,;lm, 
the Aft4Ma BqJIlar ['afrika, ~~  . ..used.. by.· priaopel'S in ~ ~ , 

... , -. -""'! r 



(, . . ' QUESTION'S AND ANBWBBS •. 1fitl 

The Honourable Sir' Hemy Oraik: Such papers are supplied ~ 

are thought Imitable. 

:Mr. S. Satyamurti : With reference to the answer to part (d) of 
the question, may I know the rea80ns wby prisoners were not allowed 
to subscribe at their own expense for thf' Daily Statesman and the weekly 
issuc or the lUonchesier Guardian? 

The Honourable Sir Henry Oraik: I understand that the Chief 
~~  if, considerilig the question of supply of other pllpt>.rS than 

~  I have mentioned, which the prisoners may desire to obtain at their 
own expense. 

Mr. S. Satyamurti: I am asking specifically with regard to the 
Daily Statesrnan and the Manchester Guardian whether there W8l'l a re-
quest as stated and the request was turned down, if so, why. ' 

The Honourable Sir Henry Oraik : I have no information. 

PRoVISION OF FACILITIES FOR OUT-DOOR GAMES IN THE CELLULAR JAIL.' 

ANnAMJ.NS. 

56fi. ~  Mohan LalSaksena: (a) Is it a fact that gymnasium in 
jail is fitted with only .one ~  bar and with one set of parallel 
bars' 

(b) Do Government propose to consider the advisability of providing 
facilititls for out-door games Y 

The Honourable Sir Henry Oraik: (a) The gymnasium in the 
cenular Jail contains Horizontal and Parallel Bars, Vaulting Hor;;e, 
Dumb,ells and Indian Clubs. 

(b) So far a.s I am aware it is not the practice to allow out-d.oor 
games to prisoners in jails in India. Government, therefore, see no reason; 
for providing any such facilities for prisoners confined in the Cellular, 
Jail, Port Blair. ' 

.AlrFAIBB IN THE CELLULAR JAIL, ANnAMANS, UNDER THE PRESENT 

,SUPERINTENDENT • 

570. *Mr. Mohan Lal Smena: (a) Is it a fact that the present 
Snperintendent of 'the jail has risen from the rank of a warder' 

. (b) Will Government state how long he has been the Superintendent 
~  the jail f 

(c) Do Government propose to conSIder the advisability of ~ 
ring him and sending some other person who has had experience of dealing 
with educated prisoners Y 

(d) nave Government received any petition from the prisoners 
representing their grievances and for I,lppointing non-official visitors' If 
ap, what action have Gov:ernment taken! 
. (,,) Is it a fact that the Superintendent has the right of withholding. 
the petitions sent by the prisoners to the higher authorities Y If so. are 
GoVp.rllDlent prepared to make it a rule that such representations should 
be forwarded by' the Superintendent with his remarks to the authority 
C!On.:!el'lled and that the prisoners mQing lqiY l'ept:esentation should not 
be pUnIshed for doing 80 , 
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(I) Is it a fact that Messrs. Probir ~~  ed SlltYumdu Dam were 
wbipped and Dam was suspected of suffering from T. B. and Wile 
dragged from hospital and. was whipped Y If so, will Government state 
the ~ for inflicting this punishment' 
.... (g) Will Government state the names of prisoners who nhave ~  
whi]IJjpd during the last twe;lve months. and the ~  ~  Y ~  
OOH'I'nmeJlt prepared to abolIsh the pUnIshment of floggmg In the celhullf 
jai11 
The Bonourable Sir Heury Ora.ik: (a) Before he entered the 

Madras .Tail Service in February, 1917, Major Upshon, the present 
Superintendent of the Cellular Jail, held non-gazetted appo[ntments 
under the Madras Government. 

(b) He was promoted to the Madras Jail Service on FebrUary 20, 
1917. He became Superintendent of a District Jail in 1919 and of a 
Central Jail iu 1925. He was appointed SuperiBtendent of the Cellular 
Jail. in August, 1933. 

(c) Go,'ernmpnt see no reason for taking the action proposed by the 
HOlWllrable Member. 

(d) Yes. Government have passed orders on the grievances of the 
prisoners which were cOIJBidered to merits attention. The question of 
appointing non-official visitors for the Jail is under consideration. 

(e) I will state what the rules are. The Chief Commissioner exer-
cises full and ~  control over the discipline and management of 
the prisoners. The Deputy Commissioner' is required to visit the Jail 
once a month and to suhmit an inspection note to the Chief Commissioner. 
It is the duty of the Superintendent to hold a parade every Monday 
morning to hear complaints, but this does. not preclude any prisoner 
~  approaching the Superintendent at other times with a legitimate 
eomplaint. The rules do not pro'vide for prisoners sending to highel' 
authorities petitions containing complaints : but any matter which the 
Superintendpnt could not deal with himself he would naturally refer to 
the Chief Commissioner if he considered that it should be prought to hia 
attention. 'rIte Government have no reason to suppose that a prisoner 
making a genuine complaint is punished for doing so. They are not 
prepared tA) require that the Snperintendent shall submit to higher autho-
rity every petition ,vhieh a prisoner may wish to send. 

(f) Probir Goswami was awarded 20 stripes for assaulting the Chief 
Jailor and Sudhendu Dam 30 stripes for ~  the Superintendent. 
Both prisoners were examined by the Jail Medical Officer and certified 
as medically fit for the punishment. Dam was not suspected of suffering 
from tubereulosis but he was admitted into hospital for slight fever oU 
November 4, 1934. He had nQ fever from November 5 to 12th on which 
latter date he assaulted the Superintendent. 

(g) No prisoners other than Probir Goswami and Sudhendu Dam 
ha'-e been whipped during the last twelve months. Government do not 
propose to abolish the plmisbment of 'Whipping for grave prison offences. 

Mr. Mohan Lal Sa,ksena : Is not Sudhendn Dam the same prisoner. 
whQ ~ heen reported to have lost ten pounds in weight' 

'1'hft RODODrable Sir Hemry Oraik: No, Sir. The other man's D8JII.8 
is different. 



, Pandit !'a¥sbmj Jtu$& lIIa.itra.: }lay I know if ~  ~  

~  lU'isQ.Il.el's ~~  Uul.i,1' ~~ ~ ~  Wos"a ~ \»-1 
'5he Honourable Member hImself or by the Jail Superl,lltendeIit Y 

The Honourable Sir Henry' Orait; By the Ohief OommissiQAe.r. 

Pandit Laksbmj !teta Maitra. : Has not the Home Department 
anything to do with the disposal of these eases Y 

The Honourable Sir Belll'Y ~ : If the Ohief Conuniss.ion61' OOD.. 
siders the subject of sufficient importance, he would send them. on t. 
the Home Department, but ordinarily he disposes of these petitW.DI 
himself. 

Mr. Mohan Lal Saksena: May I know the answer to part (e) , 
1 have not been able to follow it. 

The Honourable Sir Henry Oraik : It is fairly long, and I have 
Illready read it once. 

Mr. Mohan La! Saksena: If the Honourable Member is not pr •• 
pared to read, then they should be laid on the table at least half' an 
hour before question time. Otherwise, we are deprived of our right of 
putting supplementary questions. 

Pandit Lakshm; Kanta Maitra : Sir, these are questions relating to 
political prisoners which are of absorbing interest to the country and 
we shaJl not be doing our duty to our country and our ~  if 
we do not get sufficient information about them. The Honourable 
Member always gives his answers so quickly and in sach a low voioa 
that we cannot follow him, and we cannot put supplementary" quea. 
~  With your indulgence, I would suggest that ~ answers 
relating to the State Prisonel's should be, sent to us beforehand. Othef. 
wi!le we ~  be permitted to put supplementary questions tomorro,v. 

Mr. President (The Honourable Sir Abdur Rahim) : There are two 
(',ourses open to the Honourable the Home Member, either to read 011_ 
the answers again or to lay them on the table. 

The Honourable Sir Henry Cra.ik : I had better read it again to 
save trouble. r The Honourable Member read out again the answer 
10 pan (e).] 
Prof. N. G. Ranga: What is the answer to part (d). 

Mr. President (The Honourable Sir Abdur Rahim) : The ~ 
,wle Member has already read out the answer. 

Prof. N. G. Rang&. : Have Goyernment considered the petition 01 
these prisoners for the appointment of a non-official visitor, and, if so, 
wllat is the decision 7 

"!'he Honourable Sir Henry Oraik :  I have already said that the 
~  of appointing non-official visitors for the jail is under con-
fllideration. 

Mr. S. Satyamurti: With reference to clause ({7), may I know 
what are the reasons why Government are not prepared to abolish the 
barbarous punishment of flogging in the Cellular .Tail T 

. The Hono1l1'8.ble Sir Henry Or&ik,: It is necessary in the interests of 
discipline. ' -
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i: PrOt. R;-·G. Banga: h the Honourable Member aware that' Major 
Upsh&n: has .the credit of having ordered. the largest number of corporal 
punishments while he was Superintendent of the J aU in Rajahmundry , 

'!he Honourable Sir Henry Oraik: I am not aware that he haa 
ever ,received corporal punishment. 

Pa.ndit Lakshmi Kanta Maitra : Does the Honourable Member think 
that is it really possible for these petitioners to get redress of their 
grievances, if the Jail Superintendent is the very person against whom 
these petitioners have complained' 

The Honourable Sir Henry Oraik: That is a matter of opinion . 

. Pandit Lakshmi Kanta. Maitra. : r widersfood from the Honourable 
Member's reply that all petitions in the normal course go to the Super-
in.tendent. My' grievance is that if such grievances relate to the very 
conduct of the Superintendent, is the Superintendent the proper person 
to dispose of these petitions T 

.' Mr. President (The Honourable Sir Abdur Rahim) : That is a 
matter of argument. 

Mr. S. Satyamurti : When did Government last consider the ques-
tion and came to the conclusion, that " discipline cannot be enforced 
without flogging"? What was the nature of the inquiry ; who 
inquired; and what are the materials on which the Honourable the 
Home Member says that, without flogging, discipline cannot be enforced 
in the CeIJular Jail , 

The Honourable Sir Henry Oraik: Does the Honourable Member 
want to know what is my experience' 

Mr. S. Satyamurti :  I am asking the basis of the Government's 
opinion that" discipline cannot be enforced in these cellular jails without 
flogging "  ,  . 

The Honourable Sir Henry Oraik : The " basis" is " experience ". 

.  . Mr. a. Satyamurti : Has the Honourable Member any experience of 
jails at any time" Has he visited them at any time ,  .  \  .  . 

•  . .. ... to. 

The Honourable Sir Henry Oraik :  I have been in ~ of jails 
for four years, and when I was a District Magistrate, I visited many 
jails and enquired into many jail offences. 

Pandit Lakshmi KantaMaitra. : Has the Honourable Member made 
any inquiries into specific cases where there were complaints against 
ilogging T Will the Honourable Member make any such inquiries T 

The Honourable Sir Henry Oraik :  I cannot undertake to do that. 

'. Prof. N. G. Rangs.: Is the HonoUl'able Member aware or" the fact 
that some of the prisoners in the Andaman jails were once prisoners in: 
the Rajahmundry jail and were then flogged under the orders of Major 
l)"pshon before he was transferred to the Andamans ¥ 

The Honourable Sir Jlenry Ora.ik: No, Sir, I have no informatiol). to 
that effect. 

5::> !Prof: It. ~ ~  lsit It fact'thatY8jb'ri'fpsbori h"as bp,en appoillted 
SuperintendE'nt of the Andaman jails, because, he has had, to his credit; 
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the largest number of corporal punishments in1lieted ·ad 'carried out 
under his own instructions' (Laughter.) 

The Honour&ble Sir Henry Craik: No, . Sir. 

~ S.· Satyamurti : Will Government inq1tire. BOW and. considet 
whether non-official visitors cannot be appointed to a committee,-non-
official visitors appointed by themselves,-and come to a conclusion on 
the need or otherwise for continuing this barbaric practice of flogging , 

The Honourable Sir Henry Craik :  I am not prepared to do that. 

Pandit La.kBhmi Ranta M&.itra: May' w(> know the reason why ! 

Mr. President (The Honourable Sir Abdur Rahim) : ~  question 
cannot be further discussed. . 

Mr. Mohan Lal Sa.ksena : How long will Government take to djscuss 
tlte question of the advisability or otherwise of appointing ·non-official 
visitors to the jails in question T 

The Honourable Sir Henry Cr&ik :  I expect to discuss the question 
-as I have already said in reply to another question-with the Chief 
Commissioner who is going to visit Delhi this cold weather. 

Mr. IIIohan La.l BakBena: Cannot that be done by correspondence, 
Sir f 

(No reply.) 

SUPPLY OF MORNING TEA. TO PRISONERS IN THE CELLULAR JAIx.. 

ANnAlrlANs. 

571. *Mr. Mohan Lal Saksena : Is it not a fact that the weather 
of tbe Andamans is moist and damp and the prisoners suffer from cold, 
and are Government prepared to consider the advisability of supplying 
morning tea, to the prisoners' 

The Honourable Sir Henry Cra.ik : The Andamans, like Bengal, 
receive a heavy monsoon: but the climate cannot be called cold: the 
mean temperature is higher than in Bengal. Tea at the early morning 
meal is supplied to B class prisoners in the Andalllans but not to a 
class prisoners. Government see no reason to depart from this arrange-
ment . 

. Pandit Lakshmi Ranta Maitra : Is not the climate more damp than 
in Bengal? 

The Honourable Sir Henry Craik : 'rhe mean temperature is lower. 

- ltfr. Kohan Lal Saksena : May I ask for whflt reasons Government 
have arrived at the decision that tea should not be supplied' Is it on 
the ground of cost, or what T 

(No answer.) 

PRoTECTI::lN OF INDIANS IN ABYSSINIA. 

572. *Kr. Mohan La.l Saksena : Wilt Govermnel!.t state what ~ 
if ~  ~  }las taken to, protect· the life and, .property of Indians " in 
AbysSJDl8 T  .  . 
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.... J. G. Acheso.: The Honourable Member is referred to the 
answer given on the 3rd September, 1935, to a short notice question on 
ihe same subject by Mr. Satyamurti. 

Ji.uuuL OJ' AnKISSION TO INDIAN STVDBNTS IN ENQL.U!iD TO A SWIPING 
POOL. 

573. *M.r. Lalohand RavaJrai: Has Government's attention been 
drawn to the letter of the London Correspondent of the Roy's Weekly, 
dated the 29th July, 1935, regarding the fact of two Indian students 
having been refused admittance to a Local Swimmjng Pool ill London on 
the ground of colour' 

(b) If so, what steps do Government propose to take in such matteril 
once for all , 

ne Honourable Sir Girja BQnkar Bajpa.i: I would refer the 
Honourable Member to the reply given by me to Mr. Akhil Chandra 
Datta's starred ~ No. 546 on the 20th September, 1935. 

Mr. Lalcha.nd Rava.1rai : May I know from the Honourable Member 
what the reason was for not taking any action' 

The Honourable Sir Girja Shankar Bajpai: My Honourllble friend 
can know from me what it was : it was that the Secretary of State lP&de 
inquiries and found that this was an entirely private concern over 
which Government have got no kind of control. 

Pandit Lakshmi K.a.nta Maitra.: May I know what was the justi-
fication for refusing admittance after tickets were actually sold T 
Tickets were then actually sold by the company to some Indians, though 
the company has now discontinued the practice of selling thesE' tickets. 
After selling the tickets, does it not stand to reason that those to whom 
tickets were actually sold should have been given admittance T 

The Honourable Sir Girja. Shankar Bajp&i: The gentlemen con· 
earned have got the ordinary civil remedy. 

Mr. Lalchand Nava.1ra.i : May I take it that it is a fact that Govern-
ment have no control whatsoevE'r, in any form, over that company! 

The Honourable Sir Girja Shankar Bajpa.i : Yes, Sir. 

CLAsSIFICATION OF THE STAFI' OF THE READING BBA.NOlI OF 'rJU GoVBB)lMENT 
OF INDIA PRESSES. 

574. *Syed Ghulam Bhik Nairang: (a) Is it a fact that there are 
two claHses of employees, Industrialists and Clerks, working in theGov-
tl"llment of India Presses' -

(b) Is it a fact that the members of the Reading Branch are classi1led 
as " Industrialists "  , 

(c) Is it a fact that prior to 1920 they were recognised as ministerial 
servants T 

(d) Is it ~ fact that the .employees of the Reading Branch do only 
.J."eading and writing work and do not use any tools, instruments, impl .. 
ments or machines of any kind in the discharge of their duties _, '.' , . 



~  

(e) Are Govtmausnt awarq ta..t. the ~  of frinijng and Sta-
tionery in biB memorandum No. C.P.O.-12174128, dated the 23rd September, 

~  declared tbe members of the Reading Br8Mhas being ministerial 
servants t 

(I) Is it a fact that members of the Reading Branch of Government 
of India Presses are persons" solely employed in a elerical eapacity in 8. 
1'9om or place where no manufacturing proeess u. being ~  on II , 

(g) Is it a· fact that the Calcutta High Court in the case Crown ~ 
H. Watson (1934) declared Proof-Readers to be clerical workers and not 
ipdustrialists , 

(k) If the answers to parts (c) to (g) are in the aftlrmative, are 
Government prepared to classify members of the Reading Branch of the 
Government of India Presses as ministerial servants and not industriali5t 
workers or labourers' If not, why not , 

Mr. A. Q. Olow: (a.), (b), (d) and (e). Yes. 

(c) I understand that prior to 1920 there was no distinction 
between clerks and readers or other stnff as regards classification . 

. (f) I am inclined to the view that the correction of printed matter, 
which is the work of the Reading Branch may be itself a manufactu.riIJa 
process. 

(g) No. 

(k) Does not arise. 

CoMPULSORY RETIREMENT OF PERSONS WHO HAVE COMPLETED 2li YBARS 0 .. 
THBIB PElwANEm SERVlCE. 

575. *Syed Ghulam Bhik lfa.irang: (a) Is it a fact that the 
Government of India have issued orders for the compulsory retirement 
of persons who have completed 25 years of their permanent service' 

(b) If so, when would these orders be given effect to' 

The Honourable IJir Jame. Grigg: (a) No. 
(b) Does not arise. 

CoMMUNAL CoMPOSITION OF THE STAFF OF THE RESERVE BANK OF INDIA. 

576. *Syed Ghulam Bhik Na.irang: (a) What is the total strength 
of the Reserve Bank of India , 

. (b) How many of the employees are Hindus, Muslims, Sikhs, 
Christians and Anglo-Indians , 

(c) Was the recruitment made in accordance with the instructions 
eontained in the Home Department Resolution No. F.-14117-B.133-Ests., 
aated Simla, the 4th JUly, 1934' If not, why not' 
The Honourable Sir James Grigg: ((7.) and (b). Government have 

JJ.o infonnation. 

(c ) The recruitment of the sta1f of the Reserve Bank u. entirely a 
matt:eJ' for the C',entral Boud ()f the Bank. 
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PRoJiOTIONS'IN 'l'BE hmIA.N MBDro.u. DBPABTMBNT. 

577. *l'tIr. ShamWl :. (a) ~ i ~  of the Indian-Medical 
Department normally take about 21 years to get promotion to a Subedar-
ship' 
. (b) Is it a fact that an ordinary soldier with ordinary intelligence 
under ordinary peace conditions can rise to the position of a Subedar, 
SUbedar-Major, Or even to the rank of Honorary Lieutenant in 21 or 22 
years , 

«(') Are Government aware that Military Sub-Assistant Surgeoru; who 
entered the service after 1918 cannot hope to get promotion above the rank 
of Jemadar, however intelligent and hardworking they may be, as a very 
large number of the Sub-Assistant Surgeons were taken in service in 1918 
under the system of promotions now in vogue , 

(.l) Are Gover1",ment prepared to make promotion of such Jemadar 
(Sub-Assistant 8urgeons) of the Indian Medical Department to Sub£'Uar, 
Subedar-Major, on time-seale basis just as it is in the case of the Indian 
lledical Service Officers , 

(t) .<\ I'£, Government prepared to increase the percentage of Hono-
rary King Commissions being granted to such officers from 1 pel' cenL to 
2 per cent. and J'emove the gl'ievancc and discontent ~  among the 
scrvice 7 ' 

Mr. G. R.I'. Tottenham: (a) The normal period of serviee before 
promotion to the rank of subadar is 26 years. 

(b) It is only the exceptional men who reach these high ranks, and 
even they do not do so in 21 years.-

(c) Of the 246 sub-assistant surgeons reCruited in 1918, only 106 
are now in the service. The senior among them will be promoted in due 
course, but as the cadre· of subadars and subadar-majors is limited to 
ten per cent. of .the total strength, promotion is bound to be slow. 

(d) No, Sir. 

(6) No, Sir. The Indian Medical Department have the same per-
centage of promotions to Honorary Commissioned rank as otJler 
branches of the Indian Army and they have no real grievaJl(le in this 
respect .. 

ALLOWANCES GIVEN TO MILITARY SUB-AssISTANT SURGEONS ON TRANSFER. 

578. *Mr. Sh&m Lal: (a) What daily allowallce or trayclling 
allowance will an Indian Officer of the Indian Medical Department (Mili-
tary.' Bub-Assistant Surgeon) get on permanent trant'lfer from Ali pur, 
Calcntta to Meerut when travelling with a family of four memhers; all 

~ II CIa:>8 Y 

(b) Is it 8 fact that he gets only fiveannas a· day in lif'!!" of ratiolJ" 
from which he is supposed to meet his food expeilses (which are alway. 
high on journeys), cooly charges and ~  incidentaJ and ~~ ~  

charges' . ,  . 

.  ' .( (.', Are. Government aware that an lndian Otlir.er of th,e Indian 
:Mediral ~  (Military Sub-,ASs!Stllilt ~  ha«'to ,Spend' ab')ut 
half (,f his pay on the moves in 'the interests of the servitle of the' Statp.!' -



(d) Do Government. propose to make the ~ of Iforlll • E  ' 
applicable in the ease of Military Sub-ABsistant Surgeons in case of their 
transfer, which provisions at one time were in force' . 

Mr. G. R. F. Tottenha.m: (a) A military sub-assistant surgeon of 
the Indian Medical Department on transfer travels on second class 
warrant, which covers not only the conveyance of himself, and his family 
and his servant but also of the ~  scale of baggage by rail or 
road, as the case may be. No travelling or daily allowance L; adDlb6ible. 

(b) Yes, but the five annas are not intended to cover ~  ~  

and other miscellaneous and incidental expenses. ; 

(c) In view of the facilities which the warrant systemaifords, it is 
difflcult to accept the statement as correct. 

(d) No, Sir. 

1Ir. LaJ.chand Navalrai : Are there European military sub-assistaD.t 
·surgeons ? 

Mr. G. R. F. Tottenham : No, Sir. 

DISCRIMINATION AGAINST INDIAN MILITARY SUB-AssIBl'ANT SURGEONS. 

579 .. *1Ir. Sham L&l: (a) Is there any difference in accommodation 
granted to Indian Officers of the Indian Medical Department (Military 
Sub-Assistant Surgeons) as compared with other Indian Officers of unit 
· or formation 7 

(b) Are there any spedal reasons for this discrimination against 
Indian Officers of the Indian :M:edical Department (Military Sub-Assistant 
Surgeons) ? 

. (c) Is it a fact that no Darbar Hall or Baithak is provided for 
;;Indian Officers of the Indian Medical Department (Military Sub-Assistant 
Surgeons) whereas such Darbar Halls or Baithaks are provided for in 
the accommodation provided for other Indian Officers of the unit or 

~ ~  ? 

(d) Is it a fact that only ~ giYe4-to.tlle ~  Officers of ~ 
Indian Medical Departm.ent. while_. two lamps are given to other. Indian 
Officers T Are Government aware that. too former being more educated 
_;:and being professional men, require more lamps than the latter' 

Mr. G. R. F. TotteDlWn: (a) Yes. The scale of ~  
· allowed to Indian Officers of the Indian Medical Department is some-
:·what less generous than that allowed to ·regimt"mtal Viceroy's Commis-
· ~  officers. 

?: .... (11) No, Sir. As a matter of fact, th'e question of provirung Indiail 
~  of the Indian Medical Department with the same scale of accom-
modation and lamps as regimental Viceroy's Commissioned officers ~ 
.. ~  ~ ~ three times in t4e last t.en years,. but it has not yet been 
.i poSsible to proceed with the matter on ~ ~~ ~  l!lck. of funds. 

-r: 
~  . ,. ... ..-.... 

:;;:: ~ ;(4) ~ ;lCQllotc:.dJnit that· offie6l"S ·of. the Indian· MecWJal 
Department need morB lamps thuothe-r· Iildian oftice". . 
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W ATKB SUPPLY 01' 'l'HE CrrY 01' K..ut.AOHI. 

580. *Sir Ghulam B11I8ain Bmayatallah: Will Government be 
pleased to state : 

(a) whether they have received a repl'esentation from the Mayor 
of Karachi on behalf of the Karachi Municipal ~ 

praying for certain assistance from the Government of India 
towards the scheme of that Corporation for bringing water 
from the River Indus for the purpose of augmenting the 
water supply of the City of Karachi ; 

(b) if so, what they propose to do in the matter ? 

The Honourable Sir -Girj& Shanlmr Bajpai: (a) No. 

(b) Does not arise. 

Sir Ghulam Hussain Bid&ya.taJlah : Is the Honourable Member sure 
that they have ·not received any representation' 

The 1I.onourable Sir Girja Shankar Bajpai : As sure as is humanly 
possible. 

MANuFAC'l'UBE 011' PETROL I'BOM CoAL IN lIma. 

581. *Mr. T. S. Avinashilingam OheUiar: (a) Will Government 
state whether they are aware that petrol has been produced in large scale 
from coal in England by the Imperial Chemical Industries Company , 

(b) Do Government propose to consider the advisability of manufac-
turing petrol from coal in India 7 

Mr. A. G. Olow: (a) Yes. 

(b) No ; the process at present is uneconomical. 

Mr. T. S. Avinashilingam Ohettiar : May I ask if Government han 
really investigated into the matter, Sir ? 

lIIr. A. G. alow : Weare familiar with the facts, Sir. 

:Mr. T. S. Avinashilingam Chettiar: Are Government aware that 
there is plenty of coal available in India' 

•. A. G. Clow: Yes, plenty. (Laughter.) 

:Mr. T. B. AVinashiHngam C'hetti&l' : What is the difference in condi-
tions of production of coal out here and in England , 

Mr. A. 0.. mew : There are very big differences betW'een conditiotts 
here and in England. Even in England, it has not proved eommereiany 
successful; it is dependent on a substantial .remission of the excise dttty. 
England has no intemal BUpplies of oil worth speakitlg of ; ~  there is 
. tile nry large problem of unemployment there ; there is a large miaiDg 
popujation unemployed . 

... T. S. Avina.shiliDaam Chettiar : Is there not a large amoet of 
unemployment even in India t 

lItfr. A. G. Clow : Not among the miners, &8 far as I am aware. Our 
~~  of Mlil is Very lleady what .it· .as ......,. ,..rs 110, .:ltd ~  
llgures of prodttetftnt BH ~ *rldft· .' 
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1Ir. '1'. S. AviDasbjjhJg&1D Chettiar: Will Government consider the 
advisability of investigating into the matter again , 
:Mr. A. G. Clow: No, Sir, because it requires an extremely ,heavy 

subsidy, and, having supplies of petrol within our borders, I do not see 
any reason why we should produce it hy a more ~ method and 

~ the owners of eoal and thQse who Use petrol. 

1I::r. B. Satyamurti : Are Government aware that petrol is being sold 
almost at monopoly prices in this country, and is much dearer than in 
many other countries, including the country of my Honourable friend , 
Will Governmcnt, therefore, examine this question and see if petrol cannot 
be ~  at a cheap rate,  as it is being supplied in other countries ? 

. Mr. A. G. Clow : I think the Honourable Member can take it froni. 
-.te that petrol cannot be produced cbeaper by using coal instead of 
USing the methods that are now in force. 

Dr. Ziauddin Ahmad: May I know what is the difference between 
the quality of the coal that is produced in England and the quality of coal 
that is produced in India? How is it tbat one kind of coal can produce 
petrol anu the other cannot , 

Mr. A. G. C10w : The qualities of coal differ from seam to seam and 
from field to field. 

lIIr. T. S. AvmasbjJingam Chettiar : Is the Honourable Member aware 
that with the separation of Burma, the supplies of petrol within our 
borders will be<!ome very little f 

Mr. A. G. Clow : The separation of Burma will lessen the supply of 
petrol in India which will be then practically confined to Assam and the 
Punjab. 

Mr. T. B. AviDasbilingam Chet.tiar: Will that supply be sufficient 
for the country , 
Mr. A. G. Olow: Not the supply from .Assam and the Punja'b 

alone. 

MOLASSBB PBODUCIID Dr hmu.. 

582. "1Ir. '1'. 8. A:vinu]dlinpa Ohettia'r : Will Government state ~ 

(a) whether they are aware that an enormous amount of moIasIRB 
is being produced in India because of the rapid rise of fire' 

~ augar industry ; 

(b) whether they have expIated any way of utilising this immenge' 
amount of molasses i 

(c) whether they are aware that in Java, Queensland, Hawa and 
'Other emmtrits,' molasseS au beeB. 1IiiIme4 • --.ul'it very 
successfully i and 

(d) whether they propose to consider the advisability of finding. 
some such .... a' M Ub.Tdr MstIieB • 

De ~  air air;' aanlp •• jp&i: (6) Yei. 

(b) and (d). Yes. ~  ~ ~  tuIe of motaens _ 111.8Jl'Bl'e' 
and ~ ~  makin.c 4"eetic acw. are alread,y in progreslJ 
at several centres in India. . 
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. (c) Government are informed that an examination of the reports 
of ~ in t.hese countrie.'1 shows that the results obtained 'With 
crude molasses are erratic and contradictory. 

Pandit L&ksbmi Xanta lIttaitra : Will the Honourable Member ~ 
the report of these experiments in due course , 

The Honourable Sir Girja ShaDlmr Bajpai: This experiment is 
being conducted largely under the regia of the Imperial Couucil of 
,Agricultural Research, and I think my Honourable friend, if he is ~ 

as regards the results, will find them in the report of the Imperial ~ 

ell of Agricultural Research. 

Dr. Ziauddin Ahmad: Are Government making any experiments 
~  these molasses being used as fuel Y 

The Honourable Sir Girja Sh&nbr Bajpai : Experiments on that 
point have been made already, and I ~ that the results have not 
been very satisfactory. 

llIaulana Shaukat Ali : Are Government aware that, in the old sugar 
factories, called Khandsars, they used molasses for making vinegar, 
both bhlCk and white, what they called muqatta,.. As an investigation 
is being conducted into the use of molasses, cannot Government in:luce 
-peop1e to makp f'xp(-ril!1eltts of ('onverting molasses into "inegar on a 
large scale as there is a great demand for vinegar ~ 

The Honourable Sir Girja Shankar Bajpai. : My own idea is that the 
establishment of what might be called a large scale factory production 
of sugar in this country makes the utilisation of molasses for the pur-
pose of producing vinegar very undesirable. 

Pandit Lakshmi Xanta Maitra: Are Government carrying out any 
research for producing alcohol from these molasses , 

The Honourable Sir Girja Shanbr Bajpai: I answered that ques-
tion day before yesterday. .. 

lIIaulana Shaukat Ali : May I know why it is undesirable to pro-
duce vinegar' 

The Honourable Sir Girja. Sha.Dka.r Bajpai: I will answer that 
question like this : unless the population of this country actually start 
drinking vinegar with their morning tea, there will not be enough use 
for the vinegar. 

Maulana Shaukat Ali : Not much pickles and chutnies Ilre eaten in 
this country, and they are a very good remedy for many diseases.. There 
i!l a great demand from the poor ~  to eat pickles and chutnies if 
they can onq be produced, at cheap rates. 
Mr. Pnlsi4ent (The Honourable Sir Abdur Rahim) : That is not a 

question_ 

OolIDmOli OJ' ItmIANB IN Fm. 

f.8a. *Mr. '1'.S . ~ Oh ..... : C--l Will- Gd:vermnent 
ate. whether they are. aware of the fact : 

G - (i)'thatiarge ntlD1beraOf·Indwis ~ ~ in Fiji; ~ 



(ii) ~  they are in a ~  pUght i IUld 
(itt) that the system of land tenure obtaining there worb great 

hardship 01l the Indian population , 

(b) Will Government st.ate whether they have made any representa-
tions to alleviate their eonditions , 
(r) Are Government prepared to consider the ~  of imprell8-

ing upon the Govemment of :Fiji to evolve a bett:er ~  of land ten1l1'8 
and give betti!r treatment to the Indian communIty , 

The Honourable Sir Girja Shankar Bajpai: (a) (i). Yes. 

(ii) The Indian community have made ~ ~  regarding elec-
tions to the Legislative Councils and there is the question of land tenure. 
Apart from that the ~  of India have :p.ot recently heard of any 
grievances. 

(a) (iii), (b) and (c). I would invite the Honourable ~  
attention to the rep1(y given by me to Mr. C. N. Muthuranga Mudaliar s 
starred question No. 183 asked on the 6th September, 1935. 

lIT. T. S. Avinasbj]jngam Ohettiar: With reference to the jl.QSwer 
to elao.se (a), (it), is it not a fact that with time people get accustome4 
to these hardships and they do not complain any more and that the 
4bseD.ee of complaints is no proof that there are no complaints ? 

fte Bon01ll'8..ble Sir Girja Shankar Bajpai: Well. Sir, that seeJDfl 
to me to be a hypothetical question. 

GJIDV.ANCES OJ'THE EKPLOYEES OJ'THE EAsT INDIAN .AND EASTEBN BENGAL 

RAILWAY PREss. 

584. *Dr. P. N. Banerjea.: (a) Is it a fact that the Honourable 
~  D. G. Mitchell stated in the Council of StaJte on the 2l>th February, 
1"935, that the Report on the grievances IOIf the employees of the combined 
Press for the Eastern Bengal and the 1il8St Indian Railway had been 
presented and 'l!l8ured that the same was receiving the very sympathetic 
corLSidenttiolL (If the Railway Board T 

(b) Is it a fact that in a mass meeting of the employees of Railway 
Presses, Calcutta, held under the presidentship of Sj. Amarendra Nath 
Chatterji, M.L.A., at Calcutta on the 27th April, 1935, a resolution was 
passed requesting Sir Guthrie Russel to give a sympathetic consideration 
to the Notes on the Administraticm of the Railway Press, submitted by 
'Press ~  Association, Calcutta T 

(c) Is it a fact that the Committee ~ in paragraph 21 that 
the complaint made as to the inequitable methodE' adopted in calculating 
the revised pay in 1930 is serious and they had to eumine in greater 
details the correctness of the calculation made in 1930 , 

. (4) Is it a fact that the Committee is of opinion that the principle:! 
~  down by the Railway Board have not been followed in fixing the initiat 
pay at the time of revision of pay in 1930 , 

• (e) Is ~ a fact that the Oommittee's conclUsions regarding th in-
4tqwtable adjustment of· pay are that there have' been variations' in carrY-
ing out the orders of higher authorities in regard to the fixation of initU* 
pay in 1930 , 

L237LAD B 
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(f) Is it " fact that ~ ~  
~ ~ ~ ~  iEast. ,Indian 

Railway, Calcutta, to ~  ftpo!Jl't. opdeaa.:!of the points 
~ ~ ~ ~ ~ ~ ~ N()1;e":O:'if ,') 

(g) Is it a fact that in paragraph (4) of the Note submitted by the 
Press ~  W/IB pointed out that the detai]sregarding 

~ ~ ~ o,f, the ~ fixation of initi.a.lpay of .the industrial 
employees could ~ ~ their Memorial, da.ted the 12th January, 
1931 Y  " '", ", ,. ,. 

(n) If the answers ~~  ~  ~  'ilieamrinitive,:' will 
Govetnment be pleased, ro state :' , . 
. ~ , (i) 1Vhetl).er the 'Diemorial,da.ted the 12th January, 1931, was placed 
I; ',' , before' the CoinmittM for theii' conSideration ; and 

j (ii) whether materials were placed before the Committee by the 
~  ~ ~  ~  ~  ~~  1930' If so. 
r, ';" 'W'h!lt a:te' ,the matenals thatwete ~  'before the COlO-
r mittee t' ' , , 

,i"' •• ~ ... :a8.U: (a) to (0) 'andp'llrt ar9f {h);'I%e ~  -iB all 
~  ~  is in the' affirmative., '" "  ' ," ',", ' 
.. , (Ii) ~  Gi>verilIr;terit ,have no deti!-iled informatiQn' as ,to' ~~~ 
rials placed before the COIlllD,ittee,. but. have )10 d.ou,!?t, that aJl ~~  
facts were ta.ken into comiidemiMi' byfAeniY 4: iniy' 'aiUPtltfit' Ifhe"':recom-
mp.nulOtions of the Committee have ~ . " " 

l1roJD1T POB,Two. ~ ~  EA.aT ~ :)Mn.wA¥ ~ ~ 

, .. ' C4WU'l'TA. 

~ ~  ~ ~ ~ ~  ~ ~ ~ ~ ~~~~ ~ ~ ~ ~ 
the' 1n:dent,tiflwo ~ ~ ~  ~ 'at CalCl1tta, to Cope with 
the work' of' the Composmg ~  .-

~  ,is it a ~ ~  'fuUowing ,staff and. ~ ~  ~ ~~ ~ 
ably neCessary' for the running of a ~  M.Qno ~  ~ ~ 

I (i) One 1I!lono mechanicl 
" (ii) Mono-operator, and one Caster, '" , ·:t 

, . 

(iii)Tw() OoJJ:q)osito,l'a, 
(iv): Out&ide, assist8nOe for occasienal repaira/ 

(v) Spool used in machine, 

,'{vi) ExpeJ)c'!-itlire 'on:. gas, 
!."".,,,,:{vih ~ ~~  ~  -withseparate'dyumo, ,', 

(viii) ~  ", ,,' " ',: ,<, 
,,' ,!;:(tj' lft1ie ~  ~~ :p,arl,('l))"beiritheaffirmative;witI' tb,e IIOPQur-

~ MeriJber'ije 1'J.eased'tO' ~~  ~  J.s t.o :be ~  
under each head , ," "  , .  " ,I, ". "", ',;, I, , 

1Ir. ::Ji.ii&.,ltau ~ ~  .:iltated that tltej>s: are being 
taken ~  ~  ~ ~ ~  iM,'tatun, g 
lbOle:DibnotYPe.-mao'lllftes·'M!d'!laboul'gaVlbg 'litem;:· ~  ': ' 

~  • '\ , ... : ',. •• _ f 

~  and (c). Government have no information. ; (r':,l:'<:£J " 



b86. *Dr. P. N. Banerjea: (a) Is ~ ~  a 
statement on the 18th July, 1934, showing that the mean ~ 

earning rate p'er hour and class rate X 200 ~ ~ ~  the method ot. 
:fixing the initial pay of the men in the EaSt IndiliJf Raihvay rr,., 

.', ': I. 

(b) If the answer be in the affirmative, will the Honourable Member 
in charge be pleased to state : . 

(i) whetherthis'·meBD.' average was taken in case of -each individual 
industrial employee j 

(ii) how this mean average was calculated rand 

(iii) what is the mean average taken· in case of an industrial 
employee who.se hourly rate was annas four and earnings on 
piece-rate was Bs.. 1,00 per ~  

(c) Is it a fact that in telegram No. 229-E.G., dated the 26th 
November.. 1930, it was stated and the ~  was followed that the 
fact that men can earn piece-WI()rk in additiOn to monthly rates should 
not be lost sight of in fixing ~ ~  pay of the industrial-employees 

~  ~  L, ' 

(d) Is ita fact· that:' *orkhig on ~  has' totally been stopped 
at 'the Cal«mtta Preslf''If so, since -when' . ~  ;: 

.. :' 
(e) If the answers to parts (0) and (d)<1ir8 in,the'af6Jmative, -,rill 

Goy.vnment . be pleased < to state ~  a,DJ'-increase in pay has been 
granted to the ~ in view of. the mafDng .. of ~  

~~~~~ t .  . 

'-:11 Itr: ~ It:1i.au ~  hi'rionnt'ction with siarred questionNo. 258 
asked on the 5th December, 1933.·'" .' -,' , 

~ ~  ~ ~~~ ~~ ~~ ~  ~  ~  reply·iIi 
Bllltke·' affirJ:rd,'tj.v.e.; , "', ,."". .,.. ' , "  ' ' -: .  . ':, 

"" ~~ ~  ~~~ ~  a ~~  ~~  of the metllOd 
~ ~  fi,x.ing wtJ,al, pay III the ~  of· Pl,6ce-wo:.rkers in the East 

~ ~ . .Ra5.1wAY'PJ.'eliS.__ .  .  -.,; - ' .. .., .. , .. 

":':(1 ~  t ~  to·'ml'liishaii ~ ~  ~ ~ ot information 
J'I- .. _... ,. . 

, as to the number of honrs actually worked on piece ~  ... . 
• "1 .'. • 

-"",,(n} Yes. 

(d) The Agent, East Indian Railway, reports that 'working on piece 
rates has bf'en stopped since the 1st March, 1933.···' ,  ; 

~ ~  ~  are fuf.ormed that J?-o inerease in pay,. apart , ~ 
~ ~~  ~  ~  to the tIlDe-scale of, pay; ~ been 

, •. "t23'1LAD" • B! 
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~ ...... ~ ckCM. 0" ~ tMfW ~ tit. ~~ ~ poJ .. Ut. ~ 
•  . ... , 01 ~  .. fM BOlt ItIditJa .Il1ir..,., Pr .... 

Tlu! followiDg formuJa was adopted : 

162 
(6) Hour rate x-x200 

152 

The figures 152 and 162 were calculated as folloW8 :-

(A)Total hours of work per week ~ ~  weeb 
12. months 

35x52 
-= -12 = 151-2/3 or 152. 

(B) Total attendance hours per week X 52 weeks 
12months---

37+ ~ 52 = 1621 or 162. 

NATURE 011' DUTIES DIBCIlABGED BY THE READERS AND CoPYHOLDBBS IN TIm 
GOVERNMENT 011' INDIA PRESSES. 

587. *Dr. P. N. Banerjea: (a) Will Government be pleased to state 
the nature of duties that are discharged by the re&derg and copy-holders 
"ll. the Government of India Presses , 

(b) Is it a fact that these duties can be disebarged more efIlciently 
by educatedemployeea than by the uneducated , 

(e) Is it a fact that the workings in the binding department require 
Jl,ot 80 much educational qualification than that. which is required in the 
reading branch' 

(d) Is it a fact that educated applicants are being appointed in the 
Undiflg department of the Calcutta Preas whereas leas qaalified men get 
the job in the reading branch' If so, will Government be pleased to state 
the reason therefor , 

(e) Will Government be pleased to lay a statement showing the 
appointments made during the last three months iD the reading and binding 
branches respectively of the Calcutta Press together with the names of 
the employees with their ~  qualifications and relations with allY 
employee in the press, if any , 
Mr. A. G, Clow: (a) The attention of the Honourable Mernher is 

invitf'd to paragraphs 184 and ] 8:; of the Handbook of the Government 
qf India Prt"sses . . : ., 

(b) and (e). Yes. 

(d) Certain men having educational qualificationa equal to or above 
the matrieulation certificate have been appointed 8B binders in ~~ 
Oalcutta Press.. As regards the reading branch of the Press, of tke .... 
appointed recently, some possell8 such edueatioual qualifica#on.i,'fnlle 



~  ~  8l't less qulLi:ifiededl1catianr41y wer6 .ppoiIited by t1I,t 
~  of ~  ~ ~ .lowest grade of the branch after he had uS 

fie(l lmnself of theIr sUItabIlIty. . . 

(6) A statement is laid 'on the table. 

Name. 

Mt,M. Mor.amme1 Huq Ta· 
luqdar. 

L.Wright .. .. 
GhalamH-m .. .. 

Dhnlba Kumar Banerjee .. 

8uryabali Agnihotri -. 

Bhuplllldra K. S- .. 
Khan Ch. Mazumdar .. 
l; 

Bamananda Sen Gupta . . 
GhulamRod .. .. 
I'IdKhH .. .. 
hulam Goff'ur Choudhury G 

Sa dhirCh.Nag .. .. 

Educational 
qualifioatione. 

READING 

B. A. Appren. 
tice (quali-
tied). 

Matrie .. 
Non-matrie •• 

Do. .. 

Do. .. 

BINDINO 

Matric .. 
I.A. .. 
Matric .. 

. . 

Appointment. 

BBANOH. 

Reader .. 

Copyholder . . 
Do. 

Do. 

Do. 

BUNCR. 

Binder .. 
Do. .. 
Do. .. 
Do. . . 
Do . . . 

Do. .. 

Do. .. 

, 

Relatione, if 
an,yinthe .Remarb. 
preilB. 

Brother, a 
clerk. 

None. 

Father, are· 
tired binder. 

Uncle,. l1li- A dieohargecl 
Dior reader. employee. 

Father,. 
peon. 

None. " 

None . 

None • 

Noile . 

None. 

None. 

None. 
I 

CollP08lTOBS, BINDERS AND DISTRIBUTORS. DISCHARGED I'BOlI TO 

GOVBRNDNT OF INDIA. PBEss,'CAinmA. 

586 .• Dr. P .•. BaIlei'jea: (a) Is it a faet that several compositcnW, 
binders and distributors of the Government of India Press; ~  

:-rere discharged due to reduction in the year 192'"J-aI: without any payment 
88oompl'DJation , .: 

(b) IS it a fact thai ~  &h Goveriifueiii circUlarS in ·the ~  
~  . Postal Departments to the effect that whenever any 4Uitable ~ 

'=:'::e t ~ ~ ~ ~~ ~  b8iiveD .$hi .. 
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fI'" ~  .ita·.fact thai ~  ~  ~  h;L tbe 9om,pesmg ~ 
~  Departmentl; of the Government of hdia Press, Calcutta, feD. 
..eant and the several retrenched composiwra·and binders of 19.23-21 
applied f(lr their re-appointment in the said posts , 

(d) Is it a fact that outsiders have been appointed in'large number 
in preference to retrenched hands--t----

" (6) If the '8J1SWer8 topar1a (a) ,110 (d) 'be in the aiBrmatiVe, wiD. 
GOvemmen,t be pleased to state the reasons for appointing outsiders' 

-----{/}-Is-it-a-,fa6t that these posts -have already been filled up' If &0, 
will t.he Honourable Member be pleased to state : 

, ... 

(i) how ma.tIY posts in the Composing and Binding Sections, 
respectively, fell vacant recently; 

(ii) howmanY'r,etrenc.hed compositors and binders and how many 
outsiders applied for .their employment ; and 

(it.i) how many ~  compositors and binders and how Dl8IV' 
outsiders have actually been appointed , 

Mr. A. G. Olow: (a), (b) and (c). Yes. 

(d) Yes, a few retrenched employees have also been appointed. 

(e) They were considered to be more mitable on administrative aM 
technical groUnds. 

--, {I} The answer to the fi.rst part is that most of the vacancies have 
been 6Iled. As regards the second part the particulars are a.'l follows : 

(i) 18 and 7, respectively. 

(it) 35 retrenched compositors, 35 retrenched binders and 234 
outsiders. 

(,ti) No ret.renched compositors, 3 retrenched binders and 18 
outsiders. 

lIrIr. Lalcba.nd Bava1r&i.: With regard to part (a), may I know it 
these retrenched hands have applied for posts, and do Government 
insist on their possessing the same qualifications as the new men " 

lIIr. A. G. Olow: Not necessarily, Sir. There is also a diffioulty 
about age, as the retrenchment was a matter of good many years 
ago. '. " 

APPoINTMENT OF THE RELATIVES OF RETIRED EMPLOYEES IN THE 

GOVEBNlIENT OF INDIA PRESSES. 

589. ~  ~~  ~ ~  ; (q{:is. ~~ ~ ~  ~~~  ~ ~ ~  
that relatIves ot the employees who are retired, or are going to retire in 
the. Government ·of ,India Presaes. 1rill,glet pWiel'8J1te \feglrdiDg appoint-
~  suitable v.i.Ca1lcWs ,: :' '.' ';, [;l:d 

il1S!"(h,: JK;ifli. fibt ~ W!t tWO: years' ~ ~  
&8 clerks, copy-holders and readers were made from amongst tIle're!ativel 
~ ~~ ~ ~~ ~ ~ ~~ ~ ~  ,of IpPiA ~  ~  

l;,};;lW. A:f ~  ~  ~ ~ ~~ ~  
tilft"IStitiOitery eti' . ""'g ~ ~ t::!t ~  

~ ~  J>f .. r;7 ~ ~ .. ::-0. ~ ~  ~~  ~ ~ ~ ~~  ~~ ;, ~~~  



~  ~  ~ ~  ~ that .the Gonitioiler -.oiJ:Btint&J.g[,jlDdAttati<Dlei'y re-
cently'issued a circular on the subj"tJ, "::,:; ~  '''''! ,;', '"I 

:(11.) ;Yea.'"",;, 0:;1( ;., ~  i,I 1 .",', 

~ i ~ : .  , i 

APPoINTMENT Ol.l' THE :RJn.A.TIVES. Ol.l', BiirrmE»" ElIPLOYBI:S Ilf' TO 
~ ~~~~ ~  

:1 

590. *Dr. P. N. Banerjea: (a) Is it a fact th..at there ~ ~  
meat, circular to the 'effect that '8OD.sand:relatioDB ~ ~  em-
ployees, who have retired or are going to retire, should get preference ,ill 
mutters of appointment '1 ;'",' :,,' ",'(' 

(b) Is it a fact that several appointments as copy-holders have'bid 
made in the Government of ~  ~ ~  1st ~ ~  , 
If' so, have they been ':filled by the r8lii.tiOnS of the employees', ~~ 
why not , """ ' 

, JIr. A. G. clow: (a) There is ~~ ~ ~  of tile 
10rt referred to by the, Honourable Member, 'but I would invite his ~ 
tion to the reply given by me to part (a) of the question I have' ~ 

answered. ", ' 

, (b) Four men were appointed as CopyholdeJ;"s on 1st Augtlst, ~  
~  whom three are related to Press ~  / 

KOVEJOIlNT l.I'OB SEPABATION Ol.l' CERTA.IN INDIAN BORDER TEBlUTOBIES :mOW: 
OTHEB P.uTS Ol!' l{nmUB'UN. 

'. :) " " .. 

591. *Mr. Lalchand NavaJrai: (a) Will Government be pleased to; 
~  if they are aware that there is really a ~  em, called 
" Pakistan" demanding ~ Govermnent,....,...British and, ~  

separation of certain Indian border territories from other parts pi 
Hindustan Y , 

, ' ~ ... '? 

(11) Is it a fact tha.t a document purporting 1lot ~  separation .01, 
" Pakibtan " from ~  J?as ~  one"Air . .Ali and is ~  
circulated ilmongst M8DiDeI'B ,of Parliament, peers, 'politicians ahd"prftIB 
in.E,:tgland and ~  ~  :T1' ,::ii" ',", '",') 

(c) If not, what action has the British Government and the Indiaft1 
GQvernDilent· ~  ~  ~~~ ~  ."'j' ·-.·,:r ~ ~ 

(d) Has that document been confiscated and proscribed or not ',: ,If! 
hot, ~  ,1,IOt 1; "  " " '1.::;8 

The Honourable Sir Henry Cram: ($:) and (b). I have seen the 
~ ~~  by ~ ~ ~  an.ct a; d?CuDJ.ent ~  

hy: a,gentleman who calls ~  PriaslBem.of ~  ,Paltlst8n . ~ ~ 
~  })ut I do not lrnow to whom the , document has been di.'J!, 

sejllmated. So' far as the Government' are aware,'the so-called move..,' 
ment is run by some students in EnglaIid;and IS not operating in ~  , 

'(c) and \ ~  t' IUD not aware that ~  action has been ~  by ~ 
Majesty;s 'Government. ' The' Go'V'ernment 6fIndia ~  taken ~ 
",nd consider no action necessary. ~  

:, ~ ~~ ~ ~  ~~ 'ff' Government ~  ~ ~ ~  
the pu'bHStit'ion ~  dociImm1ts and'pamphletil " ': r 
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The Honourable Sir Henry On.ik : I do not know that Government 
have ever even seen those pamphlets. 

lIIr. Lalchand Navalrai: The pamphlets have been circulated in 
India. I have got a copy, and, if the Honourable Member wants, I will 
send it on to him. Will he then take action , 

The Honourable Sir Henry Cr&ik : I do not see it is necessary to take 
any action. 

Pandit Ja)rsbmj Kant& If&itra : What is meant· by the word •• Pakis-
tan " 1 

The Honourable Sir Henry Oraik : The  Honourable Member had. 
better see the extract. 

hudit Labium Kant& llaitra: IS there any literature on the 
sUbject' 

The Honourable Sir Henry Ora.ik: According to the Honourable 
Member who put the question, a lot of literature hllB been disseminated 
fu England, but, so far as I know, it has not been disseminated hi 
tildia. 

Dr. Xha.n Sahib: Will the Honourable Member be pleased to htllte if 
the first article which was written from England was inspired from the 
North-West Frontier Province, and the students, who signed it there, 
are now given posts in the Frontier Province, one of them as a publicity 
MBcer' 

The Honourable Sii' HenrY Ora.ik :  I have no information on that at 
all. 

Dr. Xhan Sahib: Will the Honourable Member make enquiries 
",bont this young man who has been made a publicity officer and whose 
father has just been made to retire , 

. The Honourable Sir HenryOraik :  I do not think the matter is im-
Portant enough to make enquiries. 

1Ir. President (The Honourable Sir Abdur Rahim) : Next question. 
Pandit J.a.Jnbmi Kant. Maitra : Is there any political motive behind 

this Y 

l'tIr. President (The Honourable Sir Abdur Rahim) : Next question 
has been called. 

RESIDENTIAL ACCOMMODATION FOR GOVERNMENT SERVANTS IN NEW DELHI 

AND SiMLA. 

, 592. *Mr. Muhammad Azhar Ali: (a) What arrangeinents have the 
GoverJJment of Jndia made in New Delhi and Simla for the accummoda-
tion of their Secretariat and its attached offices staif and ho,,, muny 
family quarters in 1I11 there are at each of these places , 

. (b) What percentage of the establishment were allotted Government 
~  quarters in Delhi during the last season and what is the percentage 

in Simla during this season T 

(c) 'What percentage wjll be allotted for· the next Delhi and Simla 
Seasons respectively at each of the HeadqUarters of the Government of 
India! ..' .  .  .  .  . 
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(d) Is it .a fad that the Govermnentquartera fOl' the ministerial 
~  at Simla are hardly sufficient for about;) per cent. ouly 1 
If not, what are the exact figures , 

(e) Are Government aware that due to shortage of. qUBrters a large 
majority of the staff have got to engage private houses for their accom-
modation in .Simla on heavy rentals Y 

(f) Are Government also aware that many of them have to engage 
},louses which are situated outside Simla Municipal boundaries and far off 
from offices and are deprived of the amenities provided by the MUlIicipcuity 
as well a<; by the Goyernment of India itself , 

(g) Are Government further aware that all these Goyerument Rer-
vants who reside in such suburbs of Simla have to do so for want of sum-
cient accOJomodatiofl in the city or to avoid high rental of the hOllses in 
the city proper or to get betitlr accommodation for the rents tht'S can 
afford to pay Y 

(h) Will Govtlrnment please find out and place on the· table n titate-
ment showing the number of Government servants who reside in each of 
the suburbs situated outside municipal bounds together with the names o! 
such SUbllfbs wherein bigger number of the staff of the Government of India 
officeH reside ? 

(i) Are (iO\"crnmcnt aware that due to the revision of s.;alp.s wllich 
now hardly makes particularly a tltird·-divisioDelerk to meet his both 
ends meet while living single only, it is very hard for the Government of 
India staff to :rent a house in even sbme of the suburbs which 81'e located 
within municipal area, and as such they have got to go to n locality where 
the rents can suit ~  pookeIiI , 

(j) Are Government also aware that the rents of the hOllses within 
municipal limits are so exorbitant that the low paid staff cannot afford 
to reside in Simla pruper or nearabout T 

I.k) Do Government propose providing Government tlUartel's (family) 
ill SimlH ~  to all of its employees as in Delhi Y If not, what are the 

~ 1 

(l) If the reply to preceding part be in the negatiYe, are Government 
prllpart'tl to locate t;IlJne of the offices permanently at ] )elhi in order to 
permit of the remaining Government servlints, who have all these years 
lived in localities outside municipal area and have suffered on account of 
the distance of the offices from those suburbs and whose children have 
suffered for want of educational and other facilities, shifting to houses 
situated in municipal area T 

~  If it is not possible, what are the difficulties' 

ltIr. A. G. Clow : The information has been clllled for and a reply 
Will be placed on the table of the House in due ~  

lI'A.cninBs AND COMFoBTS :rOB GOn:BNiUcNT ·Si:BV ANTS LIVINQ OUTBID:f&. 
. THE MUNICIPAL LouTs IN BolLA • 

.. ~  *"Mr. Muhammad A.zhar .Ali: (a) Will Government please 
state the faei1ities and comforts provided by it to the employees of tile 
Govenlment of Indin offices who are not illloiied Goverlunent ti.nariers in 
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~  ~  ,to.ftlide;QUtsid&mumeipat limiti ,j, If ,llOUe, 'what 
~ ~~  . 

(b) What fllcilities by way of ~ ~~  ~  supply ~  
electricity, . ar" provided" byithe Government· of India for -their ·employt'es 
residiug in [.iuch f>uburbs::f . :Ii 

(c) What ~ have the Government of India' ildo'pte<,fihereiri tdr 
the safety of their employees·! If· none '80 far, why ,,-

(a) ~  e011rt otlaw 'they ~~  ~~~  10 ~ ~~  ~  ~ ~ 
why canllot the HOVernmElnt of India provide sOme special ~  for. 
its employees to attend Government coUrts orily' If not, why not T 

::" (d WJ!.at ~  ~  by the ~  India. or an.¥.' 
other 811thorjty ~  tenants of the houses in IjRlch ~  and l,apw, 
DlJJCh of it cQIlles.to mall in.eachlooality t 

(I) WIIS the house or sanitary tax of 2 per cent. introdutled with the 
~  the ,Government in one ,of the :suburban loealitiea" If so, 

when and on . what understanding was it allowed to be introduced and 
whethor since the introduction any sum has ever been set apart for the' 
bettermeut of the lot>a1ity,in respect of :educational, metlil'.al, ~  

and sanitary facilities , 

(g) Are Government aware that the population of one of the suburbs 
flO' ,situated has increaSed !by mOre than double during tire past few yeaN 
but none 'fJf the ainenitieffettuDleratedaoove have so far been provided by 
th-e Government· of rndia' If 'so, are Governinent·QW8 ..... that insteatlol 
incl'easing :the number of wat'et"tllpa,! ~ supply: ~  fhe 
existing taps waR ~  to the miniinlftmthus' caUsing agl'eat :incori-J 
vaniance to Ute residqnt.s , " 

. (It) Do the Government 'of India' ilaw propose to provide ~ the' 
amenities mentioned above, and also those which are enjoyed by those' 
who reside in Govermnent quarters to· those staff of the Government of 
India who ,are COJIlpeIledto live, outside. Simla municipalbounda Y ~  

why not f ; 

,: '.:(i) If the' reply tothepreoeding.part"be in the negative, 'do Govern-
ment in the alternate propose to adopt some other mea.stJrel whereby ~ 

interests of Government .of India staff residing in 'sUch • localities .are ·.f81 
guarded 'in ail waysandhavtitherealisechimount of 'taxes-entrusted to·a; 
small eommittee ·of the residents of loc&lities for the prOviSion of all the: 
facilitlesllnd amenities enumerated above every Yft.rf, If not; what are-
the difficulties ! " ; 

The Honourableifit: Girj&8bankat .B;.jpfd:: . (4 ) to' (e) .• Govel'1l:inent 
are, no! responmble· .for}he ,prov:i$iop. ~ ~ ~  ~ ~  
to theIr employees,nor. do:. they 8,Q.QJeqt : ~  tp ~ ~  ~  ; ~~  
taxation. They have no information as to taxes leVied by other authorities' 
~ ~ ~ ~ ~ ~ .• ~  ~ ~~ .. ~ ~  ~~  ~~ ~ ~  .. ~  
with . otnei" , cl88;8eR . Or ·tfle. ~~  ~~~  ~ ~~~  as' 'Lne' aitt1iol'uies' 
concerned prOVIde for' ·aH.. A:s an . excepb('/n1l1' .; the Government of 

~  ~ ~~  ~ ~ ~ ~ ~ ~  ~~ ~ ~~~~ ~  ~ ~  
~~  ~~ ~  ~ ~ ~ ~ ~~ ~  ~ ~  : ~ ~  ~ ~~  ~ 
onen,s 0 t.ut: lin 4- tov,· ....... tI . I, e'-ll' \1":;;'-; "  " .. '. :"", .. .... 
• ~ "" .',:," ·,,,·,rrIJ.J>c;l\,,l,;:t'''!'', ~ ~ "':'. ." ""-;'f., -.,,! •  , "'I' ," ,",,) 



" {D and (g). ~ absence of the name of ,tJae loeality Uo,:er!lDlen.t 
regret that they are unable to give the Honourable Member the inforDU\-
tion asked for., 

(A) .ai:¥i(i).I would ?efer the Henollrahle llemher to the ~~ 
atat<lment of Government's poSition which, I have givain ~  to ~ 
(a) to (e) of his question. 

SHORTAGE or GOVEBNlIiIINT QUARTERs IN SnILA.. 

594. *Ifr.Jluhammad Azhar Ali : .(a) Me Government :aware ~  

due to the short.age 6f Government quakers for theiniriitlteriaJ'Stafr :()f 
the Government of lndia, many of its clerks in order' to avoid eonge,.-tioD 
within mlmicipal area, are cOlDlpelled to reside inrwcalitielicaHed Bharari, 
Sanjauli, etc., wbich are said to be situated outside the Simla municipal 
~  "  , 

, -(b) How mueh ~  isconiributed ~  year by the GQvermoeDt 
of India or any other Government for the maintenanee of Simla Mu.nici-
pality in any form Ul" shape T 

(c) Are Government aware that the emploYeeS of the ,Simla munici-
pality living ill ~  bungalows M' quarters situated outside muni-
cipal limite, e.g., Sanjauli, are provided -with almost all sorts of muni-
cipal amenities Whf'!'ea,; the employees of the Governmen:; of India who 
are IivUtg,-in sueh a loeality" denied .aD ,Bllch : amenitiea, ,-

Cd) Are GOYel"ument aware ~  of India cmployees 
who reside in Simla _ outside municipal limits not oruy pay m.,!'Ome-tax to 
the Government but-also pll'rchase abnost-arr kinds' Of their 'requirements 
from the Simla Bazars andjndireetly greatly contribtrte towards tlie 
income of its municipality';" 

(e) Are Government 'alsO aware that water taps and, electricity are 
provideJ ill munieip:tl bungalows andquart-ers situated outside the limits 
~ municipality for the be!lefit of municipal employees hut if a Hovern-

~  of Ilid'ia, servallt' allks for'"sueh ~ ~  the municipality fQr ~ 
maintenance f.bt:l Government also greatly' contributes, at once refuses to 
supply any of these things , -

(I) A re Government also aware that sanitary conditions ii:t the areas 
outside municipal bounds are bad and what control the Government of 
,Jndiahas got to safeguard the health of their employees living in the area 
~  ,to bad ,sanitation f - ' , 

(g) Do Government propose to ~  to the re!lcue of its employees 
to get facilities, f.(I., water supply. electriCity supply, improvements iD. 
sanit/lry conditions, education of their children and rlh;pensaries, pro-
jid¢d for their benefit' If not, what are, ~ ~  r 
:',':,:.-;:<M ~ ~ ~ ~ ~ ~ 
gestion made in part (k) above, do Government proplJie iO' build' ~  
Government quarters in Simla in order to provide all of the Government 
ot India staff' so that aU kinds of 'amenities provided either thtough the 
Sithla municipality or-directl,' by the Government may be enjoyed' by aU 
~  employees, ~  difficulties' '; .c":, 
"'J : . • .""" :'. fl.· ;  : ~ .:. ~ I.. - "  . ~ 

'r. ~ ~ ~ ~ 
• ~~ ~  ~ ~ ~  ~~~ ~  ~ ~ 



[23BD SlilP. 1935. 

miriisterlal ·staftand that some members of that staff reside of their own 
'choice ill localities outside the Simla Municipal limits. . 

(b) The contributions made by the Government of India and the Gov-
ernment of the Punjab to the Simla Municipality have averaged. .R.s.38,652 
jji.!r ~  during the last three years. . 

(c) and (e). Certain menial servants of the Committee SUCJl as water-
works keymen and linesmen whose presence is required all the 24 hours 
in the premises where they reside are provided. with water and electricity. 
Ordinary municipal ~  however, who ch.oose to liv:e outside muni-
cipal limits, ar(l treated like other members of the public and do not 
receive these privilegeS. 

(d) This may be so. 

Cf) and (g). As areas outside municipal limits fall within the juris-
diction of Indian States it is not possible for Government to exercise in 
those areas the control or provide facilities that are poSllible in British 
India. 

(h) No. The requirements of the Government of India in Simla 
under the new constitution. are by no means certain, and it would be 
unwise to embark on a large building programme now. In any case 
funds cannot at present be made available for new works in Simla. 

WATER METlilB RENT REALISED nox GOVERNJO:NT SERVANTS IN NEW DELm 
AND BDILA.. 

595. *Mr. Mub&DJmad Azhar Ali: (a) Is it a fact that the Go\"ern-
ment of India possess in Simla many of its own buildings for the accom-
modation of its officers and the clerical staff , 

(b) Are Government aware that the water supply to 1111 of these 
buildings are made by the Simla Municipality , 

(c) Are Government also aware that all such buildings and ~ 

.are fitted with water meters like those in Government quarters in New 
Delhi' 

Cd) Are GOYf'rnment aware that the Simla municipality do not 
charge any rent for tJJc water meters 80 fixed 7 

(e) Are Government further aware that as against no charge for the 
-water meters in Simla quarters, the New Delhi Municipal Committee was 
:allowed by the Government of India to charge rent at the rate of Re. 11-
per water meter or per quarter , 

(.0 Arc Government aware that due to the revision of the scales of 
-pay of the Government of India staff, the pay of a third division clerk 
bas come down to Rs. 601-a month only and every year the recruitment 
is ninde to t.hi... grade only , 

(g) Will Government please state the total deductions made sepat'nteJy 
-on account of house rent, water supply (including meter rent), electrie 
supply (including meter rent), furniture supply, or any other service 
from a ~  who gets Rs. ~  ~ ani\. 250," ,a D,lop.th, ~  . .Axe 
~  aware that tbliJ ~ ~  '(after ,so'm;ant'dec!uctlODs on 
~  of aecolDlDooation, ete.)·, is· not ~ ~  ~ 



of an Indil!Jl clerk who generally has many dependent& besides his family 
and children , 

(1) Are Government aware that the minimum chargt' nt New Delhi 
on aC(lount of water supply is Rs. 2181-' On what grounds this charge 
was fixed and how long is it likely to be allowed to continue , 

(i) Are Goycrnment aware that a low paid clerk hardly spen.is a 
rupee OIl account of water supply if he has got to make his Own arrange-
ments in a privately rented house T 

(j) Do ~  propose to consider the advisabiiity of doing 
away with water meter rent in New Delhi also' If not, why is the Gov-
ernment staff being treated so differently by the Simla and New Delhi 
Municipalities f 

(k) Are Government also prepared to bring down the minimum 
charge for water supply in New Delhi Government quarters from Rs. 1181-
for 4,000 gallons to -141-per ever,)' thousand gallon without fixing &Q7 
minimum charge and realise the charges on what is actually consumed t 
If not, what urll the reasons Y 

The Honourable Sir CJirja Shankar Bajpai: (4), (b) and (c). Yes. 

(d) No. The Simla Municipality charges rent for meters. 

(e) The New Delhi Municipal Committee charges ~  rent at Re. 1 
per mensem. 

(I) The initial pay of a Third Division clerk is now &. 60, but I 
should point out that the men who are not provided with GO\-ernment 
quarters are given house-rent allowance in Simla and Delhi and, in addi-
tion get compensatory allowance during the Simla season. Moreover 
direct. recruitment is not confined to the Third Division, but is made 10. 
the First and Second Divisions as well_ 

(g) A statement is laid on the table. 

Whether the residue of pay after all deductions is sufficicnt or not 
~ a matter of opinion. - -

(1) Yes. 

The charge of B& 2-8-0 on account of water supply was fixed at--

(1) Rs. 1-8-0 upto 4,000 gallons in a month, and 

(2) Re. 1-0-0 for meter rent per month. 

The possibility of making a reduction will be examined. 

(i) Government have no information. 

(j) I would refer the Honourable Member to the reply given on the-
7th December, 1933, to part (c) of Mr. Maswood Ahmad's question No. 
1313. As already stated, meter rent is charged for in Simla  as well as: 
New Delhi ap.d ~  ~ no di1ference in treatment. 

-, (k) Government cannot CQwmit themselves to. any of the Honourahle-
~ ~~  ~  Will oohsu1tthe ~ ~~  ~~ 
IiIbiIitt - I  , j I .; _ ~  _; __ ~  



[238» BBp. 19M. 
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RBlI'U8.AL BY THE NAZUL OFnCER, DBmn,;, N' IAOORT ''lUIKEY '·.1'8011 TO 
RESIDENTS ~ .. ~  )U.BOL ~  

I,'" ~ ~~~ ~~ ~ ~ ~ ~ ~ ~~ ~ ~  ~ ~ ~
ment charges ren! for ~  SItes leased O1it to the. ~~ ~~~ ~  ~~ ~  
Karol Bagh, Delhi 7 Is It also a fact that the lease money 18 paya'b1e on 
the 1st of January and 1st of July every year' ,,>' , 1" 

(b)l ·:Alie >Gevem:o.ent,'&warettliatiftOlDe'rresideD;ts-,lif'tthe!are8\ Md' dis-
putes with the Lamba,rd/l.l:' ~  t;pat ~  ~ ~  ~ ~  [the. ~  
does not go to ~ ~  1,1 ,:t··, ',:.1 ."., !I.i"tp if .... :;1 I' 

riti1I.'lr 1'H: In"l-I 0Jffi"l'U ~ ti ~  'I}! ,': 

(c) Is it a fact that lIOlIle residents made application t.o the Nazul 
Officer to perJirllilltMj11' Wi I*Y" ~~  the ~ ~  .. 
sury directly and actually sent ~  th:r;Q;qgh ~~~ ~  and 
by money ordml which the ~ ~ to'reMite'f"" " 
"d' ~ ~  ~ ~ ~~ ~  ~ ~ 'dill floe 

~ ~~~~~~ ~ ~~ ~~ ~ ~~~ ~ ~ ~ ~ ~~  
the amount when' ~  ~~ ~  ~~~  ~  
tei \ i ~~  ~ ~ ~~~  tij,,\i¥Y '(G) ~  ,'.;., i· , 

,?oq ~  ~ ~~~ ~ ~ ~ ~~~ ~ ~ ~ ~~  
th':l second half, Government have no information. .  -



~~~~ ~~~ ~ ~ ~  ~~ ~  ~~  
L 11f, 1< V! i ;·;H'·!'f';; t ~  ,: 

~~~~ ~~ ~  to ~~ ~~ ~ ~~ ~  :: 
~ ~ ~ ~~ ~ ~ ~~ ~ ~  ~~ ~ ~~ ~~~ 
~  ~ ~  ~  ~  ~~  thJS ;CQP,' ~~  ~  ,.! ~ ~ ~ ~  

~  ~ ~  ~  : ~ ~ .. ~ ~ o,J;lly.; ,  , ;":.,, I.,! r;<. 

; i·:? 1(1)) Is it);!l 'faot' that Indiat1'elei'b -.vho: ~  tbebl&eh'es',·un.orthodosf 
and who occupy ulJorthodox quarters in Delhi are ~~  ·the:, ~  

~  ~ ~ ~  ~ ~  ~ ~  ~ .. ~ ~ JVb",t 8J"e the 
~ ~  ~ ~ ~ ~ ~ ~  t.: ;,,': ", '.: ";,.,, "".:' 

d "(d)' Is"it' k'faet; tIlat ~  ~ ~  flottbodo:i' 
und unorthodox both for the officers as well as fOr the clerkS ,." '" "., 

,.; ~ ~ ~  ~ ~~ sfuce ~  tile ~ ~

~ ~~ ~~~~~~ ~~ ~~~~ ~  ~~ ~  ~ ~ ~ ~ as the' 
i' . I', (  ,  .  . I, .. '.\ ,..; , i' : '.: ,. :. I  : "f : .  , ~  ' . 'I " -: ; j  (  ) , I ~ .. ; ~ .: f '" ,. . ...' j •. ' 

. (e) . A'i'e 'GoVfl'liiBent laware of"'the iimpression tnt the, ~  of 
alloWing, Indian' Superintendents· to '06eupy' orthodox,el.etks, iqua.rters ~ 

beeniineorporated'in tfterules·of·'sIlotment,-Qf·Governmentqurter. only 
to . benefit' 'a 'f('JW Superintendents of tile' Public Works Braneh of, the 
Department of IndulJtries:and Labour ry 'If not; c!l& Govermnenkprepoae 
iOstate the llumberof Indian Silpermtendents ·andAssistlints· of the' Public 
Works Branch of the Government of' India who are occupying -Fhagli 
quarters : and will Government be -pleased ta state how many of,. such 
BllpermtendeJllts and' Assistants of· the Publie W orksBr&I!Ch"are occupying 
unorthodox 'quarterir in DelhH -- ' 

;, ~  A.G: ~ ~~ ~ ~ ~  ~  ~  
"A ~ ~ ~~ ~  \Ve;t't; .. ~ ~  ~ ~  
Assistunts and Clerks receIVIng emoluments of morethai1 Rs: 300 ptll' 
mal'1sem. There: -.vas no upper 'pay·limii.' When:' -the new. l'alcs were 
introduced in 1933 these ,. A  " class quarters were reserved for ~ 

ment servants drawing ove}' Rs. 300 but less than Rs. 600 per mensem. 
Tho GtvenIlDHlt'of' Iildia, deeidelil 'at ~ ~  ~ ~  

ments on the 15th June, ~  &,600 or more per meilsem and who 
were allotted ,. A  " class quarters for the financial year 1933-34 or the 
slImmer: Seallon"1988 'shoUtdndt be;,i-eqaii-e4 tn,:--.!,.th ... quarters. 
It ii {under :those crdersthirt three officers-who: occupy ~  n !' . ru.u officers', 
houses in New 'Delhi are still in oceupation oiOrthodoI' ~ A," ~  
~  Simla; .. :  . .  ,  . 

(b) Yes. But in the circumstances just explained, I do not thiDk: 
that there .!any: dift'eelltial "treatment.' ',; -~  :) /, ; I ~ 

. ~  ~ ~~ ~  ~  ~  ~  .. :b " 
only. The diStinction' ~ ~  ;orlbo,dox; and., ~  ~ th(lrefore, 
not been abandoned entIrely tor officers. ' 



(e) The allegation is unfounded. One Superintendent and four 
~  of the Public Works Branch are occupying quarters at Phagli. 
'i'Ile . Superintendent alone occupies a" D  " (llass ot1ice:n' hoUBe in New 
Delhi. . 

H(,USE RENT ~  ~  PusaN8 8RABING GoVBBlOlENT 
.. QUARTER8 IN SIMLA.. 

598. *1Ir. Kubammad AIhar Ali: (a) Will Government be pleased 
to state whether iloUse rent allowance is allowed to be made a source of 
income to thc GovernlIlent of 'India employees' If not, will Governmep1J 
be pleased to state how many mcn of the Government of India 'who are 
entitled to house rent are allowed to draw house rent at the old rates of 
house rent when actually sharing a Government quarter either m Phagli, 
Summer Hill or Kaithu , 

(b) Are Government aware that the men of the Public Woro 
Bl'anch of the Government of India are allowed to draw house rent at the· 
qld rate while sharing a Government quarter allotted to relations of such 
employees' 

lVlr. A.. G. Clow: (a.) I presume that by .. income" the HIJnourable' 
Member means" profit". There is no rule to the effect that Government. 
servants may not share quarters, but all Government ~  who entered 
scrvi('e after 1924, when the rates of house-rent allowance were raised, 
have to furnish a certificate to the effect that the allowance drawn does 
not ('xeeed the house-rent paid. Government servants in service before 
1924 who drew the lower house-rent allowance under the old rules, which 
did not provide for the production of a certificate, were given the option 
of remaining on the old rates of allowance drawn under the old rules or 
of coming on to the enhanced rates under the new rules. For Government 
servants who draw the allowance under the new rules, the allowance can-
not be a 80uree of profit. For Government servants who still draw the 
lowcr allowance under the old rules, the allowance may, in certain eir-
cwnstances, be a source of profit. Since, however, the allowance itself 
is lowt1l', there is reason to suppose that such instances are rare, and ~
crnment are of opinion that the collection of the information required 
would involve a disproportionate expenditure of time a,nd labour. 

(b) No. The position is explained in tae answer to part (a) of tile 
ques1ion. 

GovlmNMBN'l' QUARTEBS IN SDlLA. OCCUPIED BY THE STAPI' OJ' TIlE PuBLIC: 
. WORKS BRANCH. 

599. *Kr. Muhammad A.zbar Ali: Will Government be ~ 

to statt; the number of quarters in Kaithu, Phagli and Summer Hill,. 
which are being occupied by men of the Public Works Braneh of the· 
Government of India and their near relations like brothem, &iE.ters and 

~  f 

Mr. A. G. Clow: The number of quarters occupied by the personnel 
of the Public Works Branch at Kaithu, Phagli and Smnmer Hill is nil,. 
ninE', and one respectively. I regret that I ~ unable to give informa-
tion as to the r«>.lations of the men concerned. ' .. 



QUESTIONS ~ 

&slB OF ALLOnmNT OF GoVEBlOlE5T Qu:ABTEBS IN 8DILA.. 

600. *:Mr .• ubammad Azha.r Ali: (a) Is ita fact that the Govern-
,ment of India hold the view that Publie Works Department is not a 
cGmmercial Department in so far as the renting of Government quarters 
.is.toncerned' If .so, will Government be pleased to state why the Depart-
ment which has borrowed so much capital for investing on building of 
.quarters should not be run on commercial lines Y 

(b) Is it a fact that on the ground of the Department not being 
run on commercial lines the four-roomed building£. which are also the 
~  quarters in Summer Hill are rented to men on smaller salaries 
gettiug B.s. 50 to Rs. 150 and belonging to attached and subordinate 
offices whereby Government derives only Rs. 10 to Bs. 15 Ii month as 
Ilouse rent according to 10 per cent. on pay basis \ 

(c) Is it also a fact that men of the Secretariat Department.'! who 
forego fis, 400 to Rs, 450 by way of rent for seven months EA.ct.ual occupa-
tion are not u.lIotted those quarters , 

(d) Will Government be pleased to state the rent Government would 
derive if the quarters in Simla are allotted according to seniority basis 
Rnd not on juniOl'ity hasis T 

:Mr. A. G. Olow: (a) Yes. I would remind the Honourable Member 
that the object of providing Government servants with residential ac("'om-
modation is administrative rather than commercial. 

(b) and (c). No. I understand that the Honourable Member is 
referring to the" A  " class quarters at Summer Hill. These qnarters are 
intended primarily for Gi>vernment servants whose emolument'3 are over 
Rs. 450 but less than Rs. 600 per mensem. Under the housing rules 
quarters in Simla are distributed into three classes, and allotments are 
in the tirst instance  made to the entitled officers of each class. Surplus 
quarters in" A" class go first to surplus "B" class applicants and 
secoudly to surplus "  C  " class applicants. . 

(d) The information is not readily available. 

I>DTlmBNT PRINCIPLES lI'OB .Al.I.oTMBNT OF GoVJmNllBNT QuABTIlBS IN NBW 
DBLHI .AND SIMLA.. 

601. *:Mr .• uh8mmad Azhar Ali: Is it a fact that the New Delhi 
quarters are allotted to the Government of India employees on the seniority 
basis for deriving income on the capital invested' If so, will Govern-
ment be pleased to state the reasons for following two different principles 
for allotment of Government quarters in the two places like Sunla and 
Delhi , 

Mr. A. G. Olow : The attention of the Honourable Member is invited 
to the reply given on the 18th Mareh, 1933, to parts (a) and (b) of starred 
question No. 710 by Mr. Lalchand Navall'ai. 

·Rmrr OBABGBD DOlI :M'mmBB8 OF THE INDIAN LEGISLATUBE FOR QuARTOS 
IN SUlOrIBB HILL, sIMi ..... 

802. -*Mr . ..."Mmniad ~ Ali: (a) Do Government propose to 
.tate .hy Members of the Indian Legislature are ~  on the basis ~ 
LBS'ILAD - 0 
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capital outlay, If 80, ~ should the Dteinbers be eharged ~ assessed 
.rent for Government quarters allotted to them , 

.. {b) Is it a fact that a member's quarter, or quarter of the Fi8Jlle ~ 
h1:Uiotteu to (}Qvernment employee drawing smaller salary and thereby 
·Government derive in most cases a rent of Rs. 10 to Rs. 15 a month for 
lIUch quarters T If so, will Government be pleased La state thc reaSOWs 
why !:Iuch a heavy rent of about Rs. 80 to Rs. 100 is charged per menBem 
from the members for the same accommodation and for the iiame quarters 
in Summer Hill , 

Mr. A. G. Clow: (a.) I am not sure what my Honourable frien'd 
n.teans. .AlI rents aSSessed under the Fundamental Rules are based oi\. 
ooJjitolo'utlay, and Members of the Indian tegislatureare charged rdil: 
assessed under Fundamental Rule 45A. This is a concessional rent pa.y-
able by Government servants. 

(b) When "  A  " ciass quarters at Summer Hill are surplus to th!l 
requirements of " A" class officers, they are allotted to applicant.'1 of 
{' B  " and "  C "class. But this is no reason why Government should 
reduce thc rent recoverable from " A  " class officers and Members of the 
Indian Legislature. 

RULES FOB ALLoTKENT OF GOVEBNJIENT QUABTEBS IN SIMLA. 

603. *Mr. Muhammad Azhar Ali: (a) Is it a fact that the present 
rules of allotment are based on the principle of. giving advantage to the 
junior employees T If so,. will Government be pleased to state why the 
, .A ' type quarters in Kaithu and Tutikandi have not been converted. into 
, B  ' type quarters to give advantage to junior men , 

(b) III it a fllct that there is a building called " WheatfieM. Cottage " 
in KaiLhu which used to be classed as a  '  B  • elass quarter before' ~  

will Government be pleased 1:b Ilt.ate the reasOns why this "Wheatfield 
Cottage n was later on cla.ad. as a lower type of qWlrter, namely, ' C  ' 
type T 

, ~  Do Government propose to re--classify the " Wheatfield Cottrap " 
into a  '  B  ' class T If not, why not , 

lIIr. A. G. Clow: (a) Allotments are made by juniority in each 
class. To convert all ' A  ' class quarters at Kaithu and Tutikandi into 
, B' dass would deprive 'A' class applicants of accommodation at 
these places. 

(b) and (c). The four quarters comprising Wheatfield Cottage have 
always been in ' C  ' class, and no question of re-classifying them arises. 

" B" AND "C" CLAss QuABTBBS IN KAlTBU, BIKLA.. 

604. *Mr. Muhammad Azhar Ali: (a) How many'· B  ' class quar-
.ters are there in Kaithu and what is ~  ratio .of ' .8 ' e1a&s qwaters ., 
, C ' CblSS in Kaithu T . 

(b) Do Government propose ~  ~ ~  '  C ' 
. claaS quarters into' B '. C?lass. by. the eom.bm.ation of. two' C ' .!!a" ~
·ters together' If not, why not t 



.. ~ ......... 
QUESTIONS AND .ANSWEB8 • 1621 

.. 
Mr. A. G. CJlow: (5) There are four' B  ' class and 38 '  C  ' clals 

unorthodox quarters in Kaithu. The ratio of '  B  ' clasI to ' C  ' claa is, 
therefore, 1 to 9.5. . 

(b) No. There are already 30 '  B  ' class quarters ~  and ~ 
number of ' C  ' class quarters is insufficient for the demand. 

DIJ'J'EBENT LIMIT OF PAY FOB .ALLOTMENT OF ORTHODOX .AND UNORTHODOX 
. QUARTERS IN SIMLA. . 

605. *1tIr. Muhammad Ashar Ali: (a) Is it a fact that tJW 
DUlDmum pay limit for the two-roomed and three-roomed orthodox 
quarters is Rs. 150 and Rs. 300, respectively, whereas such pay liinit for 
the unorthodox quarters is Re. 300 and Rs. 450, respectively' If so, will 
Gc.ivermnent be pleased to state the reasons for this different pay limita ~  

the orthodox and the unorthodox quarters , 

.. ,  l b) Do Government propose to bring down. thQ P&:Y limit ot the 1lIl-
orthodox qnartel'& to the same ~ as is prevailing for the orthodox quar-
ters in Simla Y If not, why not t 

(c) Will Government be pleased to state why the European employees 
and the unorthodox Indian employees should be compel1etl to aC{,l'pt lesse,r 
accommodation' Is it a fact that the condition of service of the orthodoi 
~ unorthodox employees are the same , 

(d) Is it a fact that the pay limit for two-roomed and three ·roomed 
IUld lour-roomed European quarters were fixed long before the quarters 
~  re-classed as unorthodox quarters' If so, do Goverlimellt propose 
10 bring down the pay limit for such quarters' If not, why not , 

(e) Will Government be pleased to state what rent will be realised 
by Government from all the unorthodox quarters if the pay limit for the 
different types of unorthodox quarters is brought down to the same level 
d the pay limit for the corresponding types of orthodox quarw£d 1 

.. (f) Is it a faet that. the maxUnUIll pay limit fixed at present for the 
three-roomed orthodox quarter is Rs. 300 and Utat for the same tn»e of 
wLOl'thcdox quarter is Rs. 450, with the result that a lllall of th", second 
dhhiion of the SecreLllriat as soon as he acquires R lit"n on a three·roomed 
Oi'thodox or unorthodox quarters, retains such quarters till retirement and 
(!1)CS not give any chlinee to any .other men below him to get advantage 61 
stich quarters , 

(y) Do Government propose to fix. the maximum pay limit for botJi 
orthodox oJ' unorthodox three-roomed quarters at Rs. 2911 so that whenever 
a ~  ,division man gets to Rs. 000, he will be&lloLLed a four-roomed 
quarter thereby making. room for others in the three-roomf!d quarter and 
also getting advantage for himself of the best available quarters towardS 
the end of his serviee , 

1fT. A.. G. Olow: (a) Married clerks' quarters in Simla, botli. 
orthodox and Unortb.otlox, are divided into A, Band C classes acCording 
to the aee()mmodation provided:. The three elasses of unorthodox clerklll' 
quat·ters at Summer Hill are sometimes referred to 88 four-roomed, three-
roomed and two-roomed ~ but this is not an official designation . 
.AsSuming that the Honourable' Member is refmTing to " C  " and ,,' B  " 
class quatters, the reply to the flrsi part bf the question is in the aftiHftj; 
tivP.. The pay limits for unorthodox quarters are considerably lower than 

La8'1LAD . L,._ CJI 
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t.hOSE'! which were in force before 1925, and were designed to ensure a fair 
:dist.ribut.ion of the accommodation available. Moreover, thc unorthodox 
accommodation is on the whole better than the' orthodox accommodation, 
and tbis ill itself is a justification for the distinction to which the Hononr-
,able Member refers. 

(b), (d), (f) and (g). The pay limits were settled in consultation 
with the Imperial Secretariat .Association when the rules were rc"ised, 
'and Government do not propose·to make any change. " 

(c.) No one is compelled to occupy Government accommodation. .l 
have already said that unorthodox accommodation is on the whole better 
than the orthodox accommodation. The reply to the last part is in the 
aflinnative. 

(6) Government do not consider that the labour involved in the col,. 
lootion of the information will be commensurate with the result. . 

A:ssESSED RENT Oll' .. B " AND .. 0 "TYPE UNORTHODOX QuARTERS IN NEW 
DELHI. 

606. *Mr. Muhammad Azhar Ali: (a) Is it a fact that the 
assessed rent for '  C ' type unorthodox quarters in New Delhi is &. 52 
whereas thp assessed rent of a  '  B  ' type quarten; is only Rs. to f 

l ?;) Do Government propose to remove this anomaly by the HYst"m of 
~ the rents of '  B  ' and ' C' unorthodox quarie:rb 7 If [ll)t, why 

uo'· ~ 

Mr. A. G. Olow: (a) The assessed rents are Rs. 52 for • C  ' class 
and Hs. 40-8-0 for '  B  ' class unorthodox quarters. 

(b) The revaluation of quarters in New Delhi is under considera-
tion. 

PERMISSION TO GOVEBNllENT EMPLOYEES WITH OOLLEGE GOING CmLDUl!I' 

TO BBTAlN THEIB QuARTERS IN NEW DELHI ON PAYMENT oll'RENT ON .A. 

10 PER CENT. RENT BASIS. 

607. *1Ir. Muh&JDmad Azhar Ali: (a) Is it a fact that if any of 
the Government of India moving staff who has been allotted a Govern-
mEmt quarter in New Delhi has to leave behind him his family for the sake 
of higher education of his children, he is charged the aSsessed rellt of the 
building from the last working date in Delhi of his Department , 

(l;) Are Government aware that in the absence of oomges in' ilimla 
the lll'Y\'ing staff of ~  who have grown up ~ children, 
botllboys and girls, are to leave behind tlleir families in Delhi till the 
Delhi colleges close for the autumn, but they are denied the privilege Of 
retaining their houses unless they are prepared to pay assessed rent of 
theil· quarters , 

(c) If 80, do Government propose to allow such families with college 
'going children to retain their ,bouse in Delhi on payment of the usual rent 
(JD ·Il 10 per cent. pay basis till the college cloaea f 

ill J !f not,are Government aware that the denial ,01. such conceaaioD 
~  many parents to leave tIaeir chitdreD m ~ at a, ileaV)' cost r 



QUESTIONS AND ANSWEBS. 

Mr. A.. G. Olow: (a) Yes. 
e. (b) The ten per cent. concession is allowed only to the GovernlIlcnt 
fl8rVants concerned while they are actually residing oil duty in New Delhi. 
The assessed rent charged to them when they leave their families in Ne,,, 
Delhi is itself a conc{\'!l8ional rent. . 

(c) No. 
(d) Government have no information. 

WN ON A LoWER TypE OF QUARTER OF THE GoVERNlrIENT OF INDIA BTAJ'J'. 

608. "'Mr. Muhammad Azhar Ali : Is it a fact that the non-moving 
.u.« of the Government of India are allowed the privilege of retainiDg 
a lien on a lower type of house to which he is inelligible owing to his 
increase in pay f If so, will Government be pleased to state whether the 
same concession is allowed to the moving staff of the Government of India f 
If not, why not! 
Mr. A.. G. Olow :' The attention of the Honourable Member is inVited 

to the reply given on the 20th March, 1933, to parts (c) and (d) of starred 
questioll No. 799 by Mr. Maswood Ahmad. 

NBQOTIATIONS WITH THE GAEKWAR OF BARODA IN RESPECT OF KA,TJlUWAlI 

PORTS. 

609. -Mr. T. 8. ~  0heIIItiar: (QI) Will GOve:m.ment 
state whether they are carrying on negotiations with His Highness the 
Gaekwar of Baroda in respect of certain ports in Kathiawar in view of' 
the coming Federation f 

(b) What are the objects and the result of these negtl)tiations f 

The Honourable Sir James Grigg: Negotiations are in progress 
with a view to securing an equitable arrangement in regard to Customs. , 
The llegotiations are not yet complete. They have no direct connec-
tion with the question of the States' entry into the Federation. 

Mr. S. Satyamurti : If they have no direct connection, have they 
~  indirect connection with the 'question of the States' entry into the 
Federation f 
The Honourable Sir James Grigg: The Honourable Membmo Dlust 

re'!IInin content or must remain discontent with the information I have 
already given. 
Mr. S. Sa10yamurti : Is it . a fact that the negotiations with Baroda 

have been completed on the basis of the Government of India paying 
them some crores every year T 

The Honourable Sir James Grigg : No, Sir. 

Mr. S. 8a.tyamurti: Is the report in the Press to that effect false' 
The Honourable Sir James Grigg : I cannot add anything to what I 

haye already Raid. 

BBsEBVATION OF A CERTAIN PERCENTAGE IN GOVEBNlIJIlNT SERVICE lI'OR TO 

AssAxlllSJI • 

. 610. *Srijut If. O. Bardaloi: (a) Are Government aware that tIa8 
A..ameae race w'asa powerful one, having their owneu1ture. eiviliz&tioa. 
literature and history ,  .  . 
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(b) Is it a fact that the Assam Valley ~ taken b! ~  ~ ~ ~  
about a hundred years ago 1 '  ' '. . 

, . (e) Are' ~ ~  aware ~ ~ frol!l the rest of India ~  
~ the newly acquired province and occuPied high Govermnent posts and 
monopolised the Bar' and the trades , 

(d) Are Government prepared to consider the situation and reserve 
for the ABsamese a certain percentage in ~ the ~  directly under 
the control of the Government of India' 

'.' The ~  Sir ~ Oraik: (a) I do not propose to exprelll 
an opinion on historical points which may be in dUspute, but I believe 
it. is correct that the AsSameseare a aeparate people with a separate 
histOry of their own. 

'(1I) Yes, in 1826. 

(e)' I understand that this is an overstatement. At the time of the 
~  occupatiou, Assam was thinly ~ and ~  A 
ll\l'g,e llumbel' of. people from .other ~ of India came moo Assam, alld 
ebttn-ed the Servlces and certaIn profeSillons. 

(el) I would refer the Honour8:ble Member to the Home Depart.ment. 
~  No. F.-14117-B.133-Establishment, dated the 4ih July, 1934, 
a copy of which is in the ~  of the House. It would not be con-

~ ~ the l?olicy. of the ~  of ludia W ~  anI' vacaneies 
f,!r .' {\i,e ~  as Bucll, but those Assamese who belong to minority, 
~  are ~~  for. the percentages ~ f9r such com-, 
mumtIes. I might add that a recommendation of the Assam ~ 

ment ~  Commit,tee, similar to the Honoura,ble Member's 8uggellltjon, 
was in May last brought t(J the llotice of those Departments of the Cen-
tni Government in which recruitment is made by local areas and not on 
an all-India basis. . 

HoLIDAYS IN THE GOVERNMENT OF INDIA SECRETARIAT. 

• 611. ~  ~ Singh: «(I) What was the number of ~ 
glyeD in the Government of India Secretariat in 1922, and on what [;,CcoUTit 
~  each of those observed , 

(b) What is the number of holidays at present observed in these of&.. 
ces as compared with those granted by the Local Governments 'Within 
~  limits the headquarters of the Government of India remain t, 

(c) When was the present system of observing holidays in these ofil-
ces iuh·('.duc<,d and on what account was it adopted ,  .  . .' 

(d) How many holidaYR were ~ ~  sanctioned. when 'the system 
of granting holidays was changed and how many were added as a resUlt of 
t.e. representation, o. different Associati9DS, .etc. ,f 

(e) Is it a fact that the main reason for reduction in the llumber of 
~ ~ ~  ,,":,!s, ~  ~ ~  for economy, all ~  i.:r;t ,tho$e dars, Y 

(I) Are Government aware that though a similar suggestion was made 
to ~~ ~ ~ ~ b!. the ~  ~  ~ ~  they 
mtlte,r. 'dlJdn.otltt ~~ ~ ~ n,um1}er ?t h!,)hdays or,' even if anyone: 
... Provimes did ·80, there was a nommal ~ ~  . " ~ 1', 
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,,,. : (fI) Are ~ ~  ~ that even at present the p,umber of holi-
Gays ~ either in the ~  or.l>elhi is at ~ three times the 
number of holidays enjoyed by the Government of India offices ,  . 

(h) Are Government aware that due to the grant of very few holi-
dlU'li in the Secretariat, its employees consider that th:eir health is· being 
undermined aa they have to do o1!ice work for long hoors tilmost dail1 , 
'f ,. . .  : . 

, (i, Are ~  aware of the feelings amongst the members Qf 
t.he establishment of the Government of India that with the revival of 
tWfma,l timef> 111t1 I,lutho.rities have not yet considered the advisability of 
according theui the same old conces!-!ion in regard to. the grant of ~ 
qays l'njoyed by them for centuries together or to revise orders which as 
a special measure have eJ;ltailed hitherto great pressure upon their health , 
, , 

(j). ArE, Govern.rne:ot aware that all the attached offices of th,e ~ 
ernmeni of India which are Jorated' permanently at Delhi enjoy all ~ 
holidays given by the Delhi Loc.a.l Government T ,. 

(k) Are Governmeilt further ~ that as BOOn 811 any of the office 
~ ,the ~  of India is located permanently at Delhi, it hegins to 
~  all the holidays. of the Delhi Administration' 

(') Are Government DOW pr.epa.red to re-conaider the last revised-
orders in regard to holidays which were introduoed as an experimental 
~  and allow . all the holidays which the Secretariat used to enjoy 
in 1922! If not, what are the reasons' 

~  Iir Be.,. Oraik: (a) There· was no unUermi,ty in 
~ of the b..olidays observed in. the various Departments of the Gor-

erument of India Secretariat in, 1922, but the numbt:lr of such holidays 
and the o(lc3li'ions on which they were granted were approximately the 
same as in the Punjab and Delhi. Saturdays in the months of September 
and October were also observed as holidays. ' 

(b) Thirteen closed and six treetion&l holidays ~ ~  in, the 
Qovermnent of India Secretariat as also the last Saturdays of swnmer 
moiIthb in which there is no closed h{)liday (other Saturda.ys being 
observed as half holidays), the number of holidays in tht> Punjab is 38 
and in Delhi 35. In these places the last Saturd8lV' of every month may 
also be observed as a holiday if the state of work permits. 

(c) The present system was .introduced in 1923 On the grounds stated 
in paragraph 1 of the Home Department Office Memorandum No. D. 
4562-Public, datedi. the 20th, October, 1923, a copy of which is in. the 
IPi\l1'8ry of tbe House. 

(d) Tm closed and six seetional holidays were originally granted 
when the present system waS introduced in 1923 and in 1930 they were 
itweAsed by tbree cloaed holida.n plUB holidays:. on the la .. -t Saturdays of 
tIM summer months in wbich there is 00 other! holiday. 

(e) Economy was one of the grounds for adopting the present system: 
of 'ho.\ittayfl .. 

" (/) ~ of the Pmvineial RetrenchDIent Committees recommended' 
the rt'ductioD of &li(layS in J)l"OVinces but ~  Govetnment of nldiaJJave 
~ ~ ~~ ~ ~ ~~ ~  .tbe¥' ~ ~ ~  ~ ~ ~ bJ 
~ ~ ~ ~ ~ ~~ ~  '<",il-:-",·,;'dl,·, -";,, ;. 
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(g) It 'will be observed from the a.nswel" 1b part (b) of the quet'tion 
that the position is not as stated by the Hionourable Member. 

(h) No. 

(i) Repre!rentations from the Imperial Seeretariat Association were 
received in 19l1i) and 1930, asking for restoration of the old scale of holi-
days. Government are ~ aware that any general . diseontent now 
prevails in the ma.tter. 

(j) and (k). Attached and subordinate offices of the Governlllent of 
India which remain in Delhi all the year round follo,v the local practice 
in regard to holidays. . 

(1) Ko. Government eonsider it better to have a smaller number of 
real holidays than to have a large number of holidays which for a large 
portion of the staft' were only nominal, as was the case before the adoption 
of the pl'esent system. 

CoNSTRUCTION OF NEW RAILWAY STATIONS AT LUHATHAlIA All'D DUMlu .• 

612. *:Mr. B. B. Varma: (a) Are Government aware that the courts 
and other offices in the town of Motihari, District Champaran, are to be 
shifted to another site in village Luhathaha and at Dumra from Sitamarh 
in the District of Muzaffarpore , 

(b) Will Government be pleased to state if new railway stations are 
pro.posed to be constructed at the new places' 

The Honottr&ble Sir BeDry Oraik: (a) The GoverJimellt of India 
havf\ nll "info I"nlation. The matter concerns the' Local Government. 

(b) This question will be considered. when occasion arises. 

DEMAND AND FORFEITURE OF SECURITIES OF NBWSPAPERS. 

613. *Mr. S. latya,murti: Will Government be pleased to state: 
(a) the number and names of the' newspapers from whom securities 

have bE-en demanded during the last three years ; 

(1J) the number and names of the newspapers whose securities have 
heen forfeited ; and 

(e) whether there is any all-India policy in the matter of the 
demand and forfeiture of securities from newspapers , 

The Honourable Sir Henry Oraik: (a) and (b). I would refer the 
nonourable Member to statements Nos. III and IV, which were laid on 
the table in connection with tbe'reply given by me to Seth Govind Das's 
short notice qUElStion.s on the 4th September, 1935. 

(e) I wouM refer the Honourable Member th the reply given by me 
to palt (b) of Mr. Avinasbilingam Chettiar'8 question No. 1389 on the 
8rd April, 1935. 

Mr. S. Satyamurti : Since the answer was given on the 4th Septem-' 
ber, h&s t.here been any demand for securities or forfeiture of securitit'!8 , 

The Honourable Sir IIeDry Oraik: I cannot say that·now . 
. ,: ~ 8. ~ : With refereneeto the answer to part ~  I aDt. 
referred to an earlier statement made. ~  ,ttie icfte' 0'1;1 
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the'Quetta -eadhquake and comments thereon, hAve the Government of 
IIfdia . issued, from time to time, or -at any time, any circular to LOl?al 
Gove.rnments layiilg down an all-India policy in the matter of 
demand for securities, or forfeiture of securities from newHpaperH T 

'.rhe HODOU1'&ble au-Hemy Oraik: If the Honourable Member will 
refer to the lmswer to part (b) of question No. 1389; he will find that 
also. That &DI:IWer was as follows : 

. "Tile Government of India have issued certain general inatlllCtiOU to Local 
Governments in regard to the administration of the Press Act, the general purport 
ofwbich was that while the Act should be 10 administered as to aChieve the object 
for which it· was enacted, care should be taken to see that no undue hardship wall 
caused in cases in. which the Local Government were satisfied that the newllpaper or 
preI!II. was not likely to offend against the provisions of the Act_ It was also suggested 
that' admonitions or warnings should be given in suitable cases, and that editors and 
others should be able to obtain advice from an officer of Government if they 90' 
~  

Mr. S. Saty&m.urti: Is it part of the -instructiollH of Govemment 
that, "rherever Governments are satisfied that there is not adequate or 
satisfactory evidence to go before a Court of law, but whcre the unfor-
tunate llewsraper has incurred the displeasure of Government, the Gov-
emincnt shouM proceed under the Press Act, and not prosecute the 
newspaper' 

The Honourable Sir lIemy Oraik : No sueh instrul!tions were issued 
as far as I am aware. 

Mr_ S. Satyamurti : Is it part of the general instructions which have 
been issued to Local Goverruii.ents classifying presses as friendly and un-
friendly, press ? 

(No answer.) 

Prof. N. G. Ranga: Who gets the amount forfeited' The Govern-
ment of India or the Local Governments Y 

The Honourable Sir lIeDry Omik :  I thiilk the IJocal Goyernments. 

:Mr. S. Saty&m.u.rt1. : In view of the strong feeling expressed in this 
House .and outside on the administration of the Press Aet will Govern-
ment consider, apart from thl repeal of the Press Act,' that the ad--
ministratjon oi the Press Act is done iil a more humane and in a juster 
manner' 

The Honourable Sir lIeDry Oraik : I think the Act is administered 
with great humanity and justice. 

LrrrINO OF BAN FBOK THE KBUDAI KHImUTGAR AND OTHER CONGRESS 

ORGANISATIONS IN THE NORTH-WEST FRoNTIER PROVINCE. 

614. *:Mr. Koha.D. L&1 Sa.ksena: (a) Will Government state what 
action has been taken on the Resolution nfls'f>Cl by the Legislatiye Assembly 
regaJ'ding the lifting of the ban from the Kqudai Kbidmat.gar and other 
Congress organisation in tlH' North-'Yp.<;t Frontier Province 1 

(b) Will Government lay on the table a statement. showing the name& 
of the institutions which are still unlawful , 

(c) Will Government state' from which institutions the ban has beell 
lifted, sinoeJanuary-lut , 
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: ~~ ~ ~ ~ ~  ~  ~  ~ ~  ot ~~~ 
~ ~  the recommendatloD: contamed In the Resoluhon and ~ 
~  se:h<l a copy of the ResolutIOn and thp debates to ~  ~  ~~  
Jiieut. .. 

(b) anc,l (c). I would refer the ~ ~ Member to item (10) in 
#re statement lwd OD. ~ table on the 14t1t: February, 1935, in reply to 
iis own questions Nos. 272 and ma. The ban has not 1>een removed ~ 

any of the organizations named ~  

Dr. Khan Sahib : Will the Honourable the Home Member state why 
t}le ban on the Khudai Khidmatgars haa not been removed 1  . ~ 
Goyernment attribute anything to their behaviour which is against tb.e, 
law which has caused Government to. continue this ban 7 
, '!'he Honourable Sir Henry Ora.ik : That question should be addre .. ~  
to the Local Government ; it is in their discretion to l'emOve the ~ . , 

Mr. 8. Satymnurti: Did the Government of Indil} consider •• 
~  passt'd by this House and did they come to any conclusion 
op, that matter f 

"l'he Honourable air Henry 0ra.Ul : Yea, Sir. 

JIr. S. S&tyamurl!i: Did they communicate that conclusion to tille, 
Local Government' 

. The, ~ IIir IIpry Oraik ~ I CanDot say without looking 
at t.he communication addressed to the Local ~  hut. I ima.gi.QO 
tp,eY ~  did. 

Mr. S. Satyamlll'ti: May I take it, therefore, that ~ Local Go ........ 
ment wenl asked by the Government of India not to remove t.his ban , 

"l'he Honourable Sir Hemry: Gra.ik ~  As I said, I have not got the 
~ ~  lu;ld,t:t'.ssed to the. ~  ~  

Mr. 8. Satyamurti: Did the Government of Iudia aak the Local 
G;o,.yernment to ~  ~ ban , 

'l;he ~ ~  Sir ~  Oraik.: No, Sir. 

Mr. Ram Na;ra.yUl SiDgh: May I take it that Government sua. 
-mtain their hostile attitude· towards the Congress 1 

Mr. Mohan Lal Baksen& : May I know to what ~  they 
arrived at after considering the Resolution passed by the Assembly,r-

. The Honourable sir Henry Ora.ik : Not to act on: it. • 

Mr. S. Satyamurti: May I know the reasons why Government con-
~  t,bat. they should not accept the ~  of this House .a1Jd 

remove the ban , .  .  -

"l'he Honourable Sir Henry Orrc.ik : Those reason::; were rully "i:ated 
.in my flpeech on the Re!!lolution. - . . 

RECRUITMENT OF 8T AFF FOR THE REsERVE BANK OF INDIA. 

615. *l!Ir.Aklill 0ha.Ddra. D8.tt& : (a) With reference to st.arred 
question No. 1150 answered on the -29th· March, 1935, will GovcMnri .. n:t 
~  pleased t(l st-ate if they ];lave been ·infon.r1o,ed w4at .UTangerll,etJt.<; have 
been made for the recnlitment of staff for the ~~~  ~~~  ~  :rg; 



~  AND ~~  ~ 

over and (lboye the t'mplo)"ees transferred from the ~ Department 
ai& tlte . ~  ~  of ]:lidia ,  . 
["" ' .. "'. .. 
- . (b) If" ~ will Governinent be ~ to state the time, extent and. 
manner of such recruitment t 

The Honourable Sir .James Grigg: I would ~  tho Honourable 
Member to the reply given' to Syed Ghulam BhikNairang'c;; question 
No. 576. 
~  , 

RoOVAL OF DISQUALIFICATION FOB ELECTIONS ARISING OUT OF CoNVIOTION 

BY CRIMINAL COURTS. 

616. *M'r. AkhilOhandra Datta: (a) With reference to the speech 
of the Honourable the Home Member made on the 11th ~  1935, 
on the Resolution regarding removal of disqu.a.lliicatibn for elections a.ri8ing 
from ~  by criminal courts in certain cases, will the Honourable 
the Home Member be pleased to state the general principles which have 
been laid down by tb£' Government of India for· dealing with applications 
ill indlvidual, ~~ for the ~  of the sai4 disqu,a1ifications T 

~  . Will the Honourable the Home Member be pleased to state the 
viewy of the different Provincial Governments, rega.rding the policy to be 
followed in dealing with such applications T 

(c) Have Government considered thedesinbility of taking !mcu 
steps &8 may· be necessary for removal altogether of the provisi(ln3 for 
~  disqualifications unde,r the new cOl)Stitution ? 

(d) Have Government formulated their policy with regard to the 
sfA\tutory rules to be enacted on the question of such disqualification under 
the new eonstitution 1 If so, will Government state it ,  . 

(e) Have Government considered tbe desirability of making a dis-
tinction between perso,ns convicted in connection with civil disobedience 
movement and other prisoners in the matter of the: said disqualification , 

The Honourable Sir' Henry Ora.ik: (a) and (b). The general ~ 
pIes to which 1 referred were ~  down for the guidance of Local 
GO'irer"runents in view of the situation at the time and were' not intended 
to be of universal applicatiolL The aitU)J.tiO!D ~ that Government 
~  that ~  would, at the ~  whieh was. then 
approaching, bc a considerable number of candidat('s who were dis-
qualified on account of convictions in connection with the Civil Dis-
oLedience MoYcment, and the main principle waS that when there was 
~  more. aga4l.st ~ candidate than such. convietioll the disquali-

fication should be ~  provided that the candidatu was not at ~  
time still in jail. I should, however,. like to ~  the fact that 
the procedure followed ~  year was' ~  to . meet ~ particular 
, ~~~~  and. that ~  sub-rule 2 of Rule 50f .t;he Legislative Assembly 

~  ~  ~  ap'plication ml,lSt be ~  individually On tb.e 
merits and tb.8t the Local Government has power to reject an upplica-
ticm witROUt referenoe to the Governor' General in C01lllcil. " 

~  and (d).· I in-rite the Honourable M.ember's atteD.tionto the 
pro\risions contained in sections 26 (1) (e) and 69 "(1) (e) of tlle ~  

~~~ ~ ~ ~~  :was.. . so": 
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(e) Under the proviBinns quoted above power is given to the ~ 
General or the Governor, as the case may be, to reduce the period. of dis-
qualification at his discretion, and QQvernment consider' it impracticable, 
to make a distinction on the lines suggESted. . 

IasuB PRICB OF TUB LATEST RUPEE LoAlT. 

617 .• lIt'lr. S. Satyamurti : Will the Honourable the Finance Member 
be pleased to state : 

(a) whether llis attention has been drawn to the editorial comment 
ill the IMian Fin0/nC6 of the 3rd Augu.'it on the issue price 
of the latest Rupee Loan of BB. 15 erores ; 

(b) the reason why the issue price was fixed at Rs. 96-8-0 ; and 

(c) whether this has not entailed a loss of Rs. 37} lakhs to the. 
taxpayer' 

The Honourable Sir Jamea Grigg: (0) Yes. 

(b) The iSIIUe price was fixed with reference to the m.a.rket conditions 
<lbtaining at the time of issue, and after obtaining the best advice 'Which it 
was o}.en to me to obtain. 

(r) No. 

Mr. S. Satyamurti: With reference to the anSWp.f to clause (b), may 
I know wIlose advice was obtained in fixing the issue price at Rs. 96-8-0 , 

The Honourable .. James Grigg : No, Sir; that is a domestic 
matter. 

lIt'lr. S. Satyamurti: Was any expert consultetl at all, except the 
Honourable Sir James Grigg' 

The Honourable Sir James Grigg: Yes, Sir. 

:Mr. S. Satyamurti. : How many were consulted , 

The Honourable Sir James Grigg: I cannot say, but quite a 
number. 

Mr. S. Satyamurtii. : Indian or British , 

The Hononrable Sir James Grigg: Both. 

Mr. S. Satyamurti: And did they all agree at -fixing the priee at 
Rs. 96-8-0 Y 

The Honourable Sir James Grigg: Yes, Sir. 

Mr. S. Satyamurti: With reference to the answer to elause (c),: 
was. there any loss at all, and, if so, what was the loss , 

. The Honourable Sir Jamea Grigg : No, Sir. 

Mr. S. Saf:yamurti : Whose opinion is that, Is that the Honourable 
the Finance Member's own opinion, or is it based on any expert advice '. 

The Honourable Sir .J&.1M8 Grigg : Mine, and all informed opiniOJl. 

Mr. 8. Satyamurti: May 1 know what is th.· informed opinion. 
-except the British one' 

The Honourable Sir James Grigg : As I ~  a.ll ~  opbrlo.. 



QUESTIONS .AND ANSWERS. 
. '" -'. 

CoN'l'll.A.CT FOB TliE ~  OF TH;J ~  ,HoWBAH BB1DGE. . ~ . .' '" .  . , 

618. *K:r. S. Satyamurti : Will Government -be pleased to state : 

(a) whether their attentio.n has been dra'WD; to. the co.mmcnt o.n ~  
co.nstructio.n o.f the new Ho.wrah BrIdge under the headll1g' 
" Clive Street Go.ssip " in the Indian Finance, Calcutta, o.f 
3rd August;· , 

(b) whether the Government of India have been co.nsulted in this 
matter; and 

(c) whether the contract fo.r this great wo.rk will be given in 
India ; if no.t, why no.t , 

The Honourable Sir lIubammad Za.frullah Kha.n: (a) Yes. 

(b) No.. 

(c) I am unable to make. a guess. The Hono.urable Member is re-
minded that under seetio.n 5 o.f the Ho."wrah Bridge Act,. 1926, the matter 
is statutorily within the co.mpetence o.f the Ho.wrah Bridge Co.mmissio.ncrs, 
subject to the approval of the Local ~  

Mr. S. Satyamurti : Is it a fact that Herr Hitlcr has appro.ached 
the Po.rt Go.mm.issio.ners with an o.ffer to. take this contract on co.nditio.n 
that he will spend all the mo.ney in India 1 

The Honoura.ble Sir lIubammad Za.frullah ][ban: I believe, Sir, 
there is a question put do.wn with regard to. that matter, and, when that 
is reached, a reply will be given. . 

Mr. S. Satyamurti: Have the Go.vernment o.f In(lia been kept in-
formed of the pro.gress o.f this matter by the Po.rt Co.mmissio.ners at 
Calcutta , 

The Honourable Sir :Mubammad Zafrullah ][ban : I do not under-
stand what the Ho.nourable Membell" means by pro.gress in the matter. 
Does he mean as to. what tenders were received and what those tenders 
were, and so. o.n , 

Mr. S. Satyamurti : The pro.gress o.f all matters co.nnected with' the 
co.nstruction o.f the new Ho.wrah Bridge. 

The Honourable Sir Jlubammad Zafrullah Khi.il : The matter -Stands 
thus. Tenders were invited and they were put in with the Co.nsulting 
Engineers in LQndo.n ; and, naturally, nobQdy else Qutside eQuId have 
any info.rmatio.n as to. what tho.se teJiders were. 

lWr. S. Satyamurti : In view Qf the very great natio.nal impo.rtance 
of this great work going to' India, if PQssible, may I kno.w if the Go.vern-
ment Qf India will press the view Qn the PQrt Co.mmissioners of Calcutta 
and Ree that thifl wo.rk dQes no.t go Qut ~  this countty f 

The Honourable Sir Kubammad Zafral1&h Khan : AJJ I have already 
said in my reply. the matter lies between the HQwrah Bridge CQmmis-
siQners and the Local Government. The Government o.f India do nQtr 
~  at any rate, co.me into the picture at all. 

:Mr. S. Satyamurti : But will they advise the Local GQvernment that 
ilJ. t.he interest Qf the natiQnal economy of this. country, this contract 
~  not to go .out of this countrY,_f 
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•  . 'n, itoao1irable tir .vbarnm'" Zafralla.b. Khan: I do not think 
Government wouW be justified in giving instro.etiO.D.K of that kUiCi with 
:regard to this matter to the Local Government. 

INQUIBY INTO THE ALLEGATIONS OFDISCBDlINATIONS BETWEEN INDIA.N8 

AND EUBOPEANS IN THE MA'rl'EB OF RESCUE AND SALVAGE ()PEBATIONS 
IN QUETTA, 

619. *Mr. S. Saiyamurti : Will Government be pleased to state : 
(a) whether t11eir attention has been drawn to the resoiution of. 

the Working Committee of the Indian National Cong!'ess 
passed on the lst August, 1935, at Wardha, opining that 
many more persons under the debris in Quetta after the 
earthquake could have been rescued, if digging operations 
had been. undertaken on an adequate scale and had not been 
stopped after two daYI3, and if the help offered from the 
public had not been rejected ; 

(b) whether they examined the position from this point of view 
and what their conclusions are ; and 

(r.) whether they propose to conduct an enquiry into the ~

tiOllS of discriminations between Indians and Eliropean.s. in 
the matter of rescue and salvage operations ; if not, why 

. not' 
Mr. G. R. P. 'i'ottenbam: (a) Yes. 
(b) Rnd «(!). The Honourable ~  attention ~ invited to Chapter 

lV 9f the pamphlet IC • The Quetta Earthquake, 1935" and to the record 
of the debate on the Resolution which was moved by Mr. P. S. Kumara-
swami Raju in this House on the 19th September, 1935. 

Mr. B. SatYamui'ti: With. reference to clauSe (a), may I know if 
~  have examined this matter with all relevant expert ~ 

which they have obtained, am;l they are sati'ified that no more ~ 
could have heeD saved if the digging operations ('ould have been 
continued oil 'Ill adequate scale, beyond the date and hour at which they 
were stopped! 

111'. O. B. F. Totten'p : Yes, Sir ; that 8ho1ild have been obvious 
from the replies that we gave in the course of the Resolution which 
was discussed last Thursday. 

:Mr. 8. SatyamDrti : I ain asking whether any expert inquiry wail 
made by Government with the hCjlp of people who know ,omething 
ahout what they are talking, to be satisfied that nobody could have bem 
saved if the operations had been continued' 

The Honourable Sir ~ Ora.ik: Yea. 

Ilr. 8; So.tyamurtl: Who was the expert' 

The Honourable Sit mmr,. Oratk : Mr. Hoft. 

TBANsl'l!lB OF THE CIvn. AND Mn.rrABY AD:M:lNI8TBA.TIOB OF Gu.aiT -ro ~ 
GoVBBmlBN'tdF INDIA. 

m. *ltr. I. 8a.t:fa,m,1ii'ti : WtU. ~~  ~ ~ ~  to . ~~ tiijs 
financial implications of the transfer bf the cim alid iriilitiry adm.i.iU8tr .. 
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tivecontrol Df Waurat of ,Gilgit Province of E.-I" State from duI 
&hmir Durbar to the British ~  . 

1Ir. J. G. AchesoD : Attention of the Honourable Member is invited 
to the repw given on the 13th September, 1935, to his que.ition No. 3.38. 
"AS !( stated then in reply to a supplementary question, a. saving of DeaHt 
Rs. one lakh is antieipated. 

1Ir. 8. Satyamurti : Is aay payment made by the Qo",ernmeBt of 
India to the Kashmir State for this transaction' 

Mr. J. G. AcheJOll: No, Sir. 

STATEMENTS LAID ON THE TABLE. 

Information promt;Md in reply to starred questions Nos. 1654, 1655, 1656, 1657 
and 1658 asked by Mr. S. Satyamurti (on behalf of PfSnilit S,..;, Kris1afIIJ 
1>u.tta PaliWal) on the 5th ApriZ, 1935. ' 

EXPERIENCE BEQUIRBD FOR BUNNING EIPBESS AND. MauL TB.uNs ON TIIB EAsT 
INDIAN RAILWAY. 

1554. The Agent, Eaat Indian Railway, reports : 

(a) There is no rigid rule to this effect. 

(b), (c), (II) and (e). Promotion to the relieving guard's 'cadre II primarily II. 
matter of II8lection and seniority is not the only deciding factor. 

PRoMO'fION TO THE RELIEVING GUARDSHIl' ON THB EAST INDIAN RAILWAY. 

1555. The Agent, Eaat Indian Railway, reports : 

(G) The normal line of promotion to the relieving guard'a cadre is as under: 

Gunner Guards. Guards Grade II. Section Controllers. 

I Grade II. ~ __ +---:---.------ J 

(b) Not normally. 

Guard ~  I ilr 
Pilot Guard. 

~ Guard. 

(0) As stated in reply to pa.rta (b) (c), (II) and (/I) of question No. 1554, promo-
tion to the relieving Guard's cadre is primarily a matter of I18lection and seniority is 
Dot the only deciding factor. .' 

(II) and (6). There has been one caae re.cent1y ,on the ~  division. Orders 
have already been issued that the normal line of advancement given in reply to 
part (CI) is to be followed . 

.. B" GRADE CONTROLLERS PROMOTED TO REr.D:VDTG GUABDsiDP ON THE 
. ll:AsT INDIAN RA.n.WA.Y. 

1558. (.), (b) and ~  The Agent, East Illdian Baihntt, reportli that the depai. 
hire from ths DDrID&l avenue of promotion refl\rred to in the answer to this question 
hu, .. stated, been met by ~  ~  orders ,that the normal avenue ot advance . 
.at iii to ~ ~ ~  Vembet/j ~  i8 m'rited tb the reply 
to part (d) of ~  We. 1555. ..,' , "- "  . 
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(d> The Agent, East Indian Railway, reports that the orders ill question are that 
promotiOn to the relieviq guard's eadre is primarily a matter of selection subject 1D 
the line of advancement illdieated m answer to question No. 1555 <II) u.ormally beiJIK 
followed. 

hiTERVIEW Jl'O:aPaollOTION OF "B" GlU..DE GUABDS ON THE EAST hIDUB 
RAtLWAY. 

1557. <II> As ItO. apeei1ic cueaha.ve been quoted by the HODGUrable Kember, 
Government are unable to obtabl the neceaaary _ mformation. 

(1I> The attention of the Honourable Member is mvited to the reply to part (II) 
of question No. 1555, which gives the normal line of promotion to the relieving guard's 
cadre. The Agent, East Indian Railway, reports that promotion from grade II to 
grade I also depends on the candidate's qna1i1icatioDB and suitability with due regard 
to the fact that grade I of . guards is the main source of supply from which higher 
grade assistant station masters and yard masters are obtamed. 

PRoMOTION OF CERTAIN CoNTROLLERS ON THE EAST INDIAN RAILWAY TO 

RELIEVING GUARDSmps. 

1558. (II) and (1I). Preauma.bly the Honourable Member is referring to grade II 
Section Controllers. If so, his attention is mvited to the reply to part (d) of. question 
No. 1555 and the repliea to parts (II) to (d) of question No. 1556. 

(0) The Agent, East Indian Railway, reports that if by • practice' is implied a 
ayatematie departure from the orders mentioned m &D8wer to question No. 1556, part 
(d), no division is implicated. 

(d) No. 

(e) The Agent, East Indian Railway, reports that the Divisional Superbltendent 
enquires into all genume grievances requirblg his intervention and attends to BUell 
appeals as may lie to him UDder the rules. 

---

Information promised in reply to unstMTea qtIUticmB NOB. 313 MUl314 asW by 
Dr. N. B. Kb4re on t1Ie 9th April, 1936. 

GlLA.N'I' OF CERTIFICATES TO GUARDS BY THE DISTRICT MEDICAL Omen 0 .. 
THE MOBAl>ABAD DIVISION, EAST bmIAN RAILWAY. 

313. The Agent, East Indian Railway, reports : 

There is no such ease on the Moradabad Division. It would appear however tha.t 
the question refers to the ease of ez-guard E. I. Pea.ree the eircumstaneea of which &1'8 
as follows : 

Mr. Pearce was mjured on duty on 23rd February, 1933. On the 17th June, 
1933, the District Medical Ofticer, Moradabad, issued a certificate that Mr. Pearce w .. 
mrllt for further service m the followmg terms : 

•• Physically un1it and permanently incapaeiated for further Railway eervice ~ 
account of possible ununited fracture of Medical Malleolus and defective 
movement of right ankle jomt. He is At for a job of eedentary 
nature ", 

aad stated m his covering letter as followa : 

•• I am herewith eendiDg.1rl 28 in favour of G.nard E. L. Pearce, as I io Dot 
thiDk he wiD ever be At for a job mvolving nuuI.ing duties;" 

On receipt of this District Medical Ofticer, Moradabad, was asked what he meant 
by •• BmmiDg dnties " to whieh he replied on the 20th Juae, 11183, as follows : 

•• I mean by. rmming dnti_, any duties mvolving walking aIIout;" 

It wiD be 888Il that the Diatriat lIedical 05eer diel·net amend·. ~
eate but only explained what he meant by the term II l'1DIJIiIlg 'd1¢ieI' '. -, .'. 
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. (_) .•• pard. E. L. Pearce waS ~  by a. lrlecUca1 Board at tile East lDc1i.a 
lIai!way Headquarters on the 28th July, 1933. 

~  .. Thia was after orders of· ~  had baeD iIned. 

(") No reaommendationfor leave to be granted to Mr. Pea.ree W&II m&da by 
the lIedieal Board. 

(Ui) No. 

(b) As stated above the Distriet Medical Oi1icer recommended Mr. Peane fOI .. 
8ildentary job. The poilllibilityof utilising :Mr. Pearce's 8erYiee _an Aal8t:tU 
StaLioa .Master or in the control in the event of a vaeaney ariaing, were .tully con-
Gdend but as it was not coBBidered that he could fill such posts efilciently and .. 
there was no other posts of a sedentary nature available he was discharged. 

(c) 'fhe :Medical Board which eu.mined Mr. Pearce on the 28th July, 1933, did 
not recommend leave to Mr. Pearce but suggested he might appear before a board 
after nine months to show that he was fit for duty • 

.Mr. Pearce was due no leave. 

(II) The finding of the Medical Board was that, there was evidence oftha 
poBIIibility of a ft8.eture and .that he was unfit for the duty of a guard or any other 
duty that might neeellBitate rapid movement in order to &.void moving tr&ina or wagou 
or Rny duty which would keep him on his feet for prolonged periods. They found 
~  the disability· wu due to the accident whieh occurred in the course "f guard 
pearce's duty. but· held that· hisref1lB&l to undergo the treatment advised by the 
Surpon-in-eharge, King George's HospitaI, Lue1mow, was unreasonable. ' 

(e) When an employee is deelared permanently ineapaeiated for further Railway 
eerviee it elea.rly means that he cannot serve the Railway in any capacity whatsoever; 
whereas if he is not fit for ~ involving walking about he eaJi still be retained in 
the service provided that he can be given &. post the duties of. which do not require 
IWn to move about, i.i!'., he could be employed as a typist, ·signaller, clerk, etc., provided 
that the employee possesses the necessary quali1ieations and ability for the post. 

INCREMENTS TO STAFF IN THE MORADABAD DIvISION, EAST INDIAN RAn..WAY. 

314. (0) Reply to the first part of the question is in the negative. It may, 
however, be added that the Agent, East Indian Railway, reports that he now finds that 
an error crept in the information furnished in reply to parts (II) (i) and (ii) of 
question No. 921 asked by Mr. S. C. Jog on the 30th August, 1934. The increments 
of the four ticket collectors referred to in the previous reply were stopped on account 
of their failure.to pass the triennial examination in ticket ~  duties and not 
on Recount of their failure to pass the goods accounts examination . 

. (b) Yes, in accordance with the executive orders issued by the Railway Board 
qua1i1ications in • First Aid ' are obligatory in the case of running staff other than 
those who are not required to be literate and for supervising staff in all workshops and 
running aheds. Such qualifications are not obligatory for staff already in service 
but the possession of such qU9.lifications by stafl already in service prior to the issue 
of the ordera are taken into ronsideration in selection for promotion. The discretion 
was, however, left to the Railway Administrations to decide which other staff should 
be retained in First Aid . 

. (c) Any employee p08seuing the necessary qualifieoations and who is otherwise 
eonaidered suitaole for the post of a Station Master of a flag station may be posted 
there irrespective of whether he was recruited 88 all Assistant Station Master or 
Dot. 

(d) The Agent, East Indian Railway, reports that the Rules for recruitment and 
traininl!" of out-door clerks under transportation staJf and coaching and ~  derks 
under Commercial staff which are contained in the Rules referred to in the question 
.are applirable to relieving clerks. 

. (e) As already stated in reply to part (0) of question No. 921 asked ~ 

"'r. s. 0. J Oil" . on tl1e 30t1'. ~  1934. Fundamental Rule 24; .. prescribes that an 
inerement, sh.aU ~  be dtawnas !l matter of course unless it is withbeM. An 
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increment is withheld if the aervice is not a.pproved, i.e., if the conduct of an ~  
IaaB not been good or his work baa not been satisfactory. An iD.erement may also be 
~  by a competent authority for good and sufficient reaaona. 

(t> 'Government are informed ~  on the East Indian Railway -where an examiDa-
tion is preseribed for a particular category of staff, promotion to suell a catego17 
must neceasarily depend on the passing of the examina.tion. The fact of an employae 
qualifying for incrementa for his own seale or grade does not neeeaaarily determiDe 
hie 1itneu for promotioa to another grade for which he-may not be quali1ied. , .. 

(g) If the Honourable Member will specify the Bules to which he is referriDC 
I shall attempt to frame a reply. 

(h) Firemen as Shunters. 

~  as Drivers. 

Drivers as AlllliBtant Bunning Shed Foremen. 

(i) (j) As already stated in reply to parts (d) (iii) and (w) of question No. 921 
.. ked by Mr. S. C. Jog on the 30th August, 1934, the practice (which was found to 
be incompatible with the Rules) had been that the locoJnotive runirlng staff officiating 
ill higher grade were not granted increments. The date from and the manner 'in whida 
this practice came to be adopted caunot be traced at this distant date. 

:'" (7e) The A.gent, East Indian Railway, reports that the practice referred to ~ 
part (.> was reported by the Divisional SuperiDtendent, Lucknow, who wall of tllit 
opiDion that it should be changed. The matter was dealt with by correspondence aDd 
was ultimately decided by the Agent. There is no report on the suhject. 

(I) 1st September, 1934-

(.) It is not clear what BIPletion is referred to by the Honouraole Member. 

(tL) The old Oudh, and Bohilkund Railway aca1ea of pay of drivers II.re .. 
follows : 

-- I Scale IV. Scale III. I Scale II. ScaleL 

Rs. Ra. Ra. Ra. 

1st Year .. 140 p.m. 115 p.m . 35 p.m. 30 p ••• 

2nd .. .. 150 .. 125 .. 37 .. 32 .. 
3rd .. .. 160 .. 135 .. 39 .. 34 , . 

I 
4th .. .. 170 .. 145 .. 43 .. 38 . .. 
5th .. " ISO .. 1M .. 47 .. 42 .r 
6th .. .. 190 .. 165 

" 
52 .. 47 .r 

7th .. .. 200 
" 

175 .. 60 
" 

65 ,r 

8th .. .. 210 
" 

175 
" 

60 
" 

15 or 

9th 
" .. 220 .. 70 .. 6lI , . 

10th 
" .. 220 .. 

I 
70 
" 

65 .. 
Special .. .. .. .. ·230 

" 
ISO .. .. .. 

- I 

- ,,' 
(0) a.ud (q). In aecordanee with the praetice referred to in reply to parts <i> 

aaa , (1) above the staff were not eligible tor incremEJntB and the question of earning: 

'." ~ two years aatiafaetory aerviee on the next lower grade. 
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.ueh increm8lltadid not therefore, arise. All alTtwty lltated ~ practice 'Wall DOt 
t!OIkl'Rtiblo with the rules and the Agent on re-consideration of the matter decided to 
"·fix the pay of the .taff from the lilt September, 1934-

(,,) The Honourable Member ill referred to Fundamental Bule8 27 aad 35. 

(r) No. 

(.) It ill not the poliey of the Government to give retrolpeetive effect. 

(t) Rule 31 is all stated in the question. As regards the reallons for not grant-
ing the inerements the Honourable Member ill referred to reply given to part. (i), 
(i), (0) and (q) above. 

(u) The reply to the first part ill in the negative. As regards the latter part 
the Government adhere to their poliey of not making payments with retrospective 
effeet. 

Inf01"mation p"'omised in reply to unstarred question No. 34 asked by Mr. V. V 
(]Wi on tM 9th September, 1935. 

MANUFACTURE OF LoCOMOTIVE Bon.EBB IN RA.rLWAY WORKSHOPS. 

Boilers of the type recently built at Ajmer have never all yet been imported and 
therefore an accurate price comparison cannot be given. 

Inf01"mation Promised in reply to unstarred question No. 52 asked by Kha", Sahib 
Nawab SUUique Ali Khan, on tM 9th September, 1935. 

VACANCIES IN THE ENGINEERING DEPARTMENT OF THE  GREAT INDIAN 
PENINSULA RAILWAY. 

The Agent, Great Indian Peninaula Bailway, reports: 

, (0) Sixty posts have been abolished on the permanent subordinate eadres of the 
Engineering Department. These pollts were unfilled for periods ranging from one to 
Bix years. 

(b) The amalgamation of the eonstrudion and maintenance branches, and the 
eurtaihitent of works and other measures have caused an exreS8 of permanent posts, 
whieh have JlOt been filled sinee they fell vacant and have now been abolishecl. 
Temporary staff against the lump sum provision may be given permanent appoint-
IlleDts when posts still required on the permanent cadre become vacant, but they may 
be discharged previously owing to further reduetion of work. 

(c) No. 

(d) As regards the 'Meeb&DiMI, Tranaportation and Tra1ll.c Departments, the 
answer is in tile affirmative, but as regards the Engineering Department-Technical 
ltat!, except Permanent Way lupeetors and Bridge. Signnl ane! Interloeking InR!Jectors, 
the answer is in the negative as they <'!In rise to 'RB. 315. 

(0) ~  in special cireumstllnC88 leaVE' vaeaneies of Superior f;prvice 
01ll.CE'1'8 are filled by Superior Service officers provided as a leave reserve. Subor,linates 
~ however promoted to officiatE' in Lower Gazetted Service leave vaeaneips. 

Infonnation promised in reply to parts (c), (d) aM (e) of unstarred question No. 6'1 
asked by Mr. V.  V. Giri, on t1&e ~  1936. . 

AnoIN'l'KBNT OF ElRLOYMENT O]!'FlCEBS ON, STATE 'RAILWAYS. 

(0 ) No ·emplOyment oftleer"liatl bllell appointed m: the eleetricial' a.panme.t. ~  r: 
, (d)' ~  of the stB.tt ~ 'Put ~  ~ ~ ~ and ehargemen ~ 
or by the head of the o1ll.ee to their distriet omears who decide those grievanees whicJa 
L237LAD .. 
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are within their powers. Grievances which are olitside· the powers of the district 
WIleera are forwarded to the Chief Electrieal Engineer after proper enquiry into the 
.., by the o:fli.eers,. together with their reeommendati0D8 for neee.ary aetioD.. 

The establishment matters of ~ diStrict ltaff of the 8Iectrical' department· are 
4ealt with by the District Electrical Engineers with the uaistanee of the allllistailt 
electrical engineers. Where no district eleetrieal engineer baa been poated, thi. ia done 
by the Assistant Electrical Eugineer in charge. 

(e) Doell DOt arise. 

[",formation promised in reply to starred question No. 374 asked by PaflilitBn 
K'I'ishrus Dutta Paliwal on the 16th September, 1935. 

WANT OF A BRIDGE AT THE RAILWAY CROSSING NEAR THE AGRA CANTONIONT 
STATION ON THE AGRA-JOONAR RoAD. 

(/I) ~ 

(b) Government are informed that no undue hardship is caused thereby, as the 
Iln.nting operations which interfere with the road are so regulated that the gatee 
are opened for road traffic every 10 minutes. 

(6) and (d). Bequests for an overbridge were received by the Railway Administra-
tion both from the District Board of Agm and from the United Provinces Govel'll-
Dlent in 1927, but the mntter was dropped by those authorities, when it was explained 
to them tliat they would have to share the cost: 

(6) Government are inform.ed that no 8UC'h action has been taken. 

(f) Government consider that no action is called for in view of tht' circumstances 
ca:plained in (b) above. 

MESSAGE FROM THE OOUNOn. OF STATE. 

Secreta.ry Of the Assembly: Sir, the following l\Iessage has ~  
~  from the Council of State : 

•• I am directed to inform. you that the Council of State baa, at its meeting held 
_On the 21st September, 1935, agreed without any amendment to the following Billa 
·whieh were passed by the Legislative Assembly at its meeting held on the 16th 
September, 1935, namely: 

1. A Bill further to amend the Indian Army Act, 1911, for certain purp08eB ; 

r 2. A Bill to supplement the Central Provinces Courts Act, 1917 ; 

S. A Bill furthet: to amend the Provincial Small Cause CourtlJ Act, 1887, for a 
eertain p.rpoae ; and ' 

4. A Bill further to amend the Provincial Iuommcy Act, 1920, for & certain 
purpose." 

THE INDIAN COFFEE CESS BILL. 

The Honourable Sir Mubammad Zafrulla.h Khan (Member for (;om-
12 NOON. mel'Ce and Railways) : Sir, I rise to move: 

.. That the Bill to· provide for the creation of afllnd for the promot.ion of thf' 
enltintion. mauufacturl' and sale of Indian eoffet' be taken into consideration." 

. Sir, .as I said on the occaSion when I asked for lea'9"e to introduce the 
. BiU,thill Bill is beint' put f1)1"Ward At the ~  of an ~
'obcrofthose W110 ,arE' interested in .the coffee planting inliu"ltry in India . 

.I 
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The principle of this Bill has already been accepted and given effeet to .in 
me8SureK like the Cotton Cess, Tea Cess and Lac Cess' Acts, . and the prlD-
eiple is that Government, where they are satisfied that there  is an over-
whelming demand on the part of a certain interest to help them, to help 
themselveR by means of legislation, would undertake legislation to that 
effect proyided such legislation is not likely to affect injuriously any of 
the interests concerned. In this particular case, Government are satiHfied 
on a census taken of the views of coffee planters in India that the demand 
is supported by over 80 per cent. of the coffee planters, and alstl, that if 
their wishes are given effect to in this connection, they are not likely in-
juriously to affect either the coffee interests or any other intere:;ts. The 
amount of duty that is proposed in this Bill is one rupee per c\\'t., but 
the intention is that to begin with the rate of duty should not exceed ei6ht 
annas per cwt. The object is that the sum collected from the imposition 
of this duty should be devoted, mainly, to begin with, to propaganda. out-
side India for the purpose of encouraging sales of Indian coffee ..... 

An Honourable Member: Outside India , 

The 'Honourable Sir Muhammad Zafrullah Khan: I said mainly 
outside India ; as a matter of fact the object is that saled of Indian coffee, 
in c(,mpetition with Kenya coffee, should be encouraged, as figures show 
that there is a ~  deal of propaganda being carried on by the Kenya 
coffee planters on behalf of their coffee, and that ~  is beginning 
t\l have effect and Kenya coffee is beginning, at the expense of the Indian 
coffee, to increase its sales in foreign countries. .As I have submitted 
there is not much controversy with regard to the object of this Bill so far 
at least as the coffee planting interests are concerned. Those interests are 
con.111ed to the Madras Presidency, Coorg, and tbe states of Mysore, 
Cochin and Travancore. All five administrations, that L'J to say, the Gov-
ernments of Madras and Coorg and the Governments or the States of 
Mysore, Cochin and Travancore, are unanimous in requesting the Govern-
mt'nt of. India that this legislation should be undertaken ; and, as I bave 
already said, apart from the Governments and administrutions concerned 
the coffee planters themselves have come up to the Governmcnt of India 
on repf'.ated occasions that this piece of legislation shoulU be put forward. 
As a perusal of the Bill will show, it is proposed to set up under ('lan8e 4 
of the Bill a Coffee Cess Committee to' administer the fun(l which would 
be available to the committee as a result of the imposition of this cess for 
the purposes set out in the Bill. 

I may be permitted to dwell a little longer over cla.use 4. Perhaps 
Honourable Members might be interested to hear how the membershi? of 
this committt'e is likely to be composed so far as t.he various interests 
affected are concerned. Clause 4 ~ that this committee shall have 
20 members: five of these members shall be nom!natt>d by ~ ~ 

ments and administrations concerned, that is to say, one each by the ~~ 

Iilrnments of Madras and Coorg and one each by the ~ of 
Mysore, Cochin and Travancore. Eleven persollil rep'repenling the coffee 
growing industry will be nominated a.s follows : threel to be nominr:ted by 
the Mysore State :. a little over half of the area under cotYce lies in the 
Mysore State and it will thus be realised, :that ~  is not being gh-en 
tnor" ~ ~  than it actually deserves on that ~  Two persolUl 
to' bl>. nominated by the Local Governments of Madrai and Coorg, res-
pectively ; and it is expected that these nom!nations by the Governme!1t. 
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of Madr.aa .8I1d. Coorg will be made in order to secure ~ ~ 
:uI18S1i1oeiated planters, that is to say, those who are.not members of the ~ 
.a.wilciations to whom representation is given under the two followmg sub· 
clauses: three persons to be nominated by the United Planters A<;socia-
tiOD. of Southern India; three persons to be nominawd by the Coffee 
Growers' Association : that makes up 11 plus 5  ; 16. 'fohe remainiug four 
are to be distributed as follows. Three persons representing trade in-

~  nominated by the Governor General in Council, Imd ~  person 
~  the Imperial Council of Agricultural Research, nommateu 'by 

the Governor General in Council That is how it is proposed that this 
"colllmittee should be made up. 

I have tried to form some idea as to how the members of this eom-
nlittee would be distributed as between Indian and European illteresta. 
So far as the number of coffee planters is concerned, and I believe also,so 
far as the area under cultivation is concerned, both tho !lumber ,md the 
area l'n the Indian side is larger than on the European sine ; that it; to 
MY, there are a larger number of Indian planters of coiiec as against 
Europeans and there is a larger area owned by Indian planters than hl[ 
European planters jand I anticipate that the nominatiolls to this <:OlU-
mittee from that point of view would work ont somewhat as follows :  I 
have here both the minimum figures which we anticipate would go to 
particular interests, and also the maximum figures which we anticipate 
might go to particular intel'ffits. Beginning with the first c'lte!!,oQ', five 
per",ons representing the 8.eariooltural de-partmenta of ~ Local Goyern-
mentti of Madras and Coorg and the States of Mysore, Coehin and 'j'ravan-
core, we think that almost always all these five member:i are likely to he 
lndianp. : but on the other hand it is possible that oecasionally one of them 
might be a European. So that the distribution is likely to he five Indians 
again!'! no Europeans or four Indians as against. one 'European. lluder 
the i>t>(·ond head. sub-division A, threp persons nominated ~  the Mysore 
Oon·rnment,-we are anticipating that all three will he Indialls, but we 
are willing to base our calculations on the basis that it might be that 

~  two would be Indians and ODe would be European. 'I'wo 
persons nominated by the Local Governments of Mysore and Coorg,-lIs 
1 haw already said, this representation would go to the llnllssocinted 
'planters, almost all of whom are Indians. and, therefore, hoth these seats 
would go to Indian planters. Three persons nominateti by thE' ~ 

Phmterh' Association of Southern India,-I think I am right in anticipat-
iIlg that two of these will be Europeans and one 'will be lin Indian, and the 
sam" with regard to the three to be nominated by the ~ Growcrs' 
:Association. Out. of three persons representing trade intprr.str. t.o be 
nominated by tbe Governor General in Council, to begin with at any rate, 
it might be that two might .bE' Europeans and one India.n, althongh we 
hope tha.t later on this might work out more to the advantage of Indian 
interests, and the person to be nominated by tne Imperial Agricultural 
Research might be a ~  or an Indian,-one coulc1 not Slly how it. is 
bitely to go, it might be either one or the other. On thi"! calculation, ~  
... ~  the representative of the, Imperial" ~  "RflSP.Jl.ich" Han 
1lldian, the ~  would work out as 14 In(1inll,{ and ~  

~  and it" is a most advantageous proportion for fndiall ~ 
If he huppened to be a European, then the figures 'woulcl ~ 1'3 and seven. 
Qu1be other. hand, the least representation. ~  is ~  ,to. go ~ 

,':' ,. ..... , " 
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(In the basis that I have put forward, and even supposing that the repre-
eentatin of the Imperial ~ ~  "Wa,o,i aJ$) a ~ 
would work out at 11 and nine, but I anticipate that it will really never 
be lower than ~ and eJght, L11at is to say tiU per cent. to 4u per cent. I 
thought perhaps it might be helpful to Members if they knew how, so ~ 
at any rate as an esumate cOUld be made at the present mument, thIS 

representation was likely to work out. 

'fht're is ont' matter with reference to clause 3 that I might a-pl$ 
at this stage. A reading of claUBe 3 would show that if. ~ clause ~ 
{lpplied :in the form in which it stands and in w.hich it is lik<lly to form 
part of the Act, coffee exported from British India into any of the States 
'Who are coming into the scheme, that is to say, ~  Cochin ahd 
TI'RVanCOre, or coffee exported from one of these States to another, wouIll 
lac liable to the cet;l!, but that is proposed to be rectified by 1l0tificatiollH 
t!,nder section 2:1 of the sea CustOIIlli Act, so that there is no cess levied 
l1pon coftee which is exported from British India into any of the States, 
Wocxported from any of the ~  into British India. or exported from 
BUY 01. the States to another State. That is proposed to be done for the 
I'ealSon that if ~ any of the. States for any rea.'iOn wanted to go 
out of the scheme, that could be set right by cancelling the notification so 
far as it affected that State without. having to COllle ~  for amendment of 
the Act on that point. 

Pandit Lakshmi Xa.nta 1)f.a.itra. (Presidency Division: Non-Muham-
madan Rural) : Have these three States agreed to join the ~  ! 

The Honourable Sir Muhammad Zafrullah Khan: Yes, as I have 
said, this Bill is. supported by the unanimous request of the five Govern-
ments concerned, namely, Madras, Coorg, Coohin, 1tJysore and 'l'ravaucore. 

Then, the only other matter to which I need allude at this stagc is 
that the Bill is proposed to be confined in its operations to British India, 
t'xccpt. Burma. That, Sir, is being done at the express rel!ucdt of the Gov-
~  of Burma. They were approached in the maitA;r, and their wishE'.a 
~  as('ertained as to whether they 'Would wish to come within the scope 
()f thiH Bill, and they said that inasmuch as thert' were only small 8rc.aa 
under eoffee cultivation in Burma and the exports of coffee from Burma 
~  nt'gligibJe,-the quantity produced in Burma is fJOllsnmetl in RllJ'ma 
iisf'JI, they would wish to be left out of the scheme, and it WIlS in defe"r-
ence to their wishes in the matter that they have beeu excluded frOID the 
()peration of the Bill. If they were in the scheme, the :-:itnatioJl 'would bq 
~  The cess would be levied upon aDlY coffee exported from Burma, 
and then it would not be a matter whether it was t.heir own cofl'l'e or it 
waR Indian coffee exported from India, Now thr.t they desire to be It'ft 
out of the scheme, the seheme would 'Work out in this manner, that any 
Clofi"ee that goes out from India to Burma would be subject to the ~  

and if Burma wishes ·to export any -coffee from Burma, it would go ce!B 
f:rt't!. These are the only observations that I think I need make at this 
4tage, and I hope that the Bill would cqmmend itself to all sections. of ~ 
.iIollse. and that its pa!l88ge wnI not be delayed, for thi!! reason, that ~ 
e.'q)0l"i season of coffee begins somewhere about the end of November, and 
thifl demand for· the levy -of a. eelS is now nearly two years old. -.If -this 
llill 'Were not passed now and the. cess could not be le"led at _ the ~ 
about the middle of November, one -more lICaSOD would be lost, 'and·tlie 
Bill will be entirely u.eleas for one year, and as all-the ·interea· COD-
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eerued are anxious that these funds should be available as early as ~ 

sible for the purposes set out in the Bill, I hope the ~  of the BU1 
in this House will not be delayed. Sir, I move. 

Pandit Lakshmi Kanta ltfaitra: On a point of information, Sir. I 
shall be thankful to the Honourable Member if he will let U:i know 
whether the propaganda on behalf of the Kenya Government, to which 
he has made reference, has had any direct appreciable adverse effect 
on Inaian trade, and, if so, to what extent. Is the Honourable Member 
ill n position to give us some figures as to how the Indian coffee trnde 
hilS he en affected by the Kenya propaganda Y 

The Honourable Sir Muhammad Zafru1la.h Khan: 1 do not know 
whet.ht"r the Indian coffee trade has been entirely affected hy that, b"llt 
certainly that has some share in it. Four years ago,-[ am gh'ing 
rough figures,-the export of coffee from India was 292.000 cwts. and 
odd. 1t has now fallen in the last three years to ~  cwts. and odd. 
I think these are more or less approximately correct. 

Pandit Laksbm; Kanta M'aitra: Is it 142,000 ~  T 

The Honoura.ble Sir Muhammad Zafrullah Khan: From 292,000 
cwts. and odd to 140,000 and odd. 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 

" That the Bill to provide for the creation of a fund for the promotion of the 
eultivation, manufacture and sale of Indian coffee be taken into cbnsideration." 

There are notices of amendments standing in the names of }Ies81'8. 
Nilakalltha Das, Avinashilingam Chettiar and U Thein 1\laung, and 
Pandit Nilakantha Das has another amendment in sub-clause (2) of 
clause 8. The Chair proposes to ask the Honourable Members, who havo 
given notil'e of amendments, to move their amendments formally, end 
then there will be a discussion on the motion before the House and on 

~  two amendments ..... . 

Pandit Nilakantha Das (Orissa Division: ~  

Sir, I 'want to suggest that these two amendments may bo moved 
separately, because, one amendment is for circulation and another ill fop 
reference to a Select Committee. 

Mr. President (The Honourable Sir Abdur Rahim) : The Cb. 
finds that the Honourable Member has not given the date by ~ 

opinioD8 llave to be received.. By what date ~  he want the ~ 

to be received' He merely says that the Bill be circulated for the pur. 
pose of eliciting opinion thereon,-by what date Y .. 

Pandit Nilakantba. Das : With your permission, Sir, T may adcl It 
now, by thE' 15th of January 1936. My amen«Jment will then read ... 
follows: . 

. .. That the Bin to provide for the creation of a fund for the promotiOll. 'of tile 
ealti.vation, manufacture and sale of Indian co8:ee be circulated for the pu.rpoH ,et 
eIicltmg opiJ!ion, ~  br·th,e J,5t.b. of J,&n1lJln, ~  , 

p., ~  ~~  lnbveO-it.·" 
"., . ~~  -.. " .  .  . 

. . , . ., - , ·:S.' . 

-'. 
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Mr. President (The Honourable Sir Abdln' Rahim) : Then the 
Honourable Member's amendment is : 

•• That the Bill to provide for the creation of a fund for the promotion of the 
cultivation, manufacture and sale of Indian coffee be circulated for the purpose of 
eliciting opinion thereon by the 15th of January, 1936." 

What is his next amendment' 

Pandit NiIakantha. Das : My next amendment is for reference to a 
Select Conunittee. 

Mr. President (The H()nourable Sir Abdur Rahim): Mr. Chettiar 
haH also given notice of it. 

Pandit NUakantba, Daa : I shall only think of moving it, if my first 
amendment faiis. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has not given the names of Members of the Select Com-

~  

Pandit Nilakantha Das : Yes, I have given the names, they are prac-
ticully the same as those given by Mr Chettiar ..... 

Mr. T. 8. AvinashiliDgam Ohettiar (Salem and IJoimbatore cum 
North Arcott : Non-Muhammadan Rural) : I might explain, Sh', that I 
gtLve the amendment in the names of both of us,. and the list of names of 
members of the Select Committee was also given: in the names of both of 
u!',. 

Mr. President (The Honourable Sir Abdur Rahim): Very welL 
The Honourable Member's second amendment is an alternative amend-
ment. In the opinion of the Chair, it will be better in the circumstances, 
and much more convenient if Mr. A vinashilingam Chettiar moveg the 
l'econrl amendment. 

Mr. '1'. 8. Avinashilingam Ohettiar : Sir, I move: 
•• That the Bill to provide for the creation of a fund for the promotion of the-

nltivation, manufacture and sale of Indian coffee be referred to a Select Committee 
consisting of the Honourable Bir M.uhammad Zafrullah Khan, Dr. F. X. DoBoua.: 
Dr. R. D. Dalal, Mr. Pradyumna Pl'BIIhad Singh, Mr. F. E. James, Mr. H. A. Bathar 
H. Essak Bait, Mr. Umar Aly Shah, Dr. P. N. Banerjea, Mr. Mohan La! ~ 
IIr. Bamuel Aaron, Mr. B.  B. Varma, Prof. N. G. Banga and the Mover, and that 
the number of members whose presence shall be necessary to constitute a meeting of' 
the Committee shall be five." 

Pandit Lakshmi Kanta M'aitra :  I would like to add the name ~  

my H(inonrable friend, Pandit Nilakantha Das. ' 

Mr. T. 8. Avinashilinga.m Ohettiar :  I have no ohjection, Sir. 

lWr. Presidcmt (The Honourable Sir Abdur Rahim) : Amendment 
l!'ovcd : 

.. That the Bill to provide for the creation of a fund for the promotion of the' 
cultivation, manufacture and sale of Indian cotJee be refened to a Select Committee, 

~  of the Honourable Bir Muhammad' Zafrullah Khan, Dr. F. X. DoBouza, 
Dr. R... D, Da1&l, Mr. Pradyumna Prash'ld Singh, Mr. 'F. E. James, Mr. H. A. SatMr 
B. EsBilk Bait, Mr. 'Urnar Aly Shah. Dr, P" N, BAnl'ri!'ll, Mr. Mohan Lal Sabena. 
lb. 8alll1lfl1' AaroII, Kt; B. B. "'aria, prof. N., G. Blmga, Pandit ~ Du· 
... ~ .ewer, and ,tilat the number of mmrib8ft wfIol18 l'naenee '.hall be ~ 
tie 1)oll8titute, a ,mooting' of the Committee shall be i'ft." :. : 
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',. Pandit Nila.ka.ntha DiLs: The . Coritinittee proposed in thig Hill is 
,perbulls ~  like the one on tea already established. ,But I 
call say that there is a good deal of difference between the two inn1.1stries, 
tea and coffee. .As an industry, tea is very big. However, that question 
is not before us llO\\". So far as we are concerned today, tea is a separate 
issue. I say, there is no necessity at all for an independent Committee 
like this for coffee. The object of the Committee is to undertake research 
investigation into both the industry and agriculture of coffee, and to 
orgunise its sale both inside and outside India. Ifl)"Ou examine the coffee 
industry, first of all I may say that it is a very small iudustry. It is 
confined to a particular locality in south India. 

An Honourable Member: There are other parts alSo. 

Pandit Nilakantha Das : I am coming to that. ~ latest figures 
that are available are fOF 1933-34, and, according to that, the acreage 
under cultivation of coffee is about 184,000 acres. We have been given 
official Hgures for fifteen years, and, during these years, there b .. '1s been a 
gradual incn(4se of acreage. There baa been an increase of 68,000 acres 
during this period, out of which lVlysore is responsible for 4:),000 acres, 
and next comes ('oorg and Madras. Cochin and Travancore are pract.i-
cally negligible. In Madras too, the increase is not so rapid. Whatever 
HIe increase, I am afraid, there is not much scope for coffee in this land 
of India. _.A t bet;t the increase cannot be more than 50,000 ~  more. 
Coffee gro\,-s only in a paxticular climate and on a soil which is congenial 
tn it. Mr. K. G.Mukherjee, in his Handbook on Indian Agriculturt', says: 
.. T'hie erop requires a hilly, well drained, rich, ferruginoUBclay soil, e.g., forest 

land, particularly rich in Nitrogen. Coffee prefers altitudes varying from 1,000 to 
5,000 feet height. The temperature best suited for this crop is 600 to 80oF. Jt 
grows best in a humid climate, i.e., where there is eome rain every month, but the 
total rainfall should not exceed 150 inches per annum. Frost is fatal to coffee plant.e_ 
Heavy clouds and strong winds are also objectioDable." 

III another place, he says that dense forests also are very objection-
able. Such soil and such land can be found only in a few places in India. 
Suituhl(' soil for this plantation was first spotted in the forties of the last 
.century, and, sincE' then, though there has been a regular progress in 
al.'reage, except during one or two years, coffee has not spread into other 
parts of India, and, ~  the soil on which it grows, there is no 
likelihood of its growing elsewhere. This has also been corrobot''Ilted ih 
the evidE'nce before the Agricultural Commission by Mr. Munro, the 8cieJ;i-
titlc f'x]ll"'rt of the South Indian Planters' Association, who also says that 
it will ::rrow from 1,000 feet up to 6,000 feet height. Sir Ganga Uam 
asked: 

•• What -i8 the minimum height from sea level for growing coffee, tea, cinchona ,  " 

'I'he answer 'was : 
.. odee will grow up to a height of 6,000 feet." 

-That is, it is a crop which :grows only on highlands shaded by forests, with 
!'Ioil llitrogenous, and constant rain and without any hailstorm Or higll 
wind. So, it is ~  to" a ~  area, _ and ther_e is not. much 
chance of its growth elsewhere in India:' - ' - . -

This -BHl is -intended for this Small and scopelefis industry fn India 
and coffee.is not food, but, to·say the least, ij; is iJ. beverage,it not-a_dr •. 
~ 001 ~  meaJ1t.to proaot,e agricmltu:ra}-&1'ld -teohJlCli()giea1researe.h anp 
.'e, beth-in and ~ ~  ~~  ~ ~  __ ~~ ~~ ~ ~ ~ 
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full provision for all this. The Government have the Imperial ~ 
tural Institnte, Provincial Agricultural Departments, ~ for 
industrial research, Marketing Boards and Overseas Trade Commissioners, 
and so on and so forth. What is the necessity for this independent COlD-
mittee for this small industry T 'rhis is the solicitude of Government for 
coffee. But when questions of rice, cocoanut, and copra, which are not 
only food, but the mainstay of OUr people and regarding which measm·es 
are emergent, arise and are pressed, what do the Government do f They 
never think of independent committees like this. These crops are much 
more in need of agricultural and technological research and as well a8 
organised sale. . 
Now, these are the objects which are sought to be achieved by this 

Bill for coffee. Let us see how far these things are needed at all in this 
particuJur ease. There are alreadY in exastence, private organisation. 
for all this so far as coffee is concerned, and they are efficient. The 
South Indian Planters' ..Association and the Cuffee Planter",' Association 
have efficient arrangement for research in agriculture and industry and for 
organising sale, and agriculture. This South Indian Association was at 
least ~  organised in the days when the Agricultural Commission Yisit-
ed: India. The Commission was satisfied that they were working in 
~  with Government Agricultural Departments, and l\Iysl)re had 
by that time established a special agricultural organisation for the invcsti: 
gation of cl)ifee. Mr. Munro, who is the representative of this Association; 
says hefore the commission that this association differentil:lted about 
ditre:re:.t crops for their agricultural research work and they were getting 
all heJp· and co-operation possible, which cannot be increased, he says, 
from till' Agricultural Department of the Government. 

Then, again, my Honourable friend, the Mover of the motion, has 
Bail!. t.bat it is more external propaganda for sale than internal. This is 
~ apparent object, let us examine it. 

'fhc Chairman of the Agricultural Commission asked Mr. Munro: 
., Has your asaoeiation a representative organisation or representative individuaJ.-

with whom it is ~ touch in the London and other markets ,  " 

.. A.-Yes. The South Indian Association." 

•• ~  it within your ~ whether that means complaints from ihe 
eouummg centres &I to the way m which the produce is packed or graded or &I to 
its condition reach the ears of the planters' " . 

•• A.-It may come by that way or it may come through the Agents who are 
handling the goods at the other end." 

, .. Q.-'-Is it your imprl!lllliOB that planters get early and reliable information about 
&Dy complaints' " 

•• A.-Yea." 

•• Q.-Y ou don't suggest any improvement in that direction ,  " 

.. A.-No." 

.. Q.-You think that marketing information is always at the disposal of the 
planten' " 

". .A:.-Yeli, it is quite e1Iieient." 

So, this Coffee Planters' Association is an organised inst.ititution 
maintnlllen by themselves, and they are looking after their own business 
efticliently. There is no need for a committee. as proposed herE'!, and if 
any ees.Ii is to be imposed nOv.-by ~  it may be impOS(ld,. f01" 



1646 LEGISLATIVE ASSEMBLY. l23BD SEp. ~  

[Pandit Nilakantha Das.] _ 
the Imperial Agricltural R-esearch Association or provincial agricultural 
~  We have got also, as I have said, our Industries Depart.: 
ments and marketing orgariisations. We have also got our Trade Com-
missioners abroad. If they want that a cess should be levied and some 
arrangement must be made for their benefit, then they may avail them-
selves of all these institutions of the Government. If the Government 
want to heIp them, they may even earmark the money and use it for that 
purp()se. What is the use of having an independent organisatirm of the 
planters in order perhaps to make our people cry after a time for' 
Indibnisation even in that committee, as it usually happens. The planters 
ought t(l bave full confidence in the Government and in our Trade ~ 

missioners, in our marketing organisations, our research investigations for 
industry and agriculture. Government ought not to allow themselves 
thus indirectly t() declare to the world that their own arrangements can-
not satisfy our agricultural interests or industrial needs. 

rfhis coffee is a small industry only confined to a small area. It COJl,P 
not be expanded, and, in the case of the planters, it has got a vdry good 
organisation. We are now out to give them an independent body, to 
make ~ for them by a cess and to give them freehand to make }>ro-
pagalldn for sale, not at all outside, but, as I shall presently show, ~ 

this conn try. 
I am afraid the Government have been duped into this Bill. Only 

the ol'ganjr,1ed planters or the organised industrialists are expected to ~ 

the enr:, of the Government. I shall presently show that this measure is 
not good for the small coffee cultivators. It is rather to oust them from 
the field that this organisatioo is contemplated, and it is only for the pur-
pose of keeping the refuse in this country and sending the best quality 
coffee abroad that this measure is intended. 

We see from the 1933-34 report, that 55 per cent. of the acreage 
under coffee is ill Mysore, 22 in Coorg and 22 in the Mad-r28 PrE:sidency. 
Cochin and Travancore are together one per cent. They are being 
ment.ioned, but I don't find that they are much interested in tbis Bill. 
Cochin ]las only got 1,900 acres and Travancore has .got les.'i than a 
thousand acres. If you see the account of the last 15 years, you see that 
thp. acreage hs increased only in M:ysore and ~  In l\IY'lore, it hu 
increased from 55 thousand acres in 1919-20 to 101 thousand acres in 
1933-34. Coorg from 32 to 39. 

Now, let us see what the same Mr. Munro, the representative of the 
South Indian Planters' Association, their scientific expert, ~  in-hlB 
8',idence before the Agricultural Commission. . 

The question was put : 
... Have -you experience of the area in which small cultivators are gro1ving the 

_me crop as planters do on holdings contiguous with the planters' holdings ,  " 

The answer was ; . 
II In Coorg, about half the coifee is held by Indian plantera, ~  in .t4.yaOl'8o 

the bulk of the coifee, I should say, about two-thirds." . 

The Chairman asked : 
.• , Bun by IIDUID people '"' 
II A.--YeL" 

" Q.-Br cm1iDaJj eultlvatIIi'IW t ,II 
" A.-Yea, by ordinary e-altivato.,.; H· . 
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'Then the 'question was aiked :' 
.. Have the practicea of the planters been coPied' ~ ~  b7 t.he emall Inlti· 

~  " 
•• A.-To· a certain anent, but th8y certainly do not cultivate to the lI&D1e enen' 

... the 'European doe .. " 

.. Q.-They do net copy 110 tnelyt ~ 

•• A.-They do not." 

•• Q.-Ia that due to the limitations of their economic position, or is it due to 
'& slightly greater converaatism' " 

•• A.-<>n this particular point of the borer, the average Indian cultivator will 
Jreep a great deal more shade on his coffee, in order to keep out the Dorer"; tlUl 
ponaequence is that with heavier shade he gets less crop j he is not willing to risk 
the 10. of his trees by borer in order to get a bigger crop." 

•• Q.-He cannot afford to take the risk' " 

.. A.-Be could, really, if he got a bigger crop, and had more money at m-
JIOmmand to 'replant up any bored treeB there may be.'" 

So they are just like our ordinary cultivators ; they have 110 money 
to invest, they cannot reap any advantage from all these scientific investi-
gations of the planters for the good of their small coffee crops and planta-
tions : and their number, as JIlY friend, the Mover of the Resolution, has 
just now said, is more than fifty per cent,-and that is my calcuiation, 
that is, two-thirds Mysore and half of Coorg, so it comes to fifty per cent 
-9r JIl()re. And there might be others. even in the Madras Pl·esidency. So 
these small planters will in no way benefit from all the scientifil! research 
and ~  or in, any other such blessed things as, they have 110 

~  ; they have got each a small acreage for his own cultivation; and 
the thing is, they can sell their coffee much cheaper than tIll' big planters. 
FGr, it is generally our eJ;perience that ~  village artisan, as well as the 
Yillage l'ultjvator, can sell his goods much cheaper than the goodH pro-
dueed by an organized industry, for the village cultivator ~ not mind 
his own lahour expenses-that is the main factor . 

. , Here let ll,S consider the question in connection with the export of 
~  , Weare not at all told if Government have got any figures, any 

memorandum, any representation from the small planters. If the Gov-
-ernment have got any, we are certainly not given these' I am afraid, 
all this export propaganda is being not. only ~  'monopolised 
'by big planters at the expense of the, small cultiyators. . Now, Kenya was 
not t.he onJy problem which we are, asked tQsoIve ~  asonr coffee 
-export i"leuneerned. I am afraid, it is not a great pl'd;)lem at all, Indian 

~ may stand competition with Kenya coifee. So· perhaps· Kenya is 
being trotted out in this connection here.. The rea! ~  is elsewllere. 
:My IJononrable friend in charge of the Bill did no!; give that informatio-n. 
I am afraid he did not give it purposely. I belie,'e be knows it, the main 
problem in Brazil., , When our coffee ,trade grewjn theoixties, sevent;es 
or eighties of the last century, and it ~  was the only best coffee 
,in, the world's markets, then Brazil was not in tb.e field. Now, as I know 
'from books and records, eighty pereento! the world's coffee is produced 
by Brazil Ilnd world's markets have been captured by Brazilian ('offee, 
becallsc the forests and the slopes and, the altitude and the rains, all these 
~  ~  congenial. for, coffee in Brazil, so that vast areas of coffee plant&-
tion ~  be undertaken in ~  a:ence Brazil has got now practically 
.a 'monopoly of t.he ~  's markets, Now. if our plant.el's will expect an,-
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~  of coffee, they must fall back upon quality alone. If they·· c8.u 
produce a better quality, then alone can they sell their coffee outsiJe-
India : and, with a view to improving this quality, they will now organize 
so that they may sell this good quality coffee abroad. Consequently, they 
will sell only the refuse in this country, and this refuse eoffee of big 
plantations will compete with the coffee of the small growers, who now 
practically monoplise the home market. . 

. Is propaganda necessary in the home market! No propaganda is 
necess.ary at all for home consumption of eoffee. I find that, in 192.'), the· 
home consnmption of the Indian coffee was 20,000 cwts., and, in 1933, it 
was 120.7 thousand cwts., and, in 1933-34, as I have calculated it, it is 
123,O()O ewts. Which coffee has been consumed in this country T In 
seven years, the hOlM consumption of Indian coffee has been more than 
six timas, and import of foreign coffee into India has been completely 
stopped. So where is the necessity for any propaganda for home con-
sumptionf 

Dr. F. X. DeSouza (Nominated Non-Official) : What was the home 
consnmption in 1929 T 

Pa.ndit Nilakantha Das : It was 105.2 thousand cwts.; in only one-
year. If my friend wants the infonnation, 1932, it went up by 1:18,000' 
ewts.; it has fallen a little, but it is gradually rising since. It came to· 
120,000 cwts. in 1933, and, in three months' ~  the yearly calculation 
for ~  rose to 123,000 cwts. But in 1923 it was only 20,000 cwts ; 
and now the restriction of coffee imported into India has abolished all 
import. That is found in the report of 1933-34. I hope it continues 
even now, and I hope the Government will see to it that no foreign coffee· 
is imported into this land any more. 

Now, as to the exports, I find that the decennial average before the 
war--taking int() account the years 1870-71, 188(}.181, 1890-91, 1900-01, 
1910-11, the decennial average is 285,000 cwts. a year for exports. 

Dr. P. X. DeSouza : What years T 

Pandit Ni1aka.ntha Das : All this is the decennial average--that is, 
for 1870-71, ] 880-81, 1890-91,  1900-01, 1910-11 ; and the ~ income 
on this calculation obtained, by the planters annually was Its. 129 lakbs. 
In th.{)sc yeRl"S, internal consumption of Indian coffee was negligible. Now, 
in 1933-34, the export was 186,000 cwts, and the internal consumption was 
123,000 cwts. 

The Honourable Sir Muhammad Zafrullah Kha.n: In 193:1, the-
figure was 185,995. cwts. , 

Pandit Nilaka.ntha. Daa :  I am c,orrect, I believe! The. export was' 
185.995, 0", in round numbers; 186,000 cw1!l.,and the internal ~ 

tion was 123,000 cwts. They now together sell RB. 309 lakhs. The pro-
duction practica1Jy comes along with the increase in acreage. For this 
year; 19H3-34, though. the acreage under coffee cultivation is 182 thousanil 
acres, the II.ctual acreage from which coffee was, harvested waK 156,000' 
acre!'! only ; the others Wfll"f' new plantatioos, or whatever it may be ; so-
thc ~  comes along with the acreage. 
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" The wholsale price which was declared in India in 1933 was Rs. 72 
ik'r cwt. and the total amount in 1933-34 at this rate comes to Us. 223 
la.khs. ' 

AD Honourable l'tIember: From which book is ~ Honourable 
Alember quoting these figures Y 

Pandit Nilkantha Du : These figures I am quoting from the ., 'rimes 
of India Year Hook". They have made this money. 'l'hel'C is no loss. 
hl fact, if we analyse the whole thing, we shall find that a fabulous 
profit is being made even now. Mr. N. G. Mukherjee, in hiil hook called 
the ., Handbook of Indian Agriculture ", says (page 3;tl) that, in a 
well-cultivated estate, an expenditure of Rs. 80 per acre is incurred. on 
superintendence, field labour, freight and everything, and there is an 
auditional expenditure of Rs. 50 per acre for mallures and their clppliua-
tion. According to him, this is the best way of cultivating it. He sayg 
that, in some coffee estates, a total expenditure of ~  130 pet' acre is 
lllc'lrrerl, but the result obtained is proportionately poorer; fiud as the 
ul',!& if. manured only in alternate years, the total expenditUl'e comes to 
&. 80 plus half of Rs. 50, i.e., Rs. 105, say, about Rs. 110 pel' acre in a 
well kept garden. The annual average outturn of ordir:ary gardens is 
something like 3 cwt. and the outturn of a garden which is well kept 
may oe even 4 cwt. per acre. III fact, Mr. Munro says, during his 
evidence before the Agricultural Commission, that in it well-kept 
~  it is sometimes even as much as 6 cwt. The ~ ~ author (thl' 
late Mr. N. G. Mukherjee) goes on to say that if a crop is .. oLl at 60 s. pel' 
cwt. then it is sold at a profit. That is t.o say, if it Is sold at Rs. 45 
per cwt, which was the then exchange value of 60 s., there is a margin 
of l,rofit But if it is sold at 40 s., or B.s. 30 per cwt., then there is ~  

profit J.Jet us then say, the minimum outturn in a well-kept garJen is 
3 cwt. per acre, and the average of the outturn from small anll ~  

weB-kept and ill-kept gardens will be between 2 and :l cwt. per acre. 
If we assume that the outturn from a well-kp.pt garden is even so small 
as 3 cwt., then the price at the rate of .ItS. 45 per cwt. comes to Rs. 135. 
And if you spend Rs. 110 for all kinds of expenses, thcn. you haye a 
clear profit of B.s. 25 or about 20 per cent. on your imrestrucnt. But,. 
now, what has been the price' Of course, at a time the average was 
140 8. per cwt. and then when in 1923 on account of Brazil 's ~

tion it enme down to 127 s. per cwt. there began calamitous uproar from 
the planters that Indian coffee was going to be ruined. Now, what has 
been the condition' It is Rs. 72 per cwt., that is t.o say, it is more than 
lOS shillings per cwt. 

The Jlonourable Sir .ubammtK1Z&fruDah Kba.n : Rs. 72 is not the-
present price. The present price is between Rs. 50 md R'!I. 55 per ~  

. Dr. P. X. DeSouza : The present price is under Rs. 45 per cwt. and 
it variel according to the quality. 

Pandit lfUabntila D88 : Even if the price is Rs. 45 per cwt., the 
margin of profit comes to about B.s. 20 per ~  .. on ~  investment. So, 
the c,ondition of the planters is not 80 bad &sIt 'IS ~ ~  t.o be. 

But the r.eal ,apprehension of the planter is that his outside world 
Jl1ark.et jg falling. 'Dbere he ·can noW ~ to. sell qualhy .'l]one; llis 
quanti tv won't do. Sir, I am told that if Indian coffp.c is well-prepared' 
and wciJ-graded, it can fetch better price than even Brazil coffee. SO;. 
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for the outside market, our plap.ters depend upon quality alone. AI 
for the imide market; it is now ~  ~  by these poor 
small coffee cultivators, for they can easily undersell the big planters.-
Now, the attempt of the big p'lanters apparently is in f,uture to capture 
this internal market no'W oP!th"W the -cultivaton. The 1,1llJtterll, by 
organised propaganda' among our poor people, especially in the villages, 
will seH among them their ,ungraded refuse coffee cheapor than the 
produce of the ordinary" cultivators. On account of propaganda, poor 
villagers will get addicted to coffee, and then they will huy chea.p coffee 
without considering the quality at all. I apprehend that is the whole 
game. " 

We have received no memoranda from the ordinary cultivators to 
convince us about their demand for this measure, but we have been told 
that there is some propaganda which shows a universal a.pprobation f9r 
this meftsure. We would, howEllVer, like to know what is that propa-
ganda 1 Who made it T And, how the opinion of the e:ulth'ators Was 
gauged T I know that the planters are an organised botly anrl t.hey 
must l:ave appealed to the Govermnent. They niight haye sent their 
representations and they might have pressed the Go-;rernmcnt for enact-
ing a measure like this. But what is the propaganda referred t.o in the 
., Ohjects and Reasons", as also by t.he Mover of the nm , 
Weare also told tha.t ihe Mysore Government it> pressing for the 

~  For Coorg and Madras, our own Government is responsible. 
Probably every one in this House knows that Governments are generally 
led by those who are very vocal and are ~  organhed. What about 
thp. poor coffee cultivators' What do they actually feel about this 
~  1 What will they do after this Bill is passed into law t 

Therefore, we want to know what this "propagal1d:t" is and 
what its ascertained effect actually stands for. We cannot take it as a 
gospel iruth from those who are always led by louder voices or by 
better organised pressure. My Honourable friend, thp, lfover, will not 
perhapf' deny it.. So, I say, let this whole thing be dr-lipped, an,l, if" n 
cess ~ to be collected, it should be collected by the Government of India, 
and it may be earmarked and spent for the purpose for which the 

~ say they want it ; but it should be spent by our own Depart .• 
ment. That will be the best thing to do. We do not likP any-Associli-
tion or independent committee like this. What is the ~  oft.hese 
people, who are very vocal, demanding these sanctioTIS from the Gov-
el'nlllrnt. when they can very well avail of the Government institutiuns 
and the Government Department. In fact, before the Royal Commis-
sion, their scientific expert, who was" the representative of the Associa-
tioll (Mr. Munro), said that ~  -ip. this conneci:(,!} WIIS satis· 
factory and the Royal Commission themselves expressed their sntisfac-
tion that the Agricultural Department of the Go-vernruent are "fully 
made ~  of and they are working in co-Operation with thp. planters_ 
This being the case, what makes our Government tbilIk" that there is a 
nee.essity for the establishment of such an Association' 

An Honourable )'[ember : It has been already done ill casc of tea. 

"" Pandit If'llakantha: ~  : As "for tea", it is a separate issue' altogether, 
and we are not talking of tea now. "Coffee ill, after al1. Ii c;mnH industry. 
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You will get less than a lakh of rupees ~  69, Qf 70 thousand thls 
ycar. What will they do with this money? Howca.:l they make any 
vropllganda outside India with the small amount, besides scientific in-
vestigation, internal propaganda as well as the expeuJitul'e of the com-
mittee itself' So, I say, they want our sanction to make propaganda 
ill our villages to sell their refuse coffee in competition with our ~  

eotrec-growers who are disorganised. 

I now cornel, to t11,e effects of coffee on the nation elS a whole. ~ 
com's£:, if we can get better graded coffee, that may be a lllxury. Many 
of our b-etter class people have taken to tea and nOlv they are taking 
to (!ofl'ee with the result that there il'; a large inerease in its consump-
~  ' 

Mr. N. M. ,Joshi (Nominated Non-Official) : May I ask thc HonoUl'-
able Member who are the better class of people? 

Pandit Nilakantha. Das : The better class of people Hre tllOse who 
knf,w whether the coffee is good or bad, whether it is graded 01' not, and 
whether it has been kept for a long time and the poil:;on has been des-
il'oy('rl altogether, or whether there is still poison in it to caliAI' hilarity 
and Nlccplessness. 

The Honourable Sir Mubammad, Zafnillah Khan: It is perfectly 
clear, Mr. Joshi is not one of the better class of coffee drinkem. 

Pandit Nilakantha. Das :  I am afraid he is not. The object of the 
present law is to introduce coffee drinking even 

1 P.ll. in villages where only the ~ will tell. 1 huyc 
also narrated before stories in this :a:ouse when we ~  tea-ce8!! last 
Session. The poor villager sometimes has got only six ~  a day on 
which to maintain himself and his family. If be takes to drinking tea., 
hc will take one pice worth of tea dust full ()f mud both morning and 
evening. He goes to the village grocer and ~ tea full of dust 
worth one pice. Then, he puts it in a vessel full of boiling water, pro-
bably OIlE' seer and five chataks ()f boiling water, and then he win add 
some f!alt and then drink the whole thing just as a cow drinks its water 
mixed with huskp()wder. This is the condition in OUT "HIages 80 far ~ 
tea drinking is concerned. The villagers get only the ~  for, with 
the poor villagers, price is the only consideration. The better class of 

~ will be deprived of their cup of coffee, because it will be sent out-
side India for consumption on the Western Continent. 

Now, India is not the ()nly country which produces co1l'ec. ~ 

hIlS got. thp monopoly of the world's market, not Kenya. 'fhat is my in-
formation. So, the better class or quality of coffee will be sent out and the 
refuse 'Will remain in the country for the consumptiolJ of the POOl' 

~  I am afraid that is the whole game 81;1 I have alrp.ady hinted. 
It apppars to me t.hat if opinions are elicited and all pP.Op1e know wbat 
it is going to be and if people know all about the circumstancl'!I in which 
we fll'e ~  the subject here, then we shall ~ enlight(lncd by their 

~  OJ! the ~  Heavens are not going to fall if ~ ~  is 
pllSlied illto law aftel' a small delary of foUl' months. It does not Il1atter. if 
~  one season is gone, 'We shall probably give you the sanction after 
eliciting public opinion. We already gave sanction for the tea ~  I 
have no objeeti6n to give similar sanction for the eoffee cess, but you must 
separate the money and earmark it and manage the funds under your, 
L23'1LAD' ,. , B' 
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departmental control or do whatever you like with it. But we do not like 
to have this committee, this organisation of planters who will simply ~ 

the p(){,r cultivators from the field. That is my appl'chensioll. [submit. 
tll8t this aspect of the question haa not been considered. I.ly ~ Honourable 
Alewbcrs. You want to dump the refuse on the poor vitla!;;m'. Thereby 
not only hi.", economic position will be ruined, but also his health will be 
undermined and thus the whole country will be ruined. 

I know: that coffee is being drunk now-a-days by fashionable people. 
If, however, coffee is drunk after a meal, its baneful effects are negligible. 
But, as Honourable Members are aware, coffee is drunk by the poor people 
with empty stomachs. What will happen if bad stuff 01 collee is intro-
duced into these villages with our sanction behind it t [appeal to the 
House to look at the question from the point of view of the health of the 
}loor villagers. The poor villager does not even get one and luili aunas 
l,er day to maintain himself and his family. U you ~  coffee into 
the villages and make the villagers also slave to ~ coiIee drink, thea 
they will be ruined. I will read out to the House for hs illfol'llIa.tion the 
opinions of eminent medical men about coffee. In their book on ,. l"ood 
und th€ Principles of Dietetics" by Robert HutchibOn, :\1. D., F.R.C.P., 
Physician to London Hospital and Hospital for Sick ChiidreIl, and l\lr. 
V. H. Mottram, M.A., Professor of Physiology at King':; College, London, 
thcy say (pages 361-367) : 

.. I_flue,," 0/ Tea, Col/ee aM Coooa on. Digestion.. 

•• The influence of these beverages on salivary and gastric digestion is, on the 
whole, unfavourable. If .there was even five per cent. of the infusion in the ~  

mixture, practically no digestion of starch takes place. The moat eleborate investiga-
tion of the action of these beverages on digestion in the stomach has been made by 
Fraser. He found that tea and coffee both retard peptic digestion." 

..  ..  .. .. .. .. 
Then, again : 
•• The retarding influence of tea and coffee on peptic digestion has also buen 

established by Roberts, Ogata and Sehultsenstebl. The former is of opinion that the 
tannic acid only aceounts for about one·half of the inhibitory effects exerted by t.ea. 
on the whole they are agreed that coffee has less influence than tea, provided it is 
of the same strength, but, inasmuch as the former is usually a stronger infusion 
than the latter, its effects in actual practice are equally powerful." 

•• Apart from their modifying influence on the chemical processes of digestion, 
;1 must be remembered that these beverages sometimes affect the stomach more directly. 
Thus, the tannic add and other astringent substances met with in strong influence 
of tea may art as irritants to the mucous membrane of the stomach, especially i.f 
empty; and the same is true to an even greater extent of the coffeol and other 
products produced in the roasting of coffee. It is in this way that these beverages 
lJlay sometimes excite or keep up a condition of chronic gastric. catarrh." 

• • • .. • .. 
Then further on: 
" In caaea where the digestion is enfeebled and where the ferments are doing 

their work with difficulty the presence of these beverages in the digesting maas may 
make all the difference between failure and success in the process. ..  ..  ..  .. Ao 
tea and coft'ee should both be avoided. ..  ..  .. .. As has been previously pointed 
out. the irritating eft'ects of these beverages on the stomach are more likely to be 
manifested when the latter is empty." . . .  .  . ~ . . . 

" There are no available obaervatienson the absorption of tea. II.Dd ieoffee. The 
" JtCtion of tea cd coffee on the body depends entirel,. upon the. tallnie aeid, catrebl6 
and Tolatilfl oil which these beverages contain." . ,- , 



TO lNDI.6Ji' eoI'D. CBS8 BILL. 

After discussing the ill e1fecttl of coffee and iea ill their chemiea1 
a.nalysis and actiOIl, etc., they goon to say : 
.. •• The question baa been much debated whether or not caffeine 1e118tm8 the waste 
01 the body. •  •  •  • Indeed all experiments go to prove the contrary, namely 
that caffeine tenda to increase rather than djrnjnjlh tiBaue waste. It does not prolong 
life in atarvation, although it may perhaps lessen the feeling of hunger. ~ 

menta with the ergograph too have shown that tea and coffee are in no aeDS'.) ~ 

foods, I1Jthoup they can temporarily increase muscular power by aboliahing nervou. 
fatigue, 80 long, at least as the muscles are not. completely exhauated . 

• • • * • * • * 
We may conclude then that tea and coffee are in no aeIllle foods, in that they 

e&D neither build up the tissues nor provide them with potential energy. 

•  • •  • * * *  * 
The nervoue ayatem in childhood or after middle life is. peculiarly 8uaeeptible to 

theae baneful effects." 

Dr. B. N. Ghosh, F.R.F.P. & S. (Glasgow), in "A 'l'reatise on 
Hygiene and Public Health" says (page 222) : 
., Coffee caU888 stimulation of the nervous system and there is a feeling of 

.. .xhilaration and diminution of the sense 'Of fatigue. Btrong colfee taken after dinner 
tends to retard the digeative process; it should therefore be avoided by dyspeptics. 
Caffeine lessena the feeling of hunger but does not prolong life in cases of starva-
tion, and it increases tissue waste. In comparative experiments with whole companies 
o! loldiers on the march under like conditiona, Leistenstrofer, on behalf of the German 
Government, found that when the soldiers were well supplied with food, those that 
were given tea or colfee could endure more prolonged and more severe marches than 
those that did not get tea or coffee. U no food was supplied fatigue appeart'd first 
jn the tea and colfee drinkers. Tea and colfee therefore increase the power for 
continuous physical work so long as the supply of .!lutritive material is ample, but 
cause early exhaustion when food is withheld (Bastedo). Excess of colfee drinking 
r&uses nervous disturbancea, palpitation, insomnia, and liability to attacks of 
neuralgia." . 

Mr. President (The Honourable Sir Abdur Rahim) : Does not the 
HOllOurable 'Member consider that he has recited ~ opinions at suffi-
cient length 1 Is it necessary to prolong the debate in this way? 

Pandit Nilaka.ntha. Das : I was simply quoting them 11ere and tllere. 
LaHt time when. perhaps inadvertently, I said that tea wag poiso:l I was 
lau!!,hf'd lit in this House. People generally think that ~ beyerage is a 
foo£1 and if! a nutritive substance ; but it is not. It h: :1 luxur.". For 
cf'Jofain classes of people it may be good,-I do not di,;pute that. But 
now ~  are going to introduce it into our villages d!ld that is what I 
<Ibject 10. But I do not object to its being directly cOJltJ'olled by nov-
~  Let it be propaganda or anything ;  I do not ob.icct to that. I 

~  to your cess but I do not like an independent body. intf'rested 
organisedly in the plantation, taking into their ~ the whole money 
and mnking whatever they like 'with it, and that with our sanction behind 
them. 

The ,Assembly then adjourned for Lunch tin Half Past Two of the 
CIO(lk .. 

The Assembly re-assembled after Lunch at Half Past Two of t.he 
ClQCk, l\Ir. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Pandtt lfilakanthaDas : Sir, 'r was going to show how it-is injurious 
fo our Village people who do not know anyth.ing and who are not able to 
take care of themselyes. As I hay-/' said very often, I have no objection to 
L237LAD III 
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, .. ~~  ~ ~ ~~  . 
educated people taking to ~ OJ< tea Of" to\l&ceo or a.ay.thing else. 'fhq 
JI'e able to ~ care of ~ ~ Dr. W. G. Se.vQgQ in llia " Food 
aud Public Healt.h " ,\iIlYH ~ 16) ! 

" In view of the heavy consumption of tea, it is important to consider how ~  
this habit is detrimental to health ..... ~ Taken in habitual excess, tea m;ly lead to·3 
prejudicial stimulation of the nervous system. More ~ is its fossible e1J;ect ~ 

tile digeitive organs, to be ascribed in the main to the amount 0 tannic ~ 

it contains. This substance is an astringent j. as such it exerts a prejudicial actlcin 
upon the stomach and other organs with which it comes in direct contact, and is one 
factor in the production of certain types of indigestion. 

Coffee: This is 8.J1.other eomparat,ively reeent impot:f;ation, lrith much the sa .. 
general characters as a beverage as tea j it is, however, far less drunk in this country. 
(He means EngZand.) It eontains the .. ame alkaloid, caffeine. A cup of strong 

~ eoffee will contain about Ii grains of caffeille and a certain amonnt of tannic 
acid. Its actions as a stimulant and as a cause of indigestion al:e much the same .. 
those of tea." 

This is an expert from the Punjab, Dr. N. R. Dhannavir writing 
«;In the heading of " Tea and Coffee Habit " iJ;l his book " Public ~  

ip India". He says (pages 51-53) :. 
•  I A quarter of a century ago, the drinking of tea or coJfee iB the Punjab Wall 

ecm1i.ned to a few educated people, and the student occasionally took it for the pU'J.)OH 
of removing drowsiness at night. Now the practice is very common. In fashionable 
society, tea parties are the rule and tea is quite a regular meal 

In other parts of India tea drinking has, I think, bee:p. common for a very lolll( 
time even among the poorer classfilS. This may be true or. not, Put tbe faet fE'm,!1,m,. 
~  this habit of tea and coffee ~  is on the ~ :tt ~ ulJllful to ~  
wll.ether the habit is good or ~  to health. . 

.. * .. * .. .. .. 
It is thus apparent that tea and coffee have no food valuc. They are merely /I- ~~  

and give to life a few moments of pleasure. They may be useful occasionally to 
I'eoIPIOve fa1iigue aRd sleepiness bqt at the ~  IIIld of the seale, the4' ill-effeets are 
J1UU1.y ~  vl¢.e,4 .,vhen ~ in ~  pd in the tea or coffee habit it is ~ 

just as impoB8ible for the consumer to gauge whell the limit has been reached as in the 
alcoholic habit. Constipation, Dyspepsia, Anaemia, Neuritis, itching of the skin, 
n'!rvousneB8, ~ ~ JIIl!lly others are ~  injurious effects which make the Hfe 
"rablil. 

A»y b"t p ~ or wedicinal ~ of tea. pd coffee slaould oe deprecated,. 
~ young peJ;"'ns s\lould abSolutelY avoid thetle bevera.ges." 

It is & drug, just like tobar.co CU' aleohol. In his book .. Ideal Health 
or the Laws of Life and Health", Alexander Bryce, 1I.D.C.M., D.P.H.,. 
fIaYB (pages "19-80) : 

1.1 TIle ea.eino Cravin,: Civilisation has for so long depended upon the stimulu. 
pronclea by tea pd coffee, that it has been stated in 80me quarters that these dmp 
~ .-enal e.rtielell of ~ 0Wt. The ~ faet that the great,est vigour of body 
IW4 ~  i.B 1l0Jllp{lotibie with complete a,bst.iJ1cnce from them should ~  to controvert 
such an opiuioll. That it should prevail, however. rather lends support to my vi81l' 
that a large section of the community is under the in:fluence of a caffeine craving. 
~ tl'1ltll III this ('ontention (lan ea .. ily be demonstrated by almoli any Olle who is 
bold enough to cease drinking tea and coffee for even a week. The unbearable head· 
ache which will torture hill day and nights and the constant hankering after a cnp 
o.f tea. will sQ.On COl\linC;fil IPPl that he ~  unde,1: the spell of the ~  It wUI ~ .be a 
wholesom.e ~  to 80.l]1e who h,l),vc ~  in tJ.1e hal# of i{eriding tbe ' craving-• 
lor aleoJtol. .... 

An enorJl'lOUfl amol1nt of will· power is nep-essary to break off the habitual use of 
Il.lIY ·drn/r, and tea 8nd coffee are ~ ~  to ~  i'il1!. ~ aJl.-every 
~~  9f, til!!. ~~ ~ W ~  .• 't to .. 6.oae p1 a ~  lIJ1I« ~~ :tIy AllY jp.e....., ~ 
~  dOBe, buttl\e full ~ ~  ~  Eac'll cup of tea or ~ 



.... ; 
coutaiu.:! the equivalent of 21 grllins of dtrate of caffMh'e, a ~ ~ kept on' tho 

~ of eVf!ryehemist in the world. I would COJJIDlend· this fset to the attentimi. 
f9.!. 'he !by no ~~ inconsia6l'able I!6ction of people who are 80 ~  in their ~
.isms of the medical man who occa8lonany allows himself to preeeribe. a  ' drug , al. tbI 
.oie ~  category. A ~ is. a drug whether it be self-adininiste'red in ~ 
f\oom a eb.ma cup or gulped down from a D8.UBeousbottle with ill" without a medical 
1Ii'1lamption. 

. There are many who are distinctly injured by the use of coffee BII of tea. i't 
Wwi1ld be eschewed by the highly nervous· by those who su1fer from palpitation or 
almoet any heart "ondition, by dyspepties Rnd bilious people. and it should never be 
.iven to children. .. .. •  • • • • * 
It may be stated generally that those who rely on tea and coffee 88 stiDluianti 

.. e laying lip for themselves 1\ store of trouble, as the reaction must be facedBome -. 
* 

.. ..  .. .. .. • .. 
Take to exeess--and this is always a relative term-"-nervous and gastric disturb-

ances are certain to ar;8e. These ine;u<l" ~  headache, tremors, insomnia, 
1f"tnlence, loss of appetite, and biliousness." 

This is a ~ as good or as bad as any other drug. Nowadays, for 
some years we are haviilg people investigating vitamIns, R. n. A. Plimmer .no. Violet G. Plimmer, ASSOciatC ot the Royal Sanitary Institute and 
Professor of Chemistry in the University of London have written a book 
on "Vitamins and the choice of food". And, incidentally, they have 
~ ~  At page US (jf :1;Jle Book it is ~  : 

II Chocolate, cocoa and coffee as seed prodaets are .possible BOUTees of ~ 

but the quantity in which these beverages are usually consumed and their method of 
preparation rull' them out of ('ons:dl'l"IItio:J liS II 80ur"e of B-fHctor." 

Sir, last but not least, I have ransacked as many books as I eeuW 
lay my hands on ill all the libraries that were available to me in ~ 

lmt I haye never found any expert opinion in favour of drinking ~ 

or t.ea ..... . 

Mr. S. SatyamlU'ti (Madras City: Non-Muhammadan Urban) : We 
are experts. 

Pandit Nilaka.ntlla Das: So I have never said a sin,ne word about 
t'dncllted gentlemen whose will power is properly developed because they 
~ take care of. themselves. But unfortunately this vicious habit of 
~  coffee drinkitlg is going to the 'V'ery doors of the villagers and 
. t have shown how in my part of the country, where cotree is now ~ 

tically absent, people are taking to tea. People who are suffering from 
lltarvation and poverty, people who cannot affo.rd to pay a pice for 
giving milk to their clliMren, aTe taking to fea tmd coffee Rnd ~ spend-
ing two pice a day on tlle drug. Arter all, 8ir, after this measure 1.1 
passed, you will be able to get only about Rs. 60,000 or Ril. 70,000. As 
I have already point.ed out. ~ Mr. Munro, the expert representa. 
tiv'e, the planters are not. in need of any information as regards foreign 
trade. Their organization and 'arrangements arc perfect and complete, 
aud therefore what is the necessity for having an independent organ ... 
. tion with this sum of sixty OJ' seventy tllOusand rupees? As I have 
clearly shown, it is merely to ouSt the sm.all cultivator from their place 
ahd to introduce ruljbish articlts in the name of tea and coffee innui. 
villages that you 8l'e thinking of ~ up tbi<; independent orga'1izll'tion; 
I know it ",iIl he donf'. 20 01' 30 years ago nobody knew what tea was 
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in our parts, but those interested in the sale of tea sent round props.-
pndists and demonstrators into almost every village, who made small fireI 
lor boiling water, made the tea and supplied it free of charge at the very 
door of the villagers, and now the craving of the ~  ~  ~  
tea is so strong that, as I have said, he would even not gIve milk t;() his 
children but would spend even 2 or 3 pice a day for tea ~ ~ 
other necessities. 'l'herefore, I have strong reasons to suspect that uu. 
sum of sixty or seventy thousand rupees will be spent for propaganda 
purposes, with the result that the small cultivator who does not care for 
his cheap labour and who can sell good things cheap in this country will 
be deprived of his small plantation. If I am labouring the point so much 
it is because I am very keen on tItiR subject. This subject, Sir, is ~  .. 
nected with our nation building. It is not in plantations and factonea 
alone that nation building can be attempted ; we should also look to the 
health of the consumers as well as to the interests of the small 
growers and small industrialists. 

Sir, here is a book culled " Good Food, how to prepare it " by Corn-
forth. In this book he has described the preparation of various kiuds 
of foods, but only incidentally he has devoted a small chapter to bever-
ages, at page 212, but he has given no hints on their preparation. He 
goes straight to the subject and says : 

., 'lea and coffee contain two harmful substances, tannin and caffeine. Tannin 
has a tanning, or astringent effect upon the lining of the stomach and upon albuminous 
toads. It interferes with salivary and stomllAlh digestion. Caffeine is one hundred 
times as deadly a poison as alcohol. This will account for the statement made 
by Dr. D. H. Kress-'Tea is worse than Beer '. One pound of average tea contains 
252 grainl!l of caffeine. Twenty grains of caffeine is sufficient to kill a man. In ODe 
pound of tea there is sufficient poison to kill twelve men, two rabbits and fourteen 
frogs. One cup of h'B contnim frn'll nn" fln,l om'·half to one and three·fourths grains 
at eaffeme, and three or four grains of tannin. Therefore, it takes a little more thlUl" 
twelve cups of tea to contain a deadly dose of. caffeine ...... " 

Mlr. J. A. Milligan (Bengal: European) : Sir, I rise to a point of 
order. May I ask, Sir, whether the RUbject before the House is tea (lr 
coffee' 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honourable 
Member is probably ~ his point by analogy with tea. . . 

Pandit Nilakantha Da.s :  I n"Vp.l" referred to tea unless it was very 
necessary. These remarks about tea refer to coffee as well. The sent-. 
ence that follows will satisfy the Honourahle Member : 

., A eup of eo1fee contains the same amount of caffeine aDd tannin as a eup of 
tea. Sleeplessness, stomaeh trouble, palpitation of the heart, headache,eonstipation, 
nervous disorders, arterial and kidney diseases, and liver trouble are some of thlt 
~  caused by the use of tea and coffee." 

Now, I believe my friend will understand me ..... 

Mr. J. A. Milligan: Sir. I Itl("ain rise to a poin.t of order. T must 
protest 8./!ainst the opp(\rtnnity being taken of a discu!Ilion on coffee to 
make a slashing attack on tea. .  . 

. Panf);t Nilakltlltha Das .: Mv friend should then request the Presi· 
dent i;(' wt out the word ' tea ' in the Report and snbstitute ,. coffee '. 
I cannot avoo.d quoting from this Book in support of my contention. . 
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The Honourable Sir ltIuhammsui ZafrulIah Khan.: Substitute coffee. 

Pandit Bilakantha' Du : This author further goes on to say : 
•• Tea and coffee blunt the sensibilities and make those who use them oblivioUB 

of consequences. This is the reason that a. cup of tea. will make a tired woman feel 
equal to doing a big washing on Monday morning. ,. 

[At this stage, Mr. President (The llonourable Sir A.bdur Rahim) 
resumed the Chair.] 

•• Water is the natural and perfeet beverage." 

::';:0 the author of this Book does not discuss tea or co1fee .... , 
An Honourable Member : Next comes milk. 

Sir Muhammad. Yakub (Rohilkund and Kumaon Divisions : Muham-
madan Hural) : What about chocolates' 

Pandit NUakantha Das : It is nothing but cocoa. 

The Honourable Sir Muhammad ZafrulIah Xha.n : That is also harm-
ful , 

Pandit Nilakantha Das :  I am afraid, I have taken much time of the 
House to show the harmful effects of both tea and coffee by quoting ;n 
support of my contention the opinions of some eminent people and 
medical men. . I do not know there mny be other opinions which may 
throw better light for the Members of this House. So I ask for opinion. 
The question of milk was raised in connection with co1fee as the ~  

drink .. 
Mr. President (The Honourable Sir Abdur Rahim) : It is not necell-

sary to go at length into the respective merits of these things. 
Pandit Nilaka.ntha Das : No, Sir. I am talking in connection witia 

coffee. In our villages tea can be drunk without milk, but coffee is 80 
strong and bitter that without milk it cannot be drunk. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member can perhaps leave that to the coffee drinkers. (Laughter.) 

PaDdit Nilakantha Das :  I am simply going to show that our children 
cannot get milk when coffee is brought to the doors of our villagers. If 
coffee becomes the habit of our people, our children cannot get sufficient 
milk; already they are not able to get milk in proper quantities. In 
our villages, milk supply is very poor. When elderly people will want 
milk for their coffee, children will have to be starved. That is what 
I was going to explain. That is the general complaint of my friends 
from Southern India. They say that on account of coffee drinking their 
children are deprived of milk; their children are /riven coffee instead of 
milk. and in their opinion, coffee should be forbidden so far as children 
are concerned. That is also t.he expert; medical opinion, as I have quoted. 
In ()ur books there are lessons for children where it is said that coffee 
and tea are poison. Now, in spite of those lessor.s we are to make counter 

~  in favonr of coffee and tea at the very doors of the parent'! 
~  of those children. They will have to unlearn at home 

what they learn at school, or it will be something like the ~ idea of the 
earth being round at school, but flat at home. Probably, III course of 
time . when luxury comes to be taxed by provincial Governments them-
~  this cofl"ee habit will supply a frt."Sh source ~ income. Our 
yj,llagers will be taxed for drinking coffee 8S they wlll be taxed for 

~  tobacco. 
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NOW, it. is ~  that there iti l10 neceSelt;t fiji! ~ et5inm.lttee. If 

anything is to be done for these planters the Government may them-
selves do it through their departments. We have no evidence even te 
show that there is a surplus stock of good coffee year by year without 
being sold. We have seen that internal consumption is ~ ~ up by, leaps 
and bounds without any propaganda, and I am sure this mcrease 18 dlle 
to our educated people who take to coffee. So far it is all right, it may 
be a eoncomitant of civilisation in which we have got to live. I have 
no objection' to that and I said nothing against a bracing cup of tea 
which my Honourable friends like to enjoy. But my contention is that 
t.here is really no nece811ity for any more foreign propaganda, it was effi-
cient even in 1927. This money is gQing to be simply spent and that with 
our sanction on giving free coffee to our villagers by way of propaganda 
and thus our villagers will be harmed in several ways. Not only that. 
When quality is the oilly qn<'stion. in foreign market the best quality of 
coffee will be seut abroad and the rubbiHh will be sold in this country 
artrobg our yilllij!cl's. 

Mr. Pre£lideilt (Tli(j Hdilburab1e Sir Abdul' 1ttthim) : The ~  
Member has already spoken for an htmr and a half. 

Pandit Nilakantha Das :  I am summing up, Sir. The main points 
I want to press are that the proportion of the acreage of plantation of 
coffee will remain always almost insignificant ; it is perhaps one in two 
thousand in onr acrcage under eult.ivation in India, and similar will be 
the proportion, of both temporary and permanent workers, in coffee 
pr.oduction in eluding all the growers interested in the industry and the 
agriculture-t.he proportion will remain the same. There is no likelihood . 
of its ever increasing, and there is, as I hav'e shown, enough margin of 
profit today in coffee. The ('onsnmption neyer leaves any surplus stock. 
The internal consumpt.ion is going up as rapidly as possible. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member is repeating himself. 

. ~ ~  Nilakantha Das :  I am summing up the whole thing. The 
Roose has a right. to know why this Committee ill so urgently necessary, 
and we haY!' not been enlightt'ned on that. 

Mr. J, A. Milligan : I may be doing an in;ittstice to my Honourable 
ftiend the Pandit, 1 may have misunderstood him, but I certainly gathet 
tliat he is not a devotee of either coffee or tea. On the last occasion, at 
It meeting of t.his House in April. when tea was the subject of discussion, 
the Honourable the Pandit then advocated that the tea cess, if sanction-
ed, sh()uld be devoted to the purchase of milk to be given to children 
rather than to the corruption of their parents 1Jy leading them into such 
a bad habit. I had hoped that his association with such gentlemen. 88 
Mr. Sri Prakasa and Mr. Saksena would have converted him to a more 
:reasonable view. but J very much regret to .find today that he is in 
exactly the saine frame of mind with regard to tea as he was on ~  

oeeasion and that he has noW' addt'd coffee to the same category. 

. ~ various points of this Biil have been so ably and comprehensively 
!Jealt Wlth by the Honourable the Commerce Member that it is diftleult 
to say anythinl!' without repeating his words. The history of cofl'ee tor 
many yearR has het'n a ~  of steadily going down the hill owing to 
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~  oompeti'tion. Up till a few yearll ago the coli'ee grower· 'had a 
;fimMl.l of escape in that he could pull up his coHee and plant tea, and 
'finite a nutnber or coffee growers· resorted to that practice. But lor the 
last three years this has not been legally available to the coffee grower, 
.ind in any case, had it been 80, the condition of the tea industry would 
hYe made sueha change as this comparable only to jumping out of the 
frying pan into the fire. A t last the coffee grower has taken a leaf out 
of the tea grower's book and prOlposes to do the one thing which pro>-
mises a real solution of. his trouhJes. That is, to put his hand into his 
pocket, collect a fund and try to improve his markets. He deserves the 
encouragement and support of this House in this effort to SO'lve his own 
problems, and the fact that this House showed such a sympathetic atti-
tude towards the tea industry in similar circumstances may well enconr-
age the coffee growers to hope that this Bill will be received without any 
serious opposition. 

The Bill contains no new principle. It is practically identical. in 
character and purpose with tIle Indian Tea Cess Act, an Act of which 
ttris House has expressed its approval on more than one occasion. In addi-
~  the other criterion ,vhich wonln hn"tc to be ful.6.l1ed before the Bill 
~  be taken immediately into consideration, namely that those Wll() 
&Are affected by it should be overwhelmingly in support of it-that crite-
t'ibn has been more than amply fulfilled in this case. Out of 162,764 aerea 
to whom reference was made in thc matter, only 2,936, that is, less than 
two per cent. objected to these proposals. The proposal is not to put any 
tax on coffee which will raise the price to the Indian consumer. It is only 

~  colfee which will come within the operation of this Bill. Person-
ally I can see no other point in the Bill which requires such prolonged 
delay as will be ~  by circulation for opinion or even reference to 
a Select Committee, particularly when, it is borne in mind what this 
will mean to the prodncer, that is, a whole year's delay in the inaugura-
tion of the scheme. 

The question of the composition of the Committee, about which I am 
oortaiu a number of Members are interested, has been so ably explained 
by the Honourable the ~  Member that there is no advantage to 
be gained by referring this Bill to a Select Committee or circulating it 
for opinion. The Commerce Member has made it perfectly clear what 
the composition ()f this committee will be and I do not think that any 
one in the Honse will say that the eomposition of the committee as out-

~  by the Commerce Member is unsatisfactory. It was my intention 
to appeal to the Mover of this amendment and to his colleague whol jointly 
-moved the next amendment to withdraw their amendments and allow this 
hill to be taken into consideratIon forthwith but I am afraid that th.e 
objections of the Honourable the Mover are so pt"·rsonal and deep-seated 
·that be is unlikely to adopt this course. 

Pandit N'Uakantha Das: How was it personal , 

1VIr. J. A. Milliga.n : May I say that it appeared to me that many 01. 
• the views which were voiced by the learned Pandit 
P.ll. . were not shared even bY' his own colleagues and ·thq 

Were certainly not shared in other parts of the House. (Voices:" Ques-
-t1on. ") , 

An HOllo1ll"&ble Kember: You take a great ~  in sayiDt 
that. 
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Mr. J. A. lWi11igan: Am I to understand that there is a body of 
opinion in this House which shares the views of the learned Pandit against 
tea and coffee as a beverage. If that is so, I can only say that it fills me 
with deep regret. 

One or two small points I should like to touch upon before I sit 
down. Other speakers would deal more comprehensively with the wider 
issues raised by the Honourable the Pandit's speech. He asserted that 
fabulous profits are being earned by coffee growers in South India. 1 can 
only say that he has chosen the correct adjective. It is a fable. There 
are many growers who are applying to Government for loans to carry on 
and I should like to know of any coffee concern that is making profits 
which can be described by the word' fabulous' in the sen.se in which 
the learned Pandit used the expression. 

Pandit Nilakantha DILS :  I quoted expert opinion upon it 7 

Mr. J. A. Milligan: I do not think I misunderstood the If'arned 
Pandit. Another point on which the learned Pandit has either not com-
pletely informed himself, or has been misinformed, is this. He suggested 
that coffee drinking is confined to the better classes and that the object of 
this cess is io spreaJ this vice and spread it in such a way that it will 
seriously harm the poorer classes. From the knowledge that I have 
gained from the operations of the tea propaganda staff, I know that coffee 
drinking among the poorer classes in South India is very. prevalent indeed ; 
and just to give you an example that it is so I would mention that if 
in South India you go out shooting or fishing you give your men what 
they call "coffee money". There is no such expression in Northern 
India as " ten money". It is called coffee money in South India. 

An Honourable Member : Toddy money , 

Mr. J. A. Milligan : No, eofl'ee money. 'I'here is one mutter in 
which I must tender my grateful t.hanks to the  learned Pandit. I under-
stood him to say that when the ten cess proposals come up again he will 
agree to their being sanctioned on the ground that the tea industry ~ 

such a large industry that its proposals onght to be put thl'Ough. I would 
deprecate ycry strongly the point made by the learned Pandit that the 
object of tllis eess is in some way 01' other to oust t.he smaller cultivators, 
I am absolutely snre that tlillt idea never crossed the minds of the framers 
of these proposals, and in e"idence of that, we have only to look at the 
support aooorded to the proposals in lfysore State which has 85 thousand 
acres out of 162 thousand acrp.s under ~  The support was unanimous. 
The whole of the 85 thOlISftnd acres .support these proposals ; and the 
same is t.rue of Coorg which has 37 thousand odd acres. The whole of the 
37 thousand odd acrt's have Ilupported thest' proposals. 

Pandit Nila.kantha DILS : Let them make representations anrl then 
we shall consider. 

Mr. J. A. Milligan : Am I to understand that the Honourable Mem-
ber is suggesting that the figures I hold in my hand are not authentic , 
If. so, it is quite easy to satisfy the Honourable Member on that point. I 
shall not detain the House any longer. I shall only express the hope 
once more that the Honoul'able the Movers of these two amendments will 
see fit to withdraw their amendments and allow this Bill to be taken 
into consideration forthwith. Sir. I oppose the amendment.· 
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Dr. F. X. DeSouza: Representing as I do a large number ?f coffee, 
rrowers, mostly of the smaller variety I think it my duty to Intervene 
in this debate for a very few moments. ' I venture to think that the learned 
P'llldit in his very elaborate speech has entirely misconceived the issues 

~ this House and, I think it necessary, that those ~  should be 
clarIfied and put before the Honse in a clear cut and lucId form. The 
faets are these. Here is an industry in which a large amount of capital, 
more than ten crores of rupees, has been sunk. More than half of this 
capital belongs to Indians, not of the financier class but of the farmer 
class. It employs more than one hundred t.housand wage earners from the 
congested parts of Mysore and t.he west coast of India, and it exports in 
normal times as much as two crores of rupees worth of produce, to that 
extent adjusting the balance of trade in favour of India. Unfortunately. 
during the last three or four years, the industry has passed through a 
p('riod of unexampled depression. The prices have ~  below the actual 
cost of production. The result has been that the planters. have been 
obliged to neglect cultivation and in consequence pests like borer, leaf 
disea!le and green bug have devastated the plantations and many planters 
arc now wondering what will happen to them next. and whether they will 
have to abandon t.heir plantations and they feel that they will have to 
do so unless some steps are taken immediately to remedy the situation. 

At last, Sir, the plant.ers have pulled themselves together. Being as 
they are under five different Gov('rnments, separated as they are by lopg, 
distances and by di1f('rent languages, it was impossible for them hithert6 
to come together, but commOn misfortune has combined to make them pull 
themseh·('s together for the purpose of concerting common action. Sir, 
thcy have decided to tax themselves in order to raise funds for the pur-
pose of approaching Government to organize a Committee for the purpose 
of improving cultivation and marketing and propaganda for coffee. The 
argument of the Movers of the two amendments, on the opposite side, was 
that there was really no need for urgency ; if you have waited ~ so 
many years, why can't you wait a year longer' Sir, the reason is, that 
the export season is in the month of November, and if this Bill cannot 
be )Jassed before November, 1935, it can only come into force in Novell,ber, 
1936, by which time the condition of some of the plantations will have 
be(lomc hopeless, I say then to this House that the point at issue before 
Honourable Members is--are you prepared to allow an industry in which 
B.s. ten crores--and more than half of it belongs to your countrymen,-
of money have been snnk, which employs more than 100,000 labonrcl'l'l. 
which exports nearly Rs. two crorel'! worth of produce (Hear, hea'·; .-are 
you prepar('d to let it go. in order that you may" deliberate ", me'i/lwhile. 
and see whether your villagers will or will not be injuriously affected by 
:propaganda and whether the alleged deleterious effects of coffel' will not 
Justify this House in discouraging its general use. It is absolutely neces-
sary, Sir, to pnt the issues in this blunt manner so that, if this matter goes 
to the vote, Honourable Members will know what they are voiiug for. 
Are they voting for the destruction of this industry, becaus(', Sir, if this 
~  is not passed now, this industry is 8S good as ruined. Or ~ 

;rOll prepared to vote for this measure so that the planters may apply the 
~  ut the ('arliest possible mOment , 

I v('uture to think, Sir, that, after all, this motion for reference ta 
8 SE'led (1olD,mit.tee ,or the motion for ~  for eliciting pnblic. 
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opinion is mert'ly a dilatory motion, because, the only pet'Sons most ~  
are the ~  who are prepared to tax themselves. There iI" no o'the't 
~  of person who will be injuriously affected by ~ measure. My 
Honourable friend, Pandit Nilakantha Das, says "what is the object, 
by mei:ms of propaganda, of multiplying the needs of the poor villager 
who,le earnings are not more than an anna or two a day Y " Sir, is this 
the attitude to be adopted by my friends opposite? Sir, the cry of my 
I-Iononrablr ~ on tllr othp!, ~  11118 always been that the standard (If 
living of the poor villager ShOl1ld be raised and that the industries ~ this 
country should be enMuraged. Now, Sir, the main reason of ellcourllg-
ing: nn industry is to create and mUltiply wants and thereby creating 
dema)lds for some industrial product or other 'rhen, Sir, my Honourable 
friend, Pandit Nilakantha Das, dwelt upon what he considered the delete-
rious etree:ts of coffee. 'VeIl, I shall not follow him into a discussion of 
the medical aspect of the question, but this much I know that coffee is a 
staple drink in the Southern Presidency. In every town in the Presidency 
of Mlldras there are large numbers of coffee houses which cater for t)\e 
needs of a very large clientele ; every villager consumes Mffec and, as' 
1\1r. Milligan has said" coffee money" is the way baksheesh is given in 

~  India. Now has Madras suffered in consequence' Sir, so far Its 
I know, Madras differs from the rest of India in several respect'4. But 
its main distinction is that the Presidency excels the rest of India in 
S11btll'ty of intellect. Everybody knows and appreciates the :Madrassi's 
subtlety of intellect. Everybody realizes the Madrassi '8 financial shrewd-
ness ..... 

Mr. 8. Sa.tya.murti : All due to coffee ! 

Dr. F. X. DeSouza: If anybody disbelieves me, I would ask hil. 
to read the current law reports and to pay visits to the Financial Depart-
ment of the Government of India· and analyse its personnel. Does not 
the major portion of the personnel consist of Madrassis? Has the coffee-
drinking habit in any way affected either the moral or the intellectual 
position of superiority of t.he Madrassi ? 

. So far, Sir, as intellectual stimulation is concerned, we know the views 
of the poet Pope who was an habitual frequenter of the cofl'ee house along 
with the other literary celebrities of his time. Now what does he say t 
Rpeaking of coffee, he said that it is a beverage : 

" That makei the pOlitician wille (Hear, Mar) 

And see through all things with hit! half· shut eyes (Hear, hear)." 

I am quite sure, Sir, if my Honourable friend from Oris.<m, Pandit 
~  Das, had been a devotee of the Mfi'ee habit, he would havt> 
seen, with half an eye, through all his own arguments which had. Sir, 
no substance at all. (Laughter. ) 

Bir, the value of coffee is also in its stiInulating properties for bot\l 
plind and body, and th,ese properties are too ~ to be mentioned. 
Coif!'c acts as a most. efficiE'nt substitute for alcohol. While cotree has all 
the stimulating effects of alcohol, it has none of the piosonous or other 
deleterious effects associated with alcohol, for, otherwise, Sir, in whllt wily 
can you explain this phenomenOn that in all Muhammadan countME'S 
wnere 11l1der the injunctionR of t.hfO Prophet alcohol is forbidden, oofl'ee 



is the favourite drink of the people. Take Egypt, Turkey, Arabia, Persia. 
eu-, the best cQflee I h&ve ever drunk ~ in Ji;gypt, and probably other 
lIonourable Members have: had the same experiimce. 

T1le Honourable Sir Muhammad Za.frullah Jtha.n : Sir, is it a wise 
arcmnent to say that the Mussalmans have adopted . coffee as a ~  

for akohol ! 

:Dr. F. X. :DeSouza: And here I draw the attention of mv' Honour-
f.ble friend, lb". Joshi, the labour leader. Sir, there cannot be a better 
1:I1Ibstitutt-for alcohol among the working classes of this country than 
fIOfl.'cc (Hcar, hear), and the reason why I tell you that is that the great 
labour leader, .Tohn Burns, strongly held that view. John Burns was 
lcnoWll W be a teetotaller and was rather looked down upon in the ship 

~~  he worked and used to be dubbed as "coffee pot Burns". 
(Laughter.) (A Voice: "What about Robert Burns f ") 

Dr. F. X. DeSouza: Sir, John Burns advocated the drinking of 
corree as being the best substitute for the drinking of alcohol oIDongst 
the working classes of the population; and, if prohibition, Sir, is ever 
going to be a practical proposition in this country, I would certainly 
aRk my Honourable friend, Mr. Joshi, to take to the coffee drinking 
habit. 

Mr. N. II. JosJrl : I already drink coffee. 

Dr. F. X. ~ :  I am very glad to hear that, and to popularize 
it by propaganda amongst. the working classes. 

'j'll€re is no doubt about the wonderful stimulating effect of coffee 
for intellectual purposes. Sir, I have already said what the ideal'! of the-
PQet Pl>pe are. The same views are held by great men in different spheres 
fluch . as Balzale and Dryden, the great English poet and Buthven the 
musical composer. Everyone of them have attributed their inspiration to 
coffee drinking. Sir, I do not wish in any way to make use of my place 
in thc Assembly for purposes of propaganda for coffee. All that I intend-
ed to say was to counterac't, as far as possible, the poisonolU! propaganda 
or my Honourable friend, Pandit Nilakantha Das. 

What are the objections raised by my Honourable friend 1 He 
said that t.hc total acreage under coffee is 182,000 acres and the conditions 
are such that it is impossible to increase that acreage. Thel'cfol'e, he 
askerl what is the use of forming this Committee f The point is that we 
do n(lt want to ~  our acreage; we want to keep up the acreage 
already under cultivation because our ~  in consequence of depres-
sion anel adverse circumstances, is now dwindling. Then he said why do 
you require a ~  why not allow a Government Departmcnt to run 
it! He urged that the action of the Committee would not he favourable 
to the small grower but it will only be favourable to the big planters. 
1; Qu5te agree. tbat it will be ~  better ~ there was a Government Depart-
~  to :run this propaganda. In fact, other Governments have done it. 

400k at the Government of Kenya. Th.ey rur. coffee industry as a Govern-
:rp.ep.t Depa,rtmen.t. They appoint Trade Commissioners for the puq>ose of 
'pw>ularising coffee in every ~  ~ .there ~ a demand for it, ~  as, 
~  ~  l!.Qnqon ~  ~ ~ ~~~ ~~  ~~  by means of whIch the 
$:,pya. ~  lvll!' ~  en0l'Ul.0Q$ ~  ~ the last few years. I 
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remmubt.'r visiting a grocer's shop in Bond Street four or five years ago 
sud aRked for a pound of Mysore coffee. The grocer told me that he 
could supply me with Mysore coffee which was being sold at 3s. 9d. a lb. 
but he could give me a mUM better substitute, namely, the Kenya coffee 
which was being sold at 3s. 6d. a lb. Now, everybody knOWlf that Kenya 
coffee can come nowhere near the Mysore coffee in point of flavour and 
" liquor". and yet if it is possible for a grocer in Bond Street to tell 
me, It l\lysore coffee grower, that Kenya coffee is better and cheaper, it 
shows to what extent the propaganda of the Kenya Government can go. 
Sir, the effect of this propaganda by the Kenya Government has been that 
while in 1913-14 the export of Kenya coffee was 2,000 tons, in 1930 it rose 
to 30,000 tons whereas the export of Indian coffee has fallen from 14,000 
tons in 1913-14 to 7,000 tons in 1933-34. Can anybody contemplate .; 
position like this with equanimity' This position, I maintain, is entirely 
du(' to the propaganda of the Kenya Government and should certainly 
be counteracted by propaganda on behalf of the Indian grower. I 
yenture to think that it would be the duty of the Indian GovernlUent to 
do this propaganda but we know the policy of our Governlllent. Our 
Government, when it is a question of protecting an Indian industry, say : 
, , We cannot do it very well because it raises the priee and "orks a hard-
ship on the poor cultivator." But when it is a question of protecting 
agriculture, they say :  " We believe in lai,9sez faire because it will be best 
for agriculture". That being the pOlicy of our Government, it is hope-
less to ask them to start this propaganda on their own. Therf:fore, the 
only means by which we can do it is by means of a Committee which 
will work on the lines of the Indian Cess Committee, the Indian Cotton Cess 
Committee and Indian Lac Cess Committee. 

HiI', ] do not wish to detain the House very much longer, but there 
iii one little point which my Honourable friend, Pandit Nilakantha Das, 
made and to which I would like to refer. He said that this is a dodge by 
the big plant.ers to squeeze out the small planters. My Honourable frienrl, 
wiih all due respect to him, is talking through his hat. This mealmre is 
a lIU'8!lUrl' by which the big planters have voluntpered to pay a cess on 
exported coffee ; for their own benefit and for the benefit of the small 
plantc'!'s. It is only the big planters who export coffee. Small planters 
sell their coffee in this country. Whatever benefit may accrue to the coffee 
industry by this cess, which is paid by the big planters, will oe to the 
adyantage not only of the big planters but also of the small planter. 
Therefore. the smaller planter, instead of being injured, will actually be 
benefited by the self-sacrifice on the part of the big planter. No doubt, 
lat!'1' on it is proposed that the cess will be not. on export but on produc-
tion. But till such time comes, it will be ~  a contribution maue by 
the ~ planter for the benefit not only of the big planter but of the smaller 
planter also. 

Then .he ~  that ~ refuse .coffee that wi!! be ~  in this country, 
if export IS stImulated, wIll be pOIsonous and WIll rUIn the health of the 
Indian villager. Sir, there is nothing more untrue than that statement. 
'Ihe coffee that is exported to Europe is known as " parchmeIlt " coRee 
and the coffee that is kept for use in this country is knOWll 8S the 
" lUttive " coffee. There is little or no difference between these hlo varie-
ties of coffee except in mode of preparation. Of course the look of the 
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parchment colfee is better and the Englic;h people go by looks. But the 
native cotfp{' has a better flavour and is much more pleasant to the taste. 
I, for one, always prefer what is known as " native " coffee for my per-
sonal consuID.ption. Sir, I do not wish to detain the House any longer. 

I think the amendment before the House is purely a dil'1tory motion 
and in order to rescue the coffee industry from ruin, I feel ~  that 

~ Hononrable House will vote that this Bill be taken into conf4idera· 
tion ~  

Mr. T. S. Avinashilinga.m. Chettiar : Sir, I do not wish to take more 
than a couple of minutes. The only point to which I would like to draw 
the lIt,tention of the House is clause 4 of the Bill. The Honourable Mem· 
ber !:laid that there will be 12 Indians and possibly eight Europeans on 
thic; Committee. Sub-clause (1) (ii) (a) of clause 4 says: 

" Three pel'8ODS nominated by the Government of the Mysore State. (b) two 
periODS nominated by the Local Governments of Madras and Coorg, respectively." 

The Honourable :Member presumed that they will always be Indians, for 
which presumption there is no authority in the Bill itself : 
II (0) Three persoDS nominated by the Unitad Planters' Association of Bouthern 

India." 

I presume, Sir, it is an association comprising mostly of Europeans, 
and tLe representatives that come from that association will, therefore, 
be all Europeans. The next category is three persons nominated by the 
coffee growers association which also, I hear, though there are some Indian 
planters on it, is really dominated by Europeans. Last comes three per-
sons to be nominated by the Governor General and one representing the 
Imperial Council of Agricultural Research. My own plea here today is 
that th£' repr{'sentation of Indians must be quite adequate. I will only 
!'luggest to the Honourahle Memh£'r to introduce an amendment in the Bill 
by which these appointments of Indians will be guaranteed and nothing 
more. If that guarant-ee is forthcoming, I do not mean to press the motion 
for referring the Bill to a Select Committee. 

Mr. Abdul Matin Chaudhury (Assam: Muhammadan) :  I want to 
say· just a few words in suppott of the motion made by the Honourable 
the Commerce J\Iember. After hearing the long and eloquent speech of 
my Honourable friend. P:mdit Nilakantha Das, I am not satisfied that 
there is any nep,d for circulating the Bill or even referring it to a Select 
Committee. This Bill is a very simple and non-controversial measut'e. 
All tl'at it seeks to do is to create a coffee cess fund by imposing-a ct"';:S 
on the coffee that is exported from India and also to create a committee 
to ·administer this fund. The only question with which ~ are concerned 
is about the constitution of that committee. I am satisfied from the 
speech of the Honourable the Commerce Member that the Indian interests 
have been very well represented on that committee. From the calculations 
that he luis made. it is apparent that. in any circumstances. a majority 
of the m{'mbers of that committee wiJI be Indillns. This Bill has been 
introduced in rt'spons(' to the demands from the \'offee interests as the 
refer£'ndum that was made ~ the coffee growers shows that an over-
whelming-majority wa!l in favour of this Bill. I think, Sir, more coffee is 
prown hi MysQre than in British India--in the Madras Presidency and 
CooTO'·-and both the My-sore Government and the Madras Government 
:incl;ding the ·Coorg Adtn:inistration have all pressed tor the passage of ~ 
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Bill. I t.hi,nk the House will be well advised to. facilitate the passage of 
.th,i;; J;WI and to help the coft:ee industry without referring the B,ill to IJ. 
Select Committee this SeRsion. 

Mr. nl. Ananthasa.yanam A,nanpr ~  ceded Di:-;tricts and 
Chittoor : Non-Muhammadan Rural) : Sir, it is ,surprising to me that 
only one aspect of the question has been considered and that unlike in 
local bodies gentlemen who have got interest in the subject under discus-
sion seem to have a predominant voice in this Assembly. Tea growers 
and coffee growers, tea growers' association and coffee planters' associa-
tion think that it is the primary work of the Assembly and the people at 
large to safeguard the interests of the smaIl industry. The other side 
of the question as to how far it is desirable to advocate or propagate the 
drinking of coffee has been practically left to the background. It is 
really unfortunate that we have come to such a stage when next there 
will be a Bill brought in by the Commerce Member or some other Member 
on behalf of the Government, on behalf of vine growers and poppy prl)-
ducers in this country to safeguard  the interests of the poppy produceT'8 
el' the vine growers in this eountry. 

It is rather unfortunate that an Honourable Member belonging to the 
European Group spoke as if he had an absolute knowledge of the oon-
ditions in the Madras Presidency. I come from a village in the l\iadras 
Presidency and I can speak with much more authority on behalf of ~ 

people there than my Honourable friends from the European Group can 
purport to speak on behalf of that community there. Sir, Honourable 
MemberI' of t.his Honse will feel sorry to learn that for a pinch of salt fur 
the gruel or rice klVnji the poor villager has to go to the market to pur-
chase or to borrow, and, sometimes, he takes the rice kanji ey.en without 
salt. 

Now, Honourable Members of this House are &.&ked to vote for a 
measure which will make the life of the people in the villages mOM 
costly by running after sugar and milk and coffee powder. The villager 
if he gets into the habit of coffee drinking. will have to arrange to get his 
eoffee powder first, then get sugar and then milk. Honourable Members 
of this House do not seem to understand the gulf of difference between 
the one and the other. As is well known, Madras Presidency is the 
hottest part of India.. When we started picketing toddy shops during 
the last Civil Disobedience Movement with a view to trying to prevent 
'tllem from drinking toddy, the Government themselves advocated toddy 
clrinking and arranged toddy shops to be brought close to the doors of 
these poor people. One argument that was advanced against removing 
toddy shop to the centres of towns was that people who drink may be 
ashamed of drinking if the shop was in the centre of the town. On ~~ 
ether hand Government thought it best to bring toddy shops to thelr 
.ery doors and thus opened uP' attraction for the poor people to drink. 
What i. the result' Supposing I happen to live in the locality where 
a toddy shop is located, first 1 gradually become accustomed to its SIIlell 
and Sometime later on, I take to it as a medicine and filIlaJly become a 
eonfirmeddrunkard. During thOle days when 'We wanted to introduce 

~  ~  advoea.t.ed. by propoganda. the drinkiBg of toc!d.y 
~  the ground that Madras Piwidaoey liei.!II _hot ~  a cool ~ 



like toddy was required by the poor people, especially the labouring 
e}.aues. NGw, we are asked by 1Jris Bill to introduce among the m8.118e8 
~  drinking in a hot Presidency like; the Madras P.re&ideD.cy. 

~  Honourable Members who come from the northern parts of 
uiaia might have al.re8.dy got accustomed to this tea drinking, and my 
ow» . view is that tea dritnking and coffee drinking are injurious to the 
health of the people of the country. I, therefore, submit, that no steplJ 
nlust be taken by ~ .. House which will ruin the health of the people 
.wd which will not be in the interest of the population of the Southern 
Prellideney. 

My ~  friend, Pandit Nilakantha: Das, read out the merlicdl 
opinion of great a.uthorities about the injurious properties of ('otree. 
He read va.rious extracts from medical journals in condemnation .. f 
coffee and tea drink and as proving that they are very deleterious to 
fteal1!:J. I would ~  my Honourable friends hde whether there is ft 
single medical opinion which is in favour of tea and ~ drink. No 
doubt after we have got ourselves accustomed to it, we may say that it is 
not lioison. But it is a poison when yon first take it. Later on, when 
you become habituated to coffee drinkilng, the poisonous effects diiap:J.,'ar, 
-«ith the ~ thct you reqa.ire a much stronger stimulant than llIf're 
(,'offee or drink. I was told that a person who got himself habituated to 
toddy drink later on began to drink methylated spirits not being satisfied 
"'ith the stimulus dorded by toddy or wine drinking. In the Madras 
Presidency, when certain associations wanted to preach temperance, a 
grant was made by the Madras Government to provide coffee hotels and 
iea clubs close to toddy shops. Those persons who wanted to drink toddy 
first went to the coffee hotels where they took coffee or tea, not for the 
coffee or tea contents, but I am certain for the sugar and milk thart is 
provided either in tea or eo1fee and, immedia.tely af.t.er taking tea or 
eoi!ee, within less than two minutes, those very persons went to the toddy 
.mop and took toddy to their heart's content. This ill not the way in 
which Honourable Members can deceive themselves that this is one of 
tile means of driving out drink evU from this oountry. No doubt my 
Honourable friend, Dr. DeSoum, who is a pla.nter himself, ~ to 
lis that we might TeSt content with a CODimittee to popularise eoffeeo 
4rinking habit because that will remove toddy drinking evil from· this 
country j he was assuming that drink evil will disappear very soon from 
this country and he exhorted the Honourable Members '(jf this House to-
take a pledge to inereaee coffee consumption instead. 

Sir, I personally kno'W' a sehoolmaster who draws Re. 19 or 20 
.. DlOnth and has three or' fGur children and spends away all the Re. 19 
da drinking coffee. He sends awa.y his wife and children ,to hie father-
ill-law's place. Every morning he tU:es coffee ud"one or two iddlis and 
flwBais and the same in the afternoon and then in the eveni.ng he goes 
heme absolutely empty-handed. This is a luxury which is absolutely 
1IIJ.SOited to our country. If civilisation in this country, according to my 
HDnourable friend Dr. DeSouza, eomes oJtly in the wake of coffee 
dltinkibg, I would ~  good-bye to this, ~ not our ~  stand upon 
mn flimsy ma1ierial as this, Tomorrow; It ma.y !)& 8&1d ~ behalf of the 
1II9baceo g.rowen that we must ~ the habit ?f. ~  ~ not 
eely men' but also among women, m order to be Clvibsed. That 18 • 
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~ U,iI'; iM. Ammthasayanam Ayyangar.] .t whieh I haV'e been. ~  seeing during the .past ~  ~  
~  men and women smoking together and freely e:xchangmg thell' ' 
cigarettes. I SflOUld be ashamed of such a civilisation if it takeR iti. l"llot 
here. I am not casting any aspersion on any class or community. What 
may be sUited to a cold country may not be suited to this country. Sir. 
I do not take it mySelf i I have never dmnk either tea or coffee, but I 
Will'tell you how the tea or eoffee habit has crept into our Villages. The 
moment you send a boy to school and he goes to Madras, he takes to this 
coffee drinking. When he comes back his parents who have never drunk 
tea or coffee give him coffee as. a favour, and. that is how the coffee evil 
spreads. Even to this day, I can assure Honourable Members that it has 
not become such an evil in ~  parts yet. Should 'We help a small industlT 
which after all bears to the total exports fx:om this country a proportion 
of less than .6 per cent. T The total exports, even during these days of 
depression, according to the .Blue-books, came to 147 c.rores of rupees in 
the year 19.33-34 and you will be amazed to find that ,the total export of 
coffee is not mOTe thali 102 lakhs ; that is, it is less than .6 per cent. Is it. 
by protecting such a small industry that 'We should declare to the world 
that we are civilised' Is it for our Government to say, " We have made 
these dark men civilised by introducing coffee into their households "  , 
It is a ~  ......... . 

Sir Cowaaji Jehangil' (Bombay City: Non-Muhammadan Urban) : 
Is this civilisation , 

Mr. M. Ananthasayanam Ayyangar : That is what the Honourable 
Member has suggested. ,If you do not agree with it, please vote with us. 
If that is the emblem of civilization, I would SflY good-bye to it. 

Sir, I do not propose to take the time of the' House much longer than 
saying a few more words and su.pport the motion so ably moved by my 
Honourable friend, Pandit Nilakantha ·Das. I know it fell on deaf ears ;' 
Honourahle. Members on the other side were smiling and sometimes they 
got on to a roar of la1!ghter because it is impossible for them to shake oft: 
the habit of drinking tea or coffee. They make their children drUnkards ; 
and I read in the history of England of a Prime Minister, whose name I 
will not mention, who was so habituated to drinking wine that fearing. 
lest in his old &.Jre he might lose his job and might not be able to drink 
"in", he made his children drink. The idea was, that if he could not 
afford money to drink, his son would get habituated to it and would get 
bottles of wine which he also might drink in his old age. I can under-
stand the mentality of Honourable Members because they are SO much 
accustomed to it that the very thought of abolishing it iii nauseating to them 
and they laugh at it... Honourable Members may take it that in the 43 
millions of Madrassis, there may not be even four lakhs who have become 
confirmed coffee drinkers. And. I say that if by this Act it is intended 
to make propaganda in: favour of cotree drinking in my' Presidency or 
outside or in any part of India, I· am stoutly against' it. With· respect to 
the object of the Bill, if it is intended to help exports to foreign countries 
by the imposition of this cess, I have my own doulrts as to how far an 
imposition of this kind will benefit the exporter; We; find that of' all the 
countries iri the worla 'Whieh grow coffee; the· Scmtherir PrMid«tey p» 
duces the smallest qu8.ntity .. I win takeo Oldy> one' .. :instance; from ,tAle 

;1' ... 
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report of the average cultivation and' yield of world production. In the 
yM? 191J2.;33) in Brazil, the acreage'· that was under cultivation w .. 
7,904;000 acres and: the yield was 2;200 m.illit)n pounds. . I'D. Columbia' 
~~ acres ~ under ~  of coffee and the yield ,!as 478 

~  pounds,. ~  we. will see what the acreage and the Yl81d wu' 
dnrJiQg that penod In, India. In the year 1932c33 it was 78· 7.001 acres in 
British India and in the Native StateB, '98,000 acres in all 1,767.00 &cre& 
In a small country like Venezuela it is more than 470:000 ~  was . 
~  cultivation .in a particular ~  So that even \n a small place it 
lB' ~  or ~ bmes as much as IB produced in the huge continep.t of 
IndIa. The YIeld here, was also not more than 32 million poundB in· the-
year 1932-33, whereas in Brazil it ~ 2,200 million pounds, Y Oll can 
COJDpare· 32 million, pounds. with the 2,200 million of Brazil I do not 
know how with the 8DIlill cess that is proposed· to· be put upon this coffee, 
you are going to compete with the fOlleign market; The only hope is it! 
in return for all that we have done or are offering. to Great Britain 
under the Ottawa Pact, they choose to p\Wehase more from·· us than 
Brazil or Kenya Coffee. I find also from the statistics oollected that the 
export of coffee to Great Britain has been declining. The real rem ed, 
is· to induce Great Britain to purchase more coffee from India instearl 0(-
this roundabo1.Jt course of trying to impose a cess and then trying to 
cr.eate a· propagaruia in every· oountl!y in favour of <kinking this coffee. 
Here we find that in, the year 1932-33, England imported 52,000 cwt. ot 
co:fi'ee and France 54,000 6Wt.. In the next year; i.e., in 1933-34, the 
52,000 cwt. of England came down to 50,000 and the 54,000 cwt. of 
France increased to 57,000' ;imd this was· in spite of all tht> benefits ~ 

we are conferring on England and the disadvantJtges that France is-
suffering by this extraordinary· Ottawa Pact under which we ar& 
labouring. Therefore the r.eal remedy has been left in the background. 
My Honourable friend, who rose on behalf of the tea planters, supports 
the Bill lest he should be misunderstood, if he stood only for the tea cess 
and not for the coffee cess. They all row in the same boat. My 
Honourable friend, Dr. DeSouza, is a plll'nter himself. I 'Would only 
request Honourable Members of this· House not to be carried away by 
stich considerations which are absolute1y one-sided. It is said as if by 
drinking coffee we will have a remedy ·for all the evils in this country. 
If it can take the' place of food let us take it. Every country in the 
civilised world puts a ban on luxuries ; they do not totally prohibit them 
but they impose heavy duties on them, but articles of food are not 
banned: The other day, in the budget Session, when the ]'inance Bill 
was under consideration, in the case of 8. large industry in Southern 
India of tanning hides and skins, an industry which engaged nearly 33 
lakhs of men the small export duty of five per cent. was removed ; and 
I do not ~ if the Honourable Members who Bpoke on the other side 
did not vOte 'in favour of that measure and on behalf of' Government. 
Now, theY'sllY that the plOttel'll here who. are engaged in ~  ~  to 
the extent of a crore and, two lakhs must be proteoted, as If, if they 8M 
not protected, ~ 300 million people Will be starvtag. and dyiug in tru. 
. C01.Jlltry lind the whole world will go to the wall. Why should tM 
export duty of five per cent. on ~  hides and skina ~  ~  ~ 
removed' It is to help the fcretg1ler& 80 that they may :O.ourish. It • 
•. disgrace, and are we to stand by it·' .And after all what is left to 118 , 

LS8TLAD .. 
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~ ~ ~  Ayyangar.l-, .' 
TMe ~  ~  industry &D9 ,the ~ industry. AIle 'We nsiDg.the _ 
~~  pr¢uction and sugar production' Whether theColllJlleree 
~  or the Labour Member is a dark Indian. or a white EngJ.iaJm:lau, 
it is all alike j the mentality is the same. 
,  I would, therefore, say, it would bemtich better if they 1rillcirculate 
this Bill for ~ purpose of elieiting opinion thereon-and' not the opinioD. 
of these small growers in provinces or small plantation owners : that is 
Slot what I would ask : I would ask that every medical gentleman in this 
echmtry should certify that this Bill is a proper one. It is not right or 
prdper that you should take this drink to the very doors of the men who 
hunger and starve for a morsel of rice at mid-day and who cannot get 
a pinch of salt for their kanji. I know of a barber who snatched away 
the upper cloth from his own son and ~  it so ·that he could get his 
eVening drink of toddy. Are you now trying to create another class of 
men-higher perhaps in the social scale-the middle class men, and make 
them suffer from. a similar cause' You pay them perhaps 20 rupee.,. 
ottt of which the man has to buy milk, sugar and coffee and what is left' 
H'tt may perhaps get a belching after drinking so much of coffee, but it 
Will not be the belching of a well-fed man and you will merely get the 
appearance of its being all right with him. You are merely trying to 
eteate another set of drunkards. Our religion says that drinking toddy 
is an absolute vice-it is one of the things that one ought not to 
.i!l.dulge in : that is what ~ Hindu religion says. I know that in other 
cOuntries there is the doctrine of trans-substantiation which they invoke 
abd they say that bread and wine are transformed into something else-
that js their religion and I have no quarrel with it-but my ~  

®iilleJtlIls any kind of intoxicating drink and here is the Government. 
wianting to encourage another kind of drunkenness in the people. To 
lI'lmteyer IItate of degradation some of us might have come to, because o! 
di.ll ~  with or having become eivilised by con.tact with this 
GoverumclIt in the land, let uS not at least carry this one torch or 
ei"i1if:ation to the village: let us keep it out. I am not accusing flny 
nilnonrable . Member in this House. I merely want every one to 
at1preciate the difficulty of the villager. One of my Honourable friends 
stated that when he was talren in a riekshaw or driven in some other kind 
of eon\Teyance, the man wanted some money for a' drink of coffee. I know : 
I have been moving about, not in one district, but five districts. I had 
tlfsplmd It lot during the electiori time-I had to engage conveyal1ccs 

~  the drivers deT'l2.uded money for coffee or anything-I knew it was 
for tOddy : but of comse my friend '8 experience is novel: perhaps 
~~  ill" the heart of Madras, the rick,shawalla wanted coft'ee as being 
J8/der to get. That ~ ~  may be true of Madras city, but it is not 
f.rIofi Of the places outside Madras, ~ therefore, I beseech that this Bill 
mil)' be circulated. If these coffee planters have not been able to sen 
tlieir ~ in tol'eiRn eountries' by the absolute worth of their material, 
ll!t'tbmb '*ait for sOllie time more. One November is not going to stand 
Dl the ~  Un us get opinion : if there is a body of opinion which says 
ftlat ~  is gobd' for a eom1try like India, we can take it up later .. I 
Hltve bee1i ~ that otir childitm.· who grew lean by, drinkingcoifee 
lfItoold get mOl"(' fRt--and not merely shollld we give ~  cow's fHt . 
. that is, ghlle abd slieh like, but that we should get something we canDot 
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get in India, like whale oil or cod liver oil, m:.c. Un_ 'these circum· 
\atrw:c:. I !;efluest that ,ou will allow this Bill to be circulated for ~  

'fbi Boaourable 8.ir 1Ivba.mm&d Zafrallall lQaD.:' Sir, I do not' 
,.'ihink it is ,necessary for me to take up an appreciable amount of the 
,uw.e of the House in replying to the debate oil this motion. But I do 
propose briefly to offer some observations on some points that have beeD 
soqght to be mnde during the course of the debate. Curiously ~  

so'rite of the pointssolight to be  made by the same speakers were sell-
contradictory, und it is, therefore, rath,er difficult to meet thQSe 'wint. 
because if each pomt is to be taken up and replied to, my .. ~ ~  mar 
be ,eOUtlsp(llHlingly' contradictory and I do not desire to'lI.aopt that' 
ecmrse. 

A good deal of time was spent on trying to demonstrate totlte 
HOllse that the eoffee industry is in a ver,y 1l0urishing condition and ~  
. therefore, it does not 'require' any furtperfillip.Other speakers ~~  
endeavoured to show that the; premise is not correct. But. even if it wu 
correct, 1 doubt whether it is a sound argument to say that if you can 
impl'('Y(' al!, industry in the country you should not, do l:iO lUuess the 
industry is sinking to such a condition' that without yow' help it would 
be extinguished altogether ..... 

,fir., Krishna Kant lIIalavi1'a (Benares ,and Gor.akhpur Divisions : 
Non-Mubammadan' Rural) : Does th.at not apply to the glass industry 
.llso ! 

The Bonouraltle Sir Knbammad Zafra11a.h lthan : lIo,vever, I am 
perfectly certa.in that Honourable Members will agree that if by mew 
of the imposition. of this cess, within the next two or. threc years, we 
can raise exports of coffee from the level to which they have sunk to 
the level at least at whieh they were in 1931-32, that is to say, from 'a 
value  of 1.2 crores to say about 2.5 crores, that is not a result whicb 
ol1ght to be despised if this little help which the coffee planters are 
,willing to bring to the industry from their own pockets can achieve that 
relJult. A "cry great deal of the time of the House was taken up in 
trying to demonstrate that coffee is a very injurious drink and anything 
that helps Its export ,even to other countries ought to be diseouragE:d 
on general moral grounds and also on the ground that all harm ought to 
be prevented to the poorer classes of this country. .As it happens, I 
personally have a good deal of sympathy with that point of view. I do 
not take either alcohol or coffee, nor do I use any tobacco ..... 

An Honourable. IJAmLber: What about tea f 

The Honourable Sir lIIuba.mma.d ZUrolla.h lDla.n : As for tea, I ~  
only three cups a day of very  very light tea, and, thel'tlfnre, I have II 
good deal of sympathy with the point of view that was put forward and 
has been put forward by the two Honourable Members, Pandit Kila-
kantha Das and Mr. Ananthasayanam Ayyangar. But then ram afraid 
it would be a. hopeless task for only threE'. sane men to attempt ,to 
,collvert to sanity a whole insane world! On the other llc'md one hevs 
:8CJ much about self-determination that if other people who are ~ 

to this ,:jce and the people who provide the means vf indulging jn this 
vice think that the production of this particular ·kinu'o! poison'o1J.gJJ.t 
to be ~  I am afraid the three sane Members of this House 
mil/it givc way' ('11 that point !We were tol0 in thecoIll'lW of the debatp 
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[Sir lluh8uuned ~ ~  
'that tea and coffee were .praetic8lly on the same 1ev(·1 with regard to 
this matter: und;;et curiously -enough 'the HOnouni.ble ,the,PaDdit went 
on to say that ;inasmuch as the tea industry, is a, very large industry 
you might go on encouraging it : but as coffee is a small industry you 
·ought not to ~  ' ... , 

Pandit Nil8k&DtI!&'Das': I did not say that exactly: I said tea is 
• very bi.g :ndustry and that question is -not here now : it is a separate 
iBSue. That is what I said. I did not say :anything in favour of it.. 

~  Muhammad Zafrullah ][han: Sir, I stand 
corrected, but that was my impression; and, as I sa\d before, I W88 
rather surprised at that argument because if the IIonourable the 
PariHit 'was really conVinced that his premises' 'were, j ulStified, he should 
i1rave ~  an attack against the tea industry which produces far 
ml)re poison than the coffee industry which produces far less ..... 

Pandit Ni16kantha. Du : I did it in Delhi. 

''lh'e ;Honourable Sir Xub&mmadZa.frullahKhan: A,part from that, 
aftei" hearing the greater portion of his speech this morning before 
lunch, I saw this morning's Hindustan Times andbere is an advertisement 
in -it which stares us in the: face. "As a giant ~  withlndian 
Tea ", and the -giant is half a page long-" Indian tea gives life and 
energy". Here is an advertisement occupying the whole length of the 
_ page usuring us with perfect confidence that Indian tea, and :Indian 
coffee also presumably, give life and strength. Howp-ver, 8S I said, I 
'. am personally of the view which the Honourable the Pandit holds ; 
-but then I 8111afraid that is not of much avail. We must take things 
as we find them; and, if we find that ,even a small industry can, to:a 
certain extent, be fostered and to some extent redress the -halade -of 
trade with regard to which Honourable Members opposite as wt'll 88 
the GOVlll"nm('nt are so anxious at this moment, I am sure it would be 
good policy to encourage the fostering of that particular intI_try. 

There is one matter, Sir, on which I desire to tOllch in passing with 
regard to the position vis-a,..vis Great Britain. One 

4, P.loI·Honourable Member said: " The true remedy is to trT 
to induec Great Britain to take in larger quantities of Indian coffee I'. 
-As a matter of fact, Indian colfee as well as Kenya coffee, I think all 
Empire (>(fliee,' does enjoy a certain amount of pre,ference in _ Great 
Britain. I believe the extent is a penny a pound. But the di1!iculty: 
is, as I tri£'d to explain when moving my motion, . Kenya ~  on a 
'great dflal Dwrepropaganda in favour of its own ~  than India 
,docs, and the result is that the benefit of this ~  goes more 
'largely to Kenya than it does to India, and it is in order to redress this 
state of affairs that coffee growers in India are anxioull t.hat they should 
have a fund,-to be sure it will be rather small' to begin with,--out, of 
which they ('onld also carry on:propaganda in Great Britl1in as 'againat 
:Kenya iJl order to obtain a larger share of the coffee trade ,than they' 
'do lit present ..... 

~  ,Baijna.U1 JB&joria. (Marwari Association: 'Ihdian 'Commerce) : 
Win the .HonourableMemDer'.y if the ,proceetis-of this eesg will be 
utilil'le<1. for propaganda -in foreign countries or in India , -----
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, ·fte tronourabJe Sir IIttb......... ZafrIiBall Klaaa ': As tlle Bill ex-
plains, the (!csswil1 'be for the purpose of encouraging the marketing·8Jid 
improving the production of coifee and .&lao forplOpaganda" and, I 
imagine) that mainly the propaganda will be outside the country.' 'fhe 
nm does not 'bar propaganda inside thecouritry, but whst 1m,. -coffee 
growers are anxious about is to encourag.e the export of co:lfee, &lid, 
therefore, the propaganda will be mainly outside ...•. 

Sabu Baijnath Ba.jori& : Why not restrict the propaganda only to 
foreign eOlmtri.es Y Then much of the opposition will disappear. 

"!'he ~ Sir Mubammad Zafrolla.h )[han : 1 do not know 
that there is much opposition on that point. As I have said, anybody 
would realise that if the coffee growers in this Committt:e that is going 
t1) be 1I<:t up are to use. to the b.est advantage the procoeus of the cess 
that would be available under the provisions of this Bill \vhen it becomes 
an .A.et, tl102le proceeds will have to be used outside India in ordt!r to 

~  the export of ~ Figures were quoted 10 show that lhe 
industry was in a very prosperous condition. Sir, I am afraid ~  

figures do not support that contention. In 1930-31 the U uited Kingdom 
took in 7H,4S8 ewts. of coffee, in 1934-35, in spite of the preference, only 
27,978 cwts. were exported to the United Kingdom. France has been 
referred to in the course of the debate, but even there in 1980-:n, it took 
in 107,70·1 ewts. as against only 52,995 cwts. in 1934-35..... ..  .. 

Prof. N. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural) : 
What is the Empire Marketing Board doing? 

The Honourable Sir Muhammad Zafrulla.h Khan: "rherefore, my 
. submission is that, it is high time that the coffee groWC1·S were assisted 
ill this effort so that they 1thould themselves provide !unds for carrying 
on propaganda with regard to Indian coffee in order that larger quanti-
·ties might be exported. 

As regards the contention that somehow or other the ievy of -this 
cess is likely to injure the 'small coffee grower, I am afraid I cannot 
,agree with it. Whenever an industry begins to be adversely affected. 
it is the sUlall industrialist, the man with a small capitai, who is aifected 
first. RIlIl, ~  if no help is a:lforded to the industry whatever, 
the first people to succumb will be the small growers rather thall the big 
grower,,; who can wait till things improve or utilise their own resources 
for the development of their trade without waiting fQr the help of the 

~  in order to improve their condition, and if Uli>! ces,,; is to be 
of any help to anybody, I think in the end it is likely to be more 
beneficial to ~ small grower rather than to the big grower, 

Mr. President (The Honourable Sir Abdur Rahim) : The question is : 

." That the Bill be eireulated for the purpose d elieiting opinion thereon by the 
Il1th of January, 1936." 

The motion was· negatived, 

lIr. Presidat (The Honourable Si!" Abdur ltahim): Does llr. 
Chettiar wish to press his amendment that the Bill he referred to a 
Select Committee T 

.1Ir. T. S. AviuMldJjupID 'Ohettiar : Yes, Sir. 
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~  ~ ~ ~~~ ~ ~ ~~ ~  
111'. T .•. AviJIIlJ'MJ'npm OheUiar : No, Sir; I wallt it to be pet . 

.,. Pre.s;.deJit (The lWnourable Sir Abdur Rahim) : The questionil : 
•• That the Bill to proride fo, .the ~  of a fund for the promotion of ~  

cultivation, manufacture an. Jl&l4l .. of ~ ,c¢Jee ~ referred to a Select COl1lmittce, 
CODBisting of the Honoura61e 'Sir 1!!'uhilminad Zafrullah Khaa, Dr. F. X. DeSouza. 
Dr. B. D. Dalal, M,. ~  Praabad ffi,ngh, Mr. F. E. Jam.ea, Mr. B. A. Sath:1r 
H. Esaa.k Sait, Mr. Umar Aly Shah, Dr. P. N. Banerjea, Mr." M?han. Lal ~  

:Mr. Samuel Aaron, Mr. B.  B. Varma, Prof. ·N. G. Banga, Pandit Ndabntha f)U 
~ tlw 1IrIover, IUld. that the ~  of members whose presenee shaD be Ileeeuary 
to"oowititute a meetiDg of the Committee ah&1l be Ave. " 

The mot.io.n was negatived. 

Mr. President. (The Honourable Sir Abdv Rahim) : The .question is : 
. •• 'That the Bill to proride for the creation of a fund for the promotion of the 
cultivation, manufacture aad sale of Indian coffee be tUg into eoDllideration." 

The motion was .adopted. 

Clause 2 ~  added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) : The qUt'stion ~ : 
" That elauee 3 Bud part of the Bill." 

U Thein lIrIaung (Burma: Non-European) : Sir, I J;Ilove : 
. ' "That in clause 3 of the Bill, for the words ' or to Burma' the ""orda ' and 

Burma ' be substituted." 

It has been stated both in the Statement of ~ and Reasons 
and iII tht' course of the Honourable'the Commerce Member's speech 
today that Burma has been excluded from the scope of the Bill &8 
d(>sired by the Government of Burma. Either the Governmcnt of 
Burma haye made a serious mistake or they havel been very badly mis-
understood. In any case, they should not have given the ~  without 
consulting puhlic opinion and the Government of India flhould not have 
taken adY:mtage of what is an obvious mistake, especially when the 
Local Oovl'rnment's opinion had not been formulated after consulting 
public opinion, and when their opinion, as we mlliutnin, is against 
pllblic intcr('st and opinion in Burma. 

We were told by the Honourable the Commerce Memher that the 
Bill WIIS {\ nOll-controversial one. However, we find that it is not only 
controversial but also involves very large questions of principle as 
regards trade relations between India and Burma. 

Sir, Bnrma does not .export coffee and there is no prospect of her 
~ so for many years yet, although the soil in several parts I)f the 

country is probably fit for coffee plantation. So, we hllve nothing to 
10!'le ann everything to gain by Burma being not excludr.d from the .scope 
of the Bill. 

Howeyer, we have no objection to Burma being cxcluned in the 
. sense that. the coffee cess is not to be leviable in Burma and that the 
coffee plante:rs of Burma are not to have any benefit of the proposed 
ceSIl flmo.. . 

At the same time, we strongly object to Burma being excluded. in the 
seno;e that the ('ess is to be leviable btl ~  h ~  
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to . Btii'rua. It would be a serious bJ:AMIl. ol. fMh ,qn ~ .JPt ,of ,bdia 
t,q .e.reate ~ ;ce88 a.u.d ~  it &8 against Burma after the ~  

~  ~  ~  ~  .4l the Draft of ~ .a.lld ~ ~  
~  Order. The agreement clearlY contemplates the malIltenance 
oftbe statu.s qUO Qll.&te 4Wd it is absolutely against the spirit thereof to 

~ an.d apply any .new cess &8 against each oweJ.· in the ~ 
betwc.en the llliblication ~  .the agreement and the actual separiltion 01. 
Burma £rom India. In ~ connection we wish to refer tile Jlouse to 
dause 3, suu-Clause (1) of the Draft Order, which reads: 
., Except ~ otherwise provided in this Order : 

(1) no CU8toms duties or eell8e11 1lha11 be leviable in British India on gooa. 
imJ'orte!1 from or exported to Burma by sea other than thole. if an,., 
leVIable at the date of separation." 

We also wish to refer .the House to the special provisions made in 
the agreement &8 regards the cess duties on cotton. Ua.. and lac. which 
are already iIi. existence. These provisions are contained in claUde. '1 
of the Draft Order, and we submit that if it had been known at the time 
of the negotiatjons for the agreement that the Government of lndia COD-
~  imposing a cess on co1fec. speci.al provisions on similar lines 
.·ould have been made in the agreement itself. We further submit 
that the proposed cess contravenes clause 4, 8ub-clause (2) of the Draft 
Crder incorporating the agreement. This sub-clause reads : 

•• Except &8 otherwise provided in this Order ....•• 

(2) all goods imported from or exported te a cuStoms port in British India to 
or from a customs port in Burma shall be deemed for the purposes of th8 
8ea Cu8toms Act, 1878, to be golKls imported from or exported to another 
customs port in Burma, as the case may be." 

We feel, therefore, that Burma is being excluded from the scope 
of this Bill ~  the Govemment of India know that Burma doea 
not cXp<'l't coffee, theore is no cess duty to be realised there, that BlU'JWi 
. 'Will not grow enough coffee even for her own consumption in t.he fore-
seeable future, and that, as a result of exclusion, India would he able to 
lun'e some revenue out of coffee exported to Burma. We regard this 
SA the first and unworthy attempt at legislation to hit Burma on aecount 
of and even before separation. We only hope that this is not a fore-
taRte of how the Government of India would honour or dishonour the 
t1'acle ugl'eemeni after separation. I move this amendment in the 
interests of justice, good faith and mutual understanding between the 
two countries. 

Mr. President (The Honourable Sir Abdul' Rahim): Amendment 
moved: 

" That in clause 3 of the Bill, for the words ' or to Burma ' the words 'and 
Burma ' be substituted." 

The Honourable Sir Muhammad Zafrullab Khan: Sir, I was 
a-tremely sorry to hear the Mover of this motion charge the Goyermnent 
of India with a breach of faith in connection with the proposal to I.'x.clude 
Burma from the operation of this Bill. . I repudiate that suggestion alto-
gether. There is not the slightest hint of a breach of faith in the 111'OpO-
sal to exchlde Burma from the operation of this Bill, and that, fot' hvo 
principal reasons. One is that the parties to the trade agreement, or 
rather the proposed trade agreement, are the Government of Burma 
and the Government of India.'l\le. pl'!)p\)salwas fairly put before the 
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[Sir ,Muhammad Zafrullah Khan.] 
. Government 'of Burma and whether the Go-vernment of Burma have acted 
'in good faith towards their own people or not it is for them to say, but 1 
do assure the Honourable Member that there has been no misunderstand-
ing on the part of the 'Government of India with regaro . to the attitude 
of the Government of Burma. In reply to our telegram this is what they 
have said and Honourable Members can judge for themselves whether 
the Government of India have misunderstood their intentions : 
"Your telegram, dated the 15th August, No. 7·G.C. This Government would 

prefer exclusion Burma from proposed Coffee Ce88 Act as quantity of coffee growin, 
in Burma very small and coJUJequently uport negligible." 

Secondly, the draft trade agreement says that no export lluties shall 
be Je-ded except those that are in operation at the date of !3eparlltion. 
Surely it eould not be expected that neither the Government of nurma 
nor the Government of India should do what might appear to them tl) be 
very (lcsirltNe in the interests of their trade simply because from a ccrtllin 
date a le,TtRin agreement comes into force which will not affect couditions 
which ~  have 'been brought into being by that date. However, as the 
Uouse will see we acted perfectly fairly towards Burma. We cabled to 
them thf' object of the Bill and the provisions that we intended to put 
into operation by means of this Bill and asked them whether they wonld 
wish to eome within it or keep out of it and they said that they would 
rather keep out. The truth of the matter is not any jealousy as agaiust 
the coffee growe1'8 of Burma, but that Burma appears to be in this 
matter self·sufficient. They do not appear to import much coffee from 
India nor cIo they appear to be exporting much coffee to other countries. 
Our only anxiety is that no qualitity of coffee going out of Indin should 
escapt' ces!c1and, therefore, there are two ways of doing it, either to levy 
this cessnpon all quantities going into Burma or 'ask the Government of 
Burma locome into line and to agree to impose :a cess upon any coffee 
which, after it had been Bent to  BUmla from India, was sent out of 
Burma. Unless the Government of Burma are prepared to agree to this 
latter arrangement in order to prevent leakage and to makc the levy 
·of this l'eBS effective, we are ~  to the position that we must exclude 
Burma from the scope of this Bill. I hope, Sir, the Honourable llem.ber 
willrelllille that no sort of trick is sought to be played upon Bunna and 
this arrangp.ment has been arrived at in perfect good faith between the 
two 'GovemmentB. 

Mr. President (The Honourable Sir Abdul' Rahim) : trhe ~  

ill : 
I  I That in clause 3 of the Bill for the words ' or to Burma ' the words ' ad 

Burma ' be substituted." 

is : 

-is : 

The motion was negatived. 

1tIr. Presidem (The Honourable Sir ,Abdur Rahim) ~ Tle questioD 

1'1 That elaule 3 .tand part of the Bill" 

The motion was adopted. 
Clause 3 was added to the Bill. 
Mr. President (The Honourable Sir 'Abdul' Rahim) : ;rlle qnestim 

I. That alause 4, IItaM part oftU Bin" ., 
'oJ 



The Honourable Sir ItInbamm'Wl Zafrall& Khan: Sir I want to say 
a few \\'.)rds on this clause. The Honourable Member ';'ho wanted to 
move tbemotioo for reference to a Select Committee, Mr, Avinasllilingam 
Chettiar, has had some ·conversation with ~  with regard to his, anxiety 
as to the scope of sub-clause (i) (b) of clause 4. The Honeurablellem-
ber wanted some assurance that the hope that I had expressed would be 
earried into effect. I am happy to be able to assure him that tllc Gov-
ernment of India are prepared to instruct the Government of }[adras 
and the Coorg Government that the two members to be nominated under 
this ~  should be drawn from the class of Indian planters who 
are not Inp.mbers either of the United Planters Association of Southern 
India OT oj' the Coffee Growers' Association. 

is : 
Mr. President (The Honourable Sir Abdur Rahim) : ~ question 

., That clause 4 stand part of the Bill." 

The IYiotionwas adopted. 

Claust' 4 was added to the Bill. 

~  5 and 6 were added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) : :'.Ir.,Rallga has 
justhimdE.'d in an amendment to clause 7. The Chair eanllOt allow this 
to be moved as reasonable notice has not been given. He t:xplaiuf{ thnt 
~ eould not give notice beforehand as he was under the impression that 
the motion for reference to a Select Committee might he carried. He 
had no right to assume any such thing. The Chair cannot, therefore, 
allow it. 

,Ttl. question is : 
" That clause'7 Btand part of the Bill." 

'l'hl, motion was adopted. 

('lause 7 was added to the Bill. 

Mr. President (The Honoura.ble Sir Abdur Rahim) The question 
is : 

" That clau8e 8 stand part of the Bill." 

Paadit Nilkantba Das : Sir, I move : 

" That in sUb·clau8e (') of clause 8 of the Bill, for the word. ' and increasing 
1 tilecOlIlIUI!l'Ptian in India and elaewhere ' the words 'in places other than in IncHa • 
,be aubatituted." 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able 1\Iember has spoken quite enough on that point. 

Pandit Nilka.ntha. DaB : If this Bill were simply confinE.'d to places 
other·than villages in India, that would cover my point. 

·Mr. President (The Honourable Sir Abdur Rahim) : The Hono1l!"-
able Member has dealt with that point fully. 

Pa,ndit Nilka.ntha Bas : I have not made myself clear ..... 

Mr. PrHldent (The Honourable Sir Abd1J.r'Rahim) : The Honourable 
:Komber has made 'his point perfectly clear. 
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r·.,"t.' 

'rhe question is·: 
cc That in .ub-claue (I) of elauaie 8 of the Bill for the worda ' aud ~~~ 

tile 4!GD811mption in India .... elllewllere ' the w'ordII "in p1aeeB MIler than mInd. . 
~ ·lUbititut.,Ml. " , 

~ motion was negatived. 

~  (The Honoura,ble .Sir Abdl1r Rahim) ~ questip.n 
.. s  : 
"That elauIe 8 .WId part .of the Bill." 

1.'he motion was adopted. 

Claw>e 8 was added to the Bill. 

Clauses 9 to 13 were added to the Bill. 

Clduse 1 was added to the Bill. 

The Title and the Preamble were adtllld to the Bill. 

The Honourable Sir Kubammad Zafru11a.h lDum : Sir, J move: 

" That the Bill to provide for the creation of a fund for the promotion of the 
~  manufacture and BBle of Indian coffee be .p&lllled. ' , 

1Ir. President (The ,Honourable Sir Abdur Rahim): The questipD. 
i8 : 

" That .the Bill to.provide .for the creation of a fund for the promotioB of ijle 
4Illtivation, ~  and aa.le of Indian coffee be passed." 

'I'he motiOll was adopted. 

'THE JUBBULPORE AND CHHATTISGARH DIVISIONS (DIVORCE 
PROCEEDINGS VALIDATION) BILL. 

The HonOlU'&ble Sir Nripendra 8:ircar' (Law Member) : Sir, I ·beg 
to move: 
" That the Bill to remove certain doubts and to validate certain proceedings of 

the IDgh Court of Judicature at Allahabad be taken into cOJlBideration." 

Sir, the position, shortly speaking, is, this. The Court in the Cen-
tral Provinces had no original or a,ppellate jurisdiction over European 
British l'ubjects until 1923 when the Criminal Procl3dnre Code was 
anwnded. By sections 4 and 266 of the Criminal Procedure Code as 
IWlendcd in 1923, this jurisdiction was conferred on ~ Judicial Com-
missiuner's Court in the Central Provinces. Before the amendmeut had 
been ~  in 1923, at a time when the .Judicial Commissioner's Court 
had no jurisdiction over European British subjects, there was a noti-
fication by the Home Department of the Government of India, dated the 
21s,t April, 1913. and this notification was issued under ~  8 of the 
High Comts Act. The. result of this notification was t.hat the original 
and appellate jurisdiction over European British subjects in the .Central 

~  ~  shared between the ~ ~ of Allahahad ~  ~  
a p011.lon gomg to Bombay and a portIon gomg to Alhthahad. That,vas 
the position, Sir, as a result of. the notification of 1913. Now Sli.bse-
.quellt to the amendment of the Criminal Procedure Code in 1923, this 
~  was ~ by the Government of IAdia 'byanother 
Dobfication which ill dated:;.the l/it. ~  1923. ·This WitS :issued' 
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undtlr section 109 of the Government of India Act. .. Tits notification 
pUi-ported to el1d' ihe criminal jurisdiction o-yer EUropean nritiHli ~ 
~ ~  ip. the Central Provinces, by the .AJlahabad and Bomb,. 
High Cuul'ts. ~ Sir, ·reeently the Government of t.he Central ~ 

Vinces have discovered that what was happening was that, whercns ~ 

~  liisi in di\'orce proceedmgs Wflrt It(1ing from Courts in the ~
tral Provinces to the Judicial Commissioner (as they ought to in t4e-
opinion of the Governor General in Council), so far as the Dhisions of 
Juhbu!pore and Chhattisgarh were concerned, they were sl;iU going to 
th(' High Court of Allahabad. The situation was this, thn. apparently 
tae Bombay High Court had taken the view that by ~  ~  of the 

~  notification, the Allahabad and Bombay High eourts wertt 
out of it and the whole thing ought to go to :the Judicial Commissioneno 
of the Central Provinces. But from these two Divisions ~ decrees 
were still going to the Allahabad High Collrt. Upon that, the. GOverJi.. 
D)ent of the Central Pro"incf!s formally communicated with tbe Chief 
~  of the Allahabad High CouJlt pointing out that, in their yiew, 
as the result of the withdrawal of this notificationt;the' .Allahabad High 
Court had nothing further to do and tllat all decree/') should go before 
the Central' Provinces CourtS including the <lecrees of Jubbulpore and 
Chhat.tisgarh. Unfortunately, the learned Chief Justice of the Allah:. 
a:t>ad ~  Court took the view that, in spite of this 110tificI\tion, the-
Allahabad High Qourt retained jurisdiction to deal witb these d<>crees 
coming from the Central Provinces, and the argument, shortly &peaking, 
Cif the'learned Chief Justice of that High Court was that, inasmuch as 
lIectiou lOG of the Government of India Act laid down that they would 
retaiu r-.u('h jurisdiction as was vested in them, therefore their jurisdictiolll 
~  IIot gone. The position, ~  was that ~  view of the High 
Court, Bombay,. the view of the Government of the Central Provinces 
and the view of the Governor Geneiral in Council are agreed that the 
,AlIahahad High Court should not be further troubled.'l'he Governor 
G.eneral in Council has been advised that the view of the Courts of the' 
Gentral Provinces and of Bombay is the correct one : and they ~  
ttilit oaf> the jurisdiction which was conferred on the ..lllaltah!ul High 
Court was not a jurisdiction which 'they had by reason of a Statute' or 
Hy Letters Patent ~  was the creature of a Government notification,. 
it could 1I1so be destroyed or taken away by another G'JVel'Dmcllt noti-
ficatioll, which in fact did issue, as I told this House, in 1923. 
, Now, Sir, that' shortly is the position and I do not know that I 
s'hould go a.t greater length in this matter, or place the arguments of 
A'llaliabad Court at greater length. The situation at the present moment-
is rather an incongruous one. While the Central Provinces as a whole-
is: owning the allegiance to the Judicial Commissione-r of the ('entral 
Provinces, the detCreM from these two divisions are going to the Anah-
abal', High Court. ~  that is wanted by this Bill is that we want -to 
remove this doubt and to validate such proceedings 3S obtllined hi the-
diVorce cases w,here 1!:uropean British subjects are conccrnt:<i. Sir, tbis 
is the nature of this Bill. 
Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :-

"  u That the Bill to remove eertain. doubts and to validate certain proceedings of 
the High Court of Judiesture at A1lahabllAl be taken into eoDsideration." 

Mr. Sri PraJraIa (Allahabad and Jliansi DiVisionq:' Hon-Muham..-
madan Rural) : Mr. President, Sir, I beg to move: . 



{Mr . .sri pJ;iokasa.] 
." Tllat .'tIle Bill be re.f.&rred to a Select Committe!', consiatiq of the HonolU'abie 

8ttNripendra Sirear, the' Honourable Sir Keary CrIUk, Sir Cowaaji JehanP,. 
:Q,. P. ·N. Banerjea,. MhO.. MorPl'. Mr, GhanBiam· Singb Gupta, n&B-Sahib N __ b 
Siddique. Ali KhaD, Mr. N. K. JQIbi, :Mr. D. J. N. Lee, Mr. L. Owen, Dr. ZiaudctiD 
4luDad, Mr. Sami Veneatacllelam. Chetty and the Ko"r aDd that the llJml.ber of 
members whole presence shall be neceseary to constitute a 1IlBBtiD.g of the Comm.itt811 
slnill be f!.ve." . 

In mO"iug the reference of this Bill to a Select Committee, I ~  

to take the House fully into my confidence and to state quite candidly 
~ exact purpose that lies behind this motion. So far us I a.m. able to 

jltllge, th(· High Court of Allahabad is guilty of a serious lap$8. It has 
~  unto itself powers that do not belong: to it, and that had definitely 

been taken away from. it by law. I read in this Bill the desire of· the 
Government that this House should condone the seriou'!J mistakes of the 
Allahabad BighCQurt. As some people ar.e very sensitive· where Courtl 
are concerned and lawyers are terribly afraid· of thei!' High Courtsl I' 
have blken very great care that in the Committee that I 11:1ve proposed" 

~ should be no lawyer.. . 

The Honourable Sir ~ Sir.oar :. I thought the Uonourab18 
Member llad included me. 

Mr. Sri Prakasa : I had excluded the Honourable the Law M.eJllbor 
and . even myself from my original list ; but those, whp are more ~ 
liar ",'jth the ways of this Legislature than myself, i.aform(1d, me that 
the law demanded tha.t the Law Member must be in evp.ry Select Com-
mittee ; lind that convention required that the Mover also sbon!1t also 
be there! So now ~ eminent lawyer in the form of the IJaw Ml'lllbe:.; 
is there and a very humble lawyer who has only a very nodding 
acquaintance with law, namely, Il(YSelf. is also there. Sir. I think it is 
a serious situation that the Allahabad High Court hal; createrl. ~ 

narily, the maxim is that ignorance of law is no ~  For the lay· 
man, eyidently, it is no excuse; but for Judges who arc paid to all-
minister the law; whose solJl business is to know the law and to intf'rpret 
and aJ'TJly the 'law; ignorance of law seems to be a sllfficifHlt excuse for 

~  (·f'law ; and Government feels justified comiTlg and taking the. 
help of the IJe(!islature in order to condone the wrongs that the jmlgel; 
have oone.So far as I am concerned, I can be no part,v to tIllS. I 
,personally· think that the law-maker is higher in status than the law-
imerprrteJ' and the law-applier and, therefore, I think the Legis1uture 
is a body which can certainly discuss the conduct of the .Jndges oi nigh 
Courts. . . 

The BonoUl'abie Sir Nripendr.a Sircar: No, no. 'I'h" Honourable 
MClllbcl' uannot do t13,at. 

Mr. Sri Prakasa : l know I am treading on very delicate ground ; 
but, Sil', I shall try to 'say as much as yon can possibly anow me to say 
ahout. the High Court of Allahabad .. J'udicially anll, extra.-jur1ici:dly, 
the conduct of the High Court. has not been above suspil'ion. 

Mr. President (The Hono:urable.sir Abdur ~  : The. I1nnour-
able llemberha.s started on wrong. lines ahoeady. 'rho Cltair llOpei 
the: ~  ~  ~  57 of tbc: Manual of 
Businetols IIncl Proced:uJ:e:. 
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Mr: Sri Prakasi. : Sir, the book is:ilot before· me, t;Il11'l·take i(that 
this Article debars any reference to High Court JUdg6S.';·' 

Mr. President (The Honourable Sir AbdurRahim) :·Then, ~ i'flould. 
b.e read out. It says : .. 

"A Member while speaking shall not ...... . 

• •  • •  •  • • 
("') re1l.ect upon the conduct of His ~  the King or the Govel1lO1' Geaeral 

or any Governor or any Court· of' Lawm the exercise 11f its judicial 
fDllctioD.8. ' , 

Mr. SrI Prakasa: Then, Sir, I should like to ask for your ~ 

Oil a definite subject. Is this. Bill itself in order y. 1)oeor .:it 'ROt itself 
question the judgment of the Court and east reflections on the condu$: 
of the ,iudges 1 If that is so, then you may ~  l'ub the whole. Hill 
out of (order and I will have nothing more to say. 

Mr. President (The Honourable Sir Abdul' Rahim) : The Bill is per-
~  ill ol·der as this Assembly is quite competent to declllr·;! that ,'e1'-

tain !)J'('l'cedings are valid, and it is for the House to lORy whether ~  

a ucelm'atirJn should be made or not. 

Mr. Sri Pra.kasa: If, Sir, Government are ~  as I ullder ... · 
stand, f)'om what you have just said, to declare that ce,:bl:ll ~  

of Courts of law had been invalid and that they should be valicla.ted, 
lhon I Jlope you will allow me to claim the right that hi u Member of 
this Legi"jature I have also the right to say ..... . 

Mr. President (The Honourable Sir Abdur Rahim) : 'l'he proceed-
ings arc !'i(lught to be declared valid and not invalid. 

Mr. Sri Prakasa. : But, Sir, this Bill, 80 far as I call sec,. !)Ctlki; to 
vulidate et'J'tain acts of the Allahabad High Court which the Govel'Jl-· 
nlem ~ were invalid. Is not that the position 1 . 

The Honourable Sir Nripendra Sircar: To remove floubts, w.; two 
<"ou"l!'uefions are possible. 

Mr. Sri Prakasa: That ~ not be calling a-spade a spade; thllt 
may be calling it an agricultural instrument. Removing doubts means 
the same thing as declaring those acts to be invalid, otherw'ise'where is 
tbe ~ of the words' validating certain proceedings of the High Court '. 
If these proceedings were not invalid, there is no necessity of wllidating 
thclm. I should like to have your ruling before I proceed. 

Mr. President (The Honourable SiT A,bdur Rahim) : The Chair hus 
already given its ruling that this Bill seeks to validate certain proceed-
illgt; of the Allahabad High Court and it is competent for this ASI>embly 
tir l,aSB· a law to that effect.' ' 

Mr. Sri Prakasa : Now, Sir, if this Assembly happens Jlot to han 
confidenC!e in any particular High Court, I h<lpe it' has-the right to say 
that it is not going to validate those proceedings. 

Mr. President (The Honourable Sir Abdul' Rahim) : The Chair has 
gh'en its ruling ·and the Honourable Member mll$t ~ on'-tlre·basis 
~  that ruling. 

- . Mr; Sri PraJmsa : I will' confesS straightaway, Sir, th'lt my 1&w i'l 
very rusty and ·you·Jimst stop me·ari soon 88"YOu feel dlat 1 ~ on the 

~  ..'. . .. . 
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Mr. PreIideDt (The Honourable Sir Abdur Rahim) : 'fhe Chair will 
trt' -to do that. :  - -k 
_ Mr. Sri Prakaa& { I simply say this -that we have a High Court in 
India ivhieh, it seems, has bllen doing things which it lias no power to 
do. I submit that opportunity should be taken of thi'i to review the" 
aitulltion and to see whether the' High COUl't; has not beel!. exceeding 
its powers in other directions alo; well. 

Mr. Preaid8nt (The Honourable Sir Abdur Rahim) : That the Chair 
cannot allow the Honourable Member to do. The Honourable Member 
knows that perfectly well. 

_ Mr. Sri Prabsa: I know nothing. I simply know this that I have 
persOOlally very little cOIlfidenee in the Allahabad High Court. 

Mr. President (The Honourahle Sir Abdur Rahim) : The I..;hair 
would ask the Honourable Member not" to make such re8ectionQ on any 
High Court . 

•. Sri Pra.1msa : I wish to ask you, Sir, whether .L can at thiS 
JJtoment refer to any action taken by the Allahabad High Court in its 
administrative capacity or not; not in its judicial capacity but in its 
administrative capacity . 

... hesident (The Honourable Sir Abdur Rahim) : ~  it cannot 
~  done. The speech must be relevant to the subject matter before the 
House. 
Mr. Sri Prakasa : I take it that I can only say that I am against the 

Bill &nd that the proceedings of the Allahabad High Court should n!)ti 
be \Talidated. 

Mr. Prelidem (The Honourable Sir Abdur Rahim) : 'l'he Chair can-
not flnd aI!gUment for the Honourable Member. - -

Mr. Sri Pra.kaaa : I do not want you, Sir, to find out &rguments for 
me. I ~ myself got plenty of them. 

Mr. President (The Honourable Sir Abdur Rahim) : Prm·ided they 
• within the Rules and Standing Orders. 

Mr. Sri Prakasa: Personally I think this Bill is againRt the Rules 
and Standing Orders. I do not think the Government can question aDl: 
get.ion that a High Court has chosen to take. According to the ~ 

ing Orders that you have read out, the Government is debarred from-
taking such a course. I now find myself at a loss as to how to proceed 
wbile Epeaking on my motion. I wish I bad consulted some eminent 
la'wyer before I tabled this motion because I really thought that I IIhould 
1M! able to review the conduct of th-e Judges of the Allahabad lIigYt 
Court in connection with this Bill. But that I take it yon ,vill not 
permit me to do. 

Mr. President (The ~  Sir Abdul' Rahim) : The Chair ~
tainly wonld not allow the Honourable Member to do it. The Chait.-
has-made thi8 perfectly clear. " 

lIIr. Sri Prakas& : Therefore, I can only say that this Bill should be 
referred to the Select Committee that I have proposed so that the Selecti 

~ might be able to" add BOdle clif1llleli to this Bill and may 
tl»d ,put other acts that need validation and bring them bef01.'e the 
Souse in the form of a consolidated Bill. I personally will say tbat 
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there is no use in validating the particular proceedings which secmtQ 
be exercising the mind of the Government. They only deal, I take it, 
with a few divorce Cases. I cannot ~  really why the Judges 
of the Allahabad High C<>urt should have exceeded their powcr8 parti-
C1ilurly in divorce prO()eedings. These are always very unfortunate pro-
ct.edings and a lot of d4'ty linen is washed in public aild ~ sc;wdal-
oUS statements are made and heard in such proceedings. I am I>urprised 
that in this particular class of cases only the Judges should have ex-
~  their powers. Supposing we do not validate the. act, . what 
happens Y One of three things can happen. One is that the-divorCee-
~  .regard the judgments given as invalid and, th.erefor2, of noeJl'eet 
an(l if they can possibly make up their differences, they can uo so and 
lin' ~ husbands and wives again. I think that can happell. No harm 
will be done to anyone, and much good to the persons concerned. 
Another thing that can happen is that if they still do not likt' ~  

other, they continue to live separately. If they choose to live Separately 
in 1hat case too; no harm is done to any lOne else. ThiJ:uly, it is ~  

that taking that the High Court has actcd within its powers, they 
have married other parties. Well, then, it is the concern of 110 one to 
lliterfere in their affairs. Therefore no trouble can possibly arise to 
any party if this Bill is not passed and if the proceedings arc not vali-
(hItcd. I do not see any reason why these proceedings should be ,"ali-
da.ted. If the High Court has done anything which it ought not to have 
done, let it suffer. If the parties have gone to a High Court. which had 
no power to decide, on this question, then let the parties suffer. I do 
not ilce why the Indian Legi:slature should be called upon to condone 
acts of a High Court or a party in cases which cannot bnt iuvoh·e seandal. 
I. therefore, propose that the Bill be referred to a Select Committee ; 
and if this Select Committee thinks it proper, it may perhups see othel' 

~ which tke ~  High Court has done and which it may filld 
it necl.'ssary to bring before this House. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : The questilll1 
Is : 

" That the Bill be referred to a Select Committee, consisting of the Honourable 
Sir Nripendra Sirear, the Honourable Sir Henry Craik, Sir Cowaaji Jehangir, 
Dr. P. N. Banerjea, Mr. G. Morgan, Mr. Ghansiam Singh Gupta, Khan Sahib Nawab 
Siddique Ali Khan, Mr. N. M. Joshi, Mr. D. J. N. Lee, Mr. L. Owen, Dr. Ziauddin 
Ahmad, .Mr. Sami Veneatachelam Chetty and the Mover, and that the number of 
members whose presence shall be ne('essary to constitute a meeting of the Committee 
shall be five." 

The motion was negatived. 
Mr. President (The Honourable Sir Abdur Rahim) : The qup.stion 

i!;l : 
" That the Bill to removc ('crtain doubts and to validate certain proceedings of 

the High Court of Judi('.ature at Allahabad be taken into consideration." 

The motion was adopted. 

The Honourable Sir Nripendra Sircar : Sir, before I proceed ~ 

~ the matter today, I haye to submit that a certain p,11Jlt has bee::. put 
before me bv the learned Leader of the Opposition and that may require 
a f:light amendment of this Act which we can do on Wednesclll.v if WP 
come to the conclusion that it ought to be done for greater safety. I 
would. therefore, ask you, Sir. not to proceed with the further stages of 
the Bill today, as only two minutes are left to five. 
L237LAD 0 
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~  The' Honourable Sir ~ SJ,rcar (Lead-efof ~ ·lIuusc),: ~~ 
wif'h' your pel'RlissiQn"I ~ to ,make a statement. " 
.  r A reprcsent.atioIJ, ~  on' ~ ~ ~  'the ~  Congh:ss, Iude-
~ ~  Congress and Europeans as,.also,by several Meiabers 
JlCd;,helongffig to'any Group has been ~ thatfiv;! Bills relating 
~ ~ ~ ~  ;, ,  : ~  

'r. , (1) B,emQval,.Qf, ~  among ~  Ui'4w. 
~  M! C, Rajah), . ., ., ' :':i 

(2) 'To amend,the law ~~ Hindu ~  rigMs :tt) 'Pro-
" ~  ~  tBy Dt-. G.V. ~  " -; ;" d,: 'i., 

':'" ,'Ca} ~~ ~  ~~  ~ ~ Arya ~ ~ ~ ~ ~  

'; '>( 4)" .Validity, of ~ between different castes of ~  (.Jy 
"  . Dr. Rhagavan Das),:, .. "  .  . .)' .-.' ' 

(5)' 'T6 ame'J'Jd ·tbe' . Child Marriage Restraint Act, ~  '( BY·:M'i". 
"". .' B, DllS'), ". . 

~~  be 'llet down. ~ ~ official day, On ~ understand.jDg ~  
·nat be l'eferred to as a precedentlaying down a principle; I intend to .put 
down4hese1ive Bills for, introdJicti()tt only',-c'n too agenda ~~~  

the ,25thSeptambt'r at the 'elld of the. b;nsiness.' .As'the RgeDda"P.peJ: lor 
~  been issued. I propoSe to ~  'a 'snpplellJeJltan' paper in-

cluding these ,items. ' . .,' ' 
~ •  • ~ ! ". ., . 

The Assembly thE!ft' adj1>urnl'!d till }1Ieyen' Of ',the' ~~  on T'lesdily, 
~  Reptember, ~  '  . 

( 1684) 
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